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direct, two members from among 
themselves to serve as members 
of the Indian Central Sugarcane 
Committee, subject to the other 
provisions of the said Rules and 
Regulations." 

The motion was adopted. 

12'42 hn. 

ESTATE DUTY (AMENDMENT)· 
BILL 

. The MIniSter of Finance (Shrt 
Morarji Desai): I beg to move for 
leave to introduce a Bill further to 
amend the Estate Duty Act, 1953. 

Mr. Speaker: The question is: 

"Thllt leave be granted to intro-
duce !'\ Bill further to amend the 
Est.ate Duty Act, 1953." 

The motion was adopted. 

Shri Morarji Desai: Sir, I beg to 
introducet the Bill. 

12~  hrs. 

FINANCE BILL-contd. 

Mr. Speaker: The House will now 
proceed with further consideration of 
the following motion moved by Shri 
Morarji Desai on the 20th April, 1960, 
namely: 

"That the Bill to give effect to 
the financial proposals of the 
Central Government for the finan-
cial year 1960-61, be taken into 
consideration." 

Shrl Braj Ra,J Stnp. (Firozabad): 
We may have ten hours. 

Mr. Speaker: Hon. Members wanted 
nine hours. Then, I said that I 
would consider. In that case, we 
shall have three hours for the clause-
by-clause consideration. If the 
House so desires, We shall increase it 
to nine hours. So, we have three 
hours from now; it is 12' 40 now 
How long ~  the hon. Minister take? 

The M.Inlster of Finance (Shri 
Morarji Desai): Not more than an 
hour in any case . 

Mr. Speaker: We will carryon upto 
3 with ihis discussion and I will call 
upon the hon. Minister at quarter to 
three and he can go on till 3' 40. 

The Minister of ParJ4lameDItar'y 
Affairs (Shrt Satya Narayan Sinha): 
The whole thing should be ftnished by 
6'40. There is a one-hour discussion 
after it. 

Mr. Speaker: This will go on till 
6'40 and thereafter we shall take up 
the one-hour discussion. 

Now, Shri P. C. Borooah may con-
tinue his speech. 

Shrl P. C. Borooah (Sibsagar): Sir, 
In rising to take part in the discus-
sion on the Finance Bill, I would first 
like to congratulate the hon. Finance 
Minister for his tax proposals so far 
as they reftect some relief to compan-
ies in the matter of direct taxation. 
The chang)es proposed must have 
come from a growing realisation of 
the fact, that the -various forms of 
direct taxes have produced a dis-
incentive effect on their functioning. 

I have been feeling that our pre-
sent procedure for considering thp 
Finance Bill in this House is not quite 
effective. It not only contains 
various new financial proposals of the 

I suggested originally eight hours Government for acceptance by the 
for the general discussion.... House, but also offers amendments to 
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the different taxation laws. As such 
the procedure for considering such an 
important Bill in this House, is of 
vital interest to us all here. We con-
sider the Bill in a very general 
manner on the floor of the HoWIe. 
What is being done now is that, the 
Finance ~  after introducing the 
Bill, goes on feeling the pulse of the 
House in the course of discussion on 
various stages of the Budget, and 
generally makes some adjustments 
here and there at the time of the dis-
cussion on the Finance Bill. It is not 
referred to any Select or Standing 
Committee as is done in the case of 
other important Bills. Here, I feel, 
lies the defect of our present proce-
dure so far as budgetary system is 
concerned. As far as I could gather, 
in most of the advanced countries 
there is a standing or select or such 
other budgetary committee of the 
House to consider the Budget propo-
sals of the Government. For exam-
ple there is a standing Budget com-
mittee in Japan, a permanent finance 
committee in Belgium, a standing 
finance committee in Denmark and in 
France, a permanent Budget commit-
tee in Germany, a permanent commit-
tee of Finance and Treasury in Italy, 
expert committee in Netherlands, a 
Finance and Custom committee in 
Norway jo;nt Budget committee in 
Sweden, Budgetary committees in 
U.S.S.R.; and U.S.A. they are known 
as Standing committee on Finance in 
the Senate and Standing Committee 
on Ways and Means in the House. 

Mr. Speaker: The hon. Member 
may come a little forward. He is not 
audible to the Reporters at the Table. 

Shri P. C. Borooah: Sir, in our 
country also, the Direct Taxes Ad-
ministration Enquiry Committee has 
recommended that all the substantial 
changes in the taxation laws should 
be effected through specific amend-
ing Acts which would provide an 
opportunity for detailed consideration 
by Parliament, instead of through 
Finance Bill as at present. 

I feel that without any radical 
change in our present procedure, the 

Finance Bill can easily be referred 
to a Select or Standing Committee 
immediately after its introduction. 
There will be enough time for its 
detailed lK:rutiny and examination by 
the committee. The report of such 
cOJlllllittee will definitely form a 
better basis for consideration of the 
Bill by the whole House. 

Then again, so far as the expendi-
ture side is concerned, we have devis-
ed an effective system of control by 
this House, by the Public Accounts 
Committee, Estimates Committee and 
other ad hoc committees, but we have 
none to control the revenue side of 
the Budget. I feel that it is equally 
important to have an effective con-
trol of the House over the revenue 
measures also and as such I would 
like to suggest for consideration of 
the hon. Finance Minister the consti-
tution of some Select or Standing 
Committee of the House for the pur-
pose. 

Coming to the direct taxation pro-
posals, one can easily see that the 
financial proposals of the Govern-
ment are now governed by the need 
for increased revenue resources for 
financing the Plan. The hon. Finance 
Minister has himself stated that the 
era of revenue surplus has come to 
an end and the main consideration in 
our current Budget is how to cover 
the deficit by additional taxation. 
Nobody can deny that during the last 
~ years there has been a large ex-

tension of the base of direct taxation, 
so much so, that it actually .brought 
in some disincentive effect on the 
economy of the country. It will be 
seen from the analysis of tax revenue 
given on page 91 of the latest Expla-
natory Memorandum on the Central 
Budget, that since 1950-51, our reve-
nue from taxes on income has shown 
a net iru:rease of only about Rs. 13 
or 14 crores during the year 1959-60, 
that is over a period of ten years. 
From the four new taxes, Estate Duty, 
Wealth Tax, Expenditure Tax and Gift 
Tax, we are expecting a meagre amoun t 
of Rs. 8' 60 crores during the new finan-
cial year. This shows that in spite of 
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[Shri P. C. Borooah] 
all attempts the Government has not 
been able to realise sufficient re-
sources from the direct taxation. 
This will go a good deal to prove 
that We have almost reached a satu-
ration point so far as direct taxation 
is concerned. This point also was 
stressed by many hon. Members yes-
terday. 

In regard to 'indirect taxation, the 
realisation that there is- no further 
scope for extension of the direct taxes 
has led the Finance Minister to rely 
more and more on the expansion of 
the indirect taxation. Here also the 
most striking feature of the pattern 
of tax receipts of the Central Govern-
ment in recent years is the pheno-
menal rise of the Union excise duties 
as a source of revenue. From a little 
over Rs. 67 crores in 1950-51, the 
figure has gone up to Rs. 379'94 crores 
for 1960-61. Thus it has become the 
most important single source of re-
venue of the Government. The re-
venue from customs duties is becom-
ing more or less fixed, between 
Rs. 160 crores and Rs. 180 crores, as 
refiected in the last seven or eight 
years' budget figures. Any marked 
increase in the revenue from this 
item appears unlikely in the near 
future. 

In regard to excise duties, we see 
that the principal source of revenue 
of the Central Government now is 
excise duties. Its percentage to the 
total tax revenue has risen from 
about 19 in 1950-51 to 49 in 1960-61. 
This is the phenomenal rise and we 
must take into account the effect of 
it on our economy. The incidence of 
excise duties in our country falls on 
articles of necessity and, therefore, 
their burden on the common man is 
greater. At the time when prices 
are rising and people are clamouring 
for some relief, the tendency on the 
part of the Government to increase 
the rates of excise duties is not an 
unmixed necessity. 1 feel that the 
shift in commodity taxation in the 
direction of a greater emphasis on 
excise duties in the search of fresh 
sources of taxation has reached its 

economic limits and any further in-
crease in these duties is bound to 
bring disaster to the economic condi. 
tion in the country. I do not deny 
the fact that with the growth of in· 
dustrial development and economic 
diversification, excise is bound to be, 
come a major source of Government 
revenue. Sut the point is that the 
shift on emphasis on this tax should 
not be very sudden. It must be in 
proportion to the rate of industrial 
expansion and economic diversifica-
tion. Moreover, there must be a very 
judicious selection of articles and 
rates for excise sO that the burden on 
the common man is not dispropor-
tionately increased. I, therefore, feel 
that the new tax proposals particular-
ly in relation to excise require a 
thorough reconsideration. 

Coming to the question of high cost 
of collection, th'e fact that there is 
great scope of making the adminis-
tration efficient and thereby save a 
good deal of unnecessary cost will be 
found from the Analysis of Tax 
Revenue of the Explanatory Memo-
randum of the Budget for 1960-61-
page 91. From there it will be noted 
that the total revenue under the head 
Revenue from Estate Duty is Rs. Ie 
lakhs only whereas the collectior. 
charges is Rs. 7 lakhs. Again, the 
total estimated receipt of tax on rail-
way passenger fare is R, 11 lakhs 
and the estimated collection coarges 
is Rs. 8 lakhs. This state of affairs 
is most deplorable, which make one 
to question about the good of going 
in for fresh taxation. May I request 
the hon. Finance Minister to throw 
some light as to why the collection 
of these taxes has been estimated so 
low and why the collection charges 
are so high. 

Much is being said about tax eva-
sion. I admit there is evasion, but 
not to the extent it is said. It has 
come to such an extent, as if all 
people are dishonest and whoever is 
a tax payer, he is a tax-dodger or a 
tax-evader, forgetting that only a few 
lakhs out of the forty crores of our 
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peop'le are paying all the direct 
taxes the country has introduced. 

There are some evasions which 
come out of the rigours of heavy 
taxation. For example, if a man 
makes a profit of one lakh of rupe-. 
he will have to pay a sum of 
Rs. 55,000 as income-.tax. But if he 
forms a partnership of five persons, 
then the tax comes down to Rs. 15,000 
only, and there is no bar in law for 
a new born baby also to be a partner. 
What will you call it, evasion or 
human ingenuity? 

Sbrl Narasimhan (Krishnagiri) : 
Lawful evasion. 

Sbri P. C. Borooah: Many of the 
evasions are of this nature. Our tax 
structure and procedures are also 
very complicated. People are liable 
to make mistakes unknowingly. It 
has at present dilferent rates of taxes 
for di1ferent categories of assessees 
namely, married man, unmarried man, 
father 01 one child, father of two 
children, company, association, part-
nership and so on. These create con-
fusion and have offered scope for 
harassment and also opportunity for 
evasion. I, therefore, would like to 
make a humble submission for the 
consideration of the hon. Finance 
Minister, that he may have only two 
categories of assessees with two 
different rates, namely individual and 
company. If this suggestion is found 
acceptablE' and the partnerships are 
made liable to pay at the same rate 
of taxes as the companies, I am sure! 
we will be able to go a long way to 
·make up the deficit financing provid-
ed for in the budget. 

Sir, among the industries that are 
vita] for our export trade, tea occu-
pies a very important place. The tea 
industry had earned during the last 
ten years foreign exchange worth 
Rs. 1()72 crores, an amount that would 
COver ~  overseas cost of a dozen 
steel plants. Thus the Indian tea in-
dustry plays a very great role in 
shaPing the economic life of our 
country. But the saddest part of the 
matter is that, it is not fully realised 
28!HAi) L.S.D.-4. 

by the Government and the lndusb7 
has been allowed to be drifted away. 
It has been subjected to varied and 
very high rates of taxation. The 
policy adopted in this regard has been 
a 'wrong one. It tends to tax on 
production rather than upon profit. 
On the one hand the industry has 
been asked to step up production and, 
on the other, whether a proflt .' 
made or not, for every pound of tea 
produced, a tax as high as 50 nP. il 
charged. A charge of 50 nP. on a 
small unit of pound in the overall 
export of 500 million pounds makes 
a big amount of Rs. 250 million. 
With this amount on its back the 
Indian tea enters the world market 
and faces troU!ble against the teas of 
duty-free countries. 

In conclusion Sir, I would urge 
upon the hon. Mi;"ister that instead of 
being in the constant search for new 
kinds and rates of taxation, he should 
pay immediate attention to the over-
hauling of the administl"Btion and of 
the department. I feel that with a 
clean adiministration, the existing or 
even lower rates of taxes will be 
able to bring in double the present 
Government revenue and dismiss the 
grounds for any deficit financing. 

Shri Feroze Gandhi (Rai Barell): 
Mr. Speaker, Sir, the issue which I 
intend to mise before the House is 
rather a delicate one, and if I do SO it 
is with a sense of responsibility and 
I intend to steer clear of any contro-
versial issues which have been men-
tioned in the House by any of the 
Members. I intend to focus the 
attention of the House on something 
quite dilferent, and that is 'proce-
dure', whether the proper procedure 
has been followed as provided for in 
the Constitution and also by the 
Auditor General himself in his own 
set of rules, in laytft, the AudU 
Report, Defence Services, 1980, before 
the House. 

Mr. Speaker, the other day, the 
Finance Minister in his speech atatecl: 

"Some reference has been made 
to the haste with Which the 
Defence Audit Report,· 1980 was 
prepared by the Comptroller an4 
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[Shri Feroze Gandhi] 
Auditor-General and laid belore 
Parliament." 

"It is quite true that shortly 
after Independence, due to various 
reasons, Audit Reports and Appro-
priation Accounts used to be 
Considerably delayed. Naturally. 
the Public Accounts Committee 
was not happy about it, and want-
ed that, in order to be useful, 
these Reports should be more 
up-to-date. It is in order to 
accelerate presentation of the 
Audit Reports that the public. 
Accounts Committee in 1952 
decided that where there was 
likely to be delay in the presen-
tation of the Appropriation 
Accounts, the Audit Report might 
be presented in advance." 

11 hrs. 

My humble submission is that this is 
not what the Public Accounts Com-
mittee stated or meant. What the 
Public Accounts Committee stated is 
very clearly mentioned in the intro-
ductory chapter of the Public 
Accounts Committee's report, 1954-55 
-Fifteenth Report. It says as fol10ws: 

"At their subsequent discussions 
of the matter with the Auditor-
General it was decided that when-
ever any delay is anticipated in 
the completion of the Apprpriation 
Accounts, the Comptroller and 
Auditor-General may present an 
advance Audit Report-

please r.nark the words here--

to be described as Audit Report, 
Part I, dealing with cases involv-
ing financial irregularities, losses 
of public money - due to fraud, 
negligence or nugatory expendi-
ture and criticisms and comments 
thereon". 

The Audit Report on Defence Services, 
1960, to which reference has been 
made in -the House does not and can-
aotfall into this category. This report 

is a final report and include.;; a report 
on the appropriation accounts of the 
defence services and the commercial 
appendix thereto. This is a final 
report and the final audit report for 
the particular year. It does not fall 
mto the category which the Finance 
Minister mentioned the other day u 
forming part of the directive of the 
Public Accounts Committee. 

Further, what the Public AccoUlllts 
• Committee in fact said is the ~  

way. The argument is a little the 
other way round. It was on the 26th 
July, 1952. I have just mentioned the 
1954-55 report. The Minister had 
mentioned the 1952 report. Here is 
the financial committees' review iSSUed 
by the Parliament Secretariat in 1952. 
Paragraph 4 of it says as follows: 

"Expeditiov.s compilation of the 
appropriation accounts and audit 
report the7·eon: At the above 
meeting a suggestion was made by 
the Committee that some 
measures should be evolved by 
the Comptroller and Audito;-
General to ensure expeditious 
compilation of the appropriatioft 
accounts which were in arrears 
so that the Committee could 
consider the kregularities dis-
closed in the audit report". 

You will thus see that the emphasiji 
of the Public Accounts Committee was 
on the appropriation accounts and not 
on the audit reports. 

Shri Bimal Ghose (Barrackpore): 
Who compiles the -appropriation 
accounts? 

Shri Feroze GandhJ: The same 
person. 

Shrl Tyacl (Dehra Dun): It is im-
material. 

Mr. Speaker: Does 
General compile the 
accounts? 

the Auditor-
appropriation 

Shrl Feroze GandhJ: It all CODlea 
together. I do not know who com-
piles it. 
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Shri MorarJl Desai: It is the Finance 
(J;>efence); that is, the Defence 
Adviser, who does that. 

Mr. Speaker: Not the Aud'itor-
General? 

Shri MorarJl Desai: The Auditor-
General only sends the audit report. 

Shri Barman (Cooch-Bihar-
Reserved-Sch. Castes): There are 
two departments-the defence and 
the railways-for which there are 
separate persons. So far as the defence 
is concerned, it is the Controller-
General of Defence Accounts, ana so 
far as the railway is concerned, it is 
the Financial Commissioner. They 
compile them. 

Dr. Ram Subhag Singh (Sasaram): 
Both are under the Auditor-General? 

Shri Raghunath Singh (Varanasi): 
They are independent, or are they 
under the Comptroller and Auditor-
General? 

Dr. Ram S'ubhag Singh: They are 
under the Ministry; not under the 
Comptroller and Auditor-General. 

Mr. Speaker: Order. order. Let the 
hon. Member proceed. 

Shrl Feroze Gandhi: The other day, 
when I was raising a point of order, 
my contention was that the presen-
tation of the audit report, without the 
appropriation accounts, does not con-
form to the procedure as defined 
under article 151(1), read with article 
149. I relied for that on the Aud!it 
Code which itself derives its authority 
from article 149 of the Constitution. 
It is prepared by the Auditor-General. 
Article 259 of the Audit Code reads as 
follows: 

"While article 151 of the 
Constitution imposes on the Com-
ptroller and Auditor-General the 
duty of reporting on the accounts, 

paragraph 114 of the Audit and 
Acounts Order, 1936, requires that 
the Comptroller and Auditor-
General shall prepare and present 
both appropriation accounts in the 
case of accounts kept by him and 
finance accounts. 

This is the point you were probably 
raising, namely, the finance account&-

"Thus, with the audit report and 
the appropriation accounts, the 
audited accounts in the form of 
appropriation accounts and the 
entire expenditure, voted 01' 
charged, of the Government of 
each financial year will be pre-
sented to the legislature concern-
ed". 

My emphasis is on the word "with". 
Here too, it is clear that according to 
the provisions of article 151 of the 
Constitution, the Auditor-General 
himself came to the conelusion that 
the audit report and appropriation 
accounts must be presented to ·the 
legislature together. 

Shri Rimal Ghose: Will the hon. 
Member-read article 151? 

Mr. Speaker: Let him go on. 

Shri Feroze Gandhi: Sir, it is going 
to be a very brief speech,-not more 
than ten minutes from now. 

Shri Bimal Ghose: Just I wanted to 
know it. 

Shri Feroze Gandbl: He can read it 
himself. 

Shrl Khusbwaqt Ral (Kheri): We 
have read it. 

Shri Ferose Gandhi: I shall read it. 
Now, the fact that the appropriation 
accounts and the audit report are one 
document and are an integral part of 
each other and cannot be separated 
came up for disposal by your honour-
able self. I have already drawn your 
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[Shri Feroze Gandhi] 
attention to it and pointed it out. I 
shall very briefly ~  how the 
situation came about. This has 
happened before. The Defence Minis-
ter, for some reason best known to 
him, did not want the public,ation of 
the appropriation acounts. He wanted 
that the appropriation accounts should 
be withheld botb from Parliament and 
the public. Now, this happened in the 
yea,r 1957--somewhere roundabout 
July or August. The matter was 
referred by thE' Finance Ministry to 
the hon. Speake!'. The Speaker refer-
red the matter to the Auditor-General. 
Th Auditor-General said-this is not a 
quotation but the report of Parliament. 

Now, many questions were asked 
and I remained silent because I was 
going to bring this thing out. This 
pertains to the appropriation accounts 
and the audit report-defence. There-
fore, all the other points that hon. 
Members were raising would be clari-
fied by this. This is what the report 
IIBys: 

"While stating that it had all 
along been the practice to present 
Audit Resport with the J\ppro-
priation Accounts to Parliament, 
the Comptroller and Auditor-
General's Ot!I.ce expressed the 
following view on the specific 
Point rajsed by the Ministry of 
Finance (Defence): . 

'As regards the question whe-
ther or not the Defence Appro-
priation Accounts should be given 
publicity, the matter is one for the 
Government and Parliament to 
decide' ". 

All. these matters were then placed 
before the hon. Speaker. I am con-
cerned only with Parliament. I am 
not concerned with anything else. 
The' Auditor-General has the absolute 
right to send any audit report that he 
likes and Government can keep it in 
the Finance Ministry or do whatever 
the,. like with it. I am not concemed 
with ,that. My only concern is that, 
as tar as Parliament is concerned, it 

is the Speaker and Speaker alone who 
shall decide the procedure of papers 
being laid on the Table of the House. 
Nobody, neither the Ministry of 
Finance, nor the Ministry of Defence, 
nor anybody else can tell the Speaker 
how this is to be done. 

Now, what did the Speaker do? The 
matter was placed before the Speaker. 
and this is what the Speaker decided: 

"(1) If the Speaker authorises 
the distri:bution or sale of any 
document or report in cOQl)ection 
with the business of the House 
under rule 382 of the Rules of 
Procedure, there is no provision in 
the Rules under which the supply 
of such documents can be with-
held from the press, as these also 
become public documents." 

I am drawing the attention of the 
House to this, because I think this is 
one of the greatest rulings or directive 
issued to the Government by the 
Speaker of this House. Then the 
ruling say!,:: 

"(2) The Appropriation Ac-
counts". 

and this is the crucial point 

"(2) The Appropriation A£-
counts are the final outcome of the 
process by which expenditure pro-
posals are submitted to Parlia": 
ment, considered, discussed and 
voted by it. When the moneys 
have been spent, the results are 
exhibited in the fonn of Appro-
priation Accounts which are laid 
before Parliament. Moreover, the 
Appropriation Accounts are the 
documents which form the basis 
of the Comptroller and Auditor-
General's Audit Report as enjoin-
ed in Article 149 of the Constitu-
tion read with paragraphs 13(1) 
(i) and (iii) of the Government 
of India (Audit and Account) 
Order, 1936 as adapted under the 
India (Provisional Constitution) 
Order, 1947. The study of Audit 
Report cannot be complete with-
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out a study of the relevant 
Accounts on which it is based. 
The Appropriation Accounts thus 
fonn an inseparable adjunct of 
the Audit Report and the Appro-
priation AccoUhts cannot, there-
:tore, be treated as separate ~ 
ties for the purposes of their being 
'laid before Parliament as pres-
cribed in Article 151(1) of the 
Constitution." 

Shri Ghose was referring to that. It 
further says: 

"3. When the Government of 
India Act, 1935 was in force, it had 
been the convention to lay the 
Appropriation Accounts On the 
Table of the House along with 
the Audited Report thereon. This 
itself appears to have been based 
on the analogy of the provisions 
contained in section 21 of the U.K. 
Exchequer and Audit Departments 
Act, 1866. 

4. Till such time as a law is 
made by Parliament defining the 
duties of the Comptroller and 
Auditor-General in relation to the 
Accounts of the Union, the Comp-
troller and Auditor-General will, 
under Article 149 of the Constitu-
tion, perform such duties as were 
performed by him immediately 
before the commeneement of the 
Constitution in relation to the 
account 01 the Dominion of India. 
Therefore, it is incumbent upon 
Government to continue the prac-
tice in this behalf that was in 
force before the commencement of 
the Constitution." 

The directive of the Speaker was con-
veyed to the Ministry of Finance. 

Mr. Speaker, I do nm think I can 
produce a greater authority on the 
interpretation of articles 151 (1) and 
149. I have given you the reading of 
article 151(1) by the Comptroller and 
Auditor-General and I have placed 
before the House the directive of the 
hon. Speaker. I can do no more. 

As I said, this is going to be one 
of the briefest speeches that I have 
ever made in Parliament, beca\J5e it is 
not I who am going to speak !;Ir have 
spoken. 

The hon. Minister has stated 'that 
efforts have been made to speed up 
the reports. That is very tr(1e. I 
have received from Parliament 
Library a statement of reports laid on 
the Table of the House. I do not 
know how they go to the Ministry and 
how they come here, but this state-
ment has been given to me by the 
Library. According to this statement, 
I find that once or twice ....... . 

Mr. Speaker: What is the state-
ment? 

Shri Feroze GancI.bJ: This is the 
statement I got from the Library, and 
this gives the dates on which Audit 
Reports and Appropriation Accounts 
were laid on the Table of the House, 
whether separately or together. 'I11.is 
is from 1954 right up to the submission 
of this particular report. 

Mr. Speaker: Who prepared this 
report? 

Shri Feroze Gandhi: I do not know 
who prepared this. 

Mr. Speaker: The Research and 
Reference Section? 

Shri Feroze GaDd.hi: I do not know 
who prepared it. 

Mr. Speaker: There is a Research 
and Reference Section here to enable 
all hon. members to get facts and 
statistics on various subjects. It is 
open to any hon. Member to get infor-
mation from there. 

Shri Ferose Gandhi: I just want to 
pay my tribute to that Section, because 
it i.< one of the most helpful sections 
to all hon. Members. The last ten 
days, the way the Library of this 
House, the librarian and all the people 
have worked wih regard to this ~ 
ject, you have no idea. And the 
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(Shri Feroze Gandhi] 
educational value of this discussion or 
controversy, or whatever you might 
like to call it, is great. 

Now, according to the statement 
~  is given to me by the Library, I 
find that from the year 1954 right up 
to 1960, before your directive, there 
have been two departures. After 
your directive, there has been one 
departure and I am not in a position 
to know whether it was with regard to 
1tle same Appropriation Accounts 
about ~ We had discussion. It 
has no1. been possible to locate that. 

Therefore, I think that even in spite 
of the fact that this directive of yours 
is there there is nothing to prevent 
the Auditor-General from sending to 
the House preliminary reports, as 
authorised by the Public Accounts 
Committee. But they must be pre-
liminary reports, and described as 
such, and should not contain any refer-
ence to Appropriation Accounts, or 
the Commercial Appendix. That 
~  be in Part II 

Mr. Speaker, the hon. Finance 
Mini.c;ter, the other day, said some-
thing. I am not in a mood to retaliate 
today, because I think the matter is 
much too serious. It is something 
which is of interest to the House, 
interest to the Members. I can assure 
you that, as far as I am concerned for 
the office of the Auditor-General I 
have got the highest respect. My res-
pect for the Ministry and the 
Ministers comes second to him. I res-
pect him more. I want that office, 
and the offices of persons like the 
Chief Justice of the Supreme Court, 
tile, Chairman of the Union Public 
Service Commission, should be 
thoroughly protected. But protection 
does not mean that if they do some-
thing. ~  that cannot be questioned 
.. t all. Parliament is supreme. If 
certain procedural irregularities take 
place, they have to be brought to your 
notice. Wben the other day I was 
trying to raise it by way of a point 
at order, I only mentioned this, and 
it Is you who have given this ruling. 
J was- very glad when I have just 

been informed by my hon. friend; Shri 
Barman, that such a situation will 
never arise or shciuld not arise. 

. Shri Barman: I ~  not say "will 
never arise". I said that it might not 
arise and there might not be occasiona 
like that. 

Shrl Ferne Gandhi: Yes, there 
might not be occasions, because all 
the arrears have been wiped out. We 
were very happy to know from the 
hon. Finance Minister himself that 
things have been speeded up. I 
would like to add as on the high way, 
so in Parliament, over-speeding some-
times results in accidents. 

Mr. Speaker: Dr. Ram Subhag 
Singh. 

Dr. Ram Subhag Singh: Mr. 
Speaker ....... . 

Shri Barman: Mr. Speaker, before 
that, may I just read only two extracts 
from the records on which this contro-
versy had arisen? 

Mr. Speaker: Yes, Shri Barman. 

Shri Barman: It was, first of all, 
in the year 1952 that the Public Ac-
counts Committee felt rather uneasy. 
'because ;lccounts were much in 
arrears. 

At that time I also was a member of 
the Committee and Dr. John Mathai 
was the Chairman. Some legal points 
also were raised at that time as to 
whether this Committee was compe-
tent to go into the accounts of the 
pre-partition period and ~ ot 
two other factors which I may state 
incidentally. Two departments, 
namely, Defence and Railways, are 
very big departments and naturally 
the Controller General of Defence 
Accounts and in the Railways the 
Financial Commissioner took much 
time in order to compile the accounts. 
Naturally, the reports did not come 
up before the Public Accounts Com-
mittee though they had much less 
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work at that time. So consultations 
were going on between the Public 
.Accounts Committee and the then 
Auditor-General as to whether some-
thing could be done so that the Public 
Accounts Committee might consider 
matters which were urgent and not 
wait till the Appropriation Accounts 
oame up because by that time it will 
be rather futile to discuss that ..... . 
(lftterruption). I will just rear:J nt,L 
paragraph 5, page 1, of the RepoI't 
dated the 25th January, 1950. It 
reads thus-

"We were glad to hear from the 
Auditor-General that he had 
under consideration certain propo-
sals whiCh will enable him to 
bring before the Committee im-
portant financial irregularities for 
consideration as soon as possible 
after their occurrence tflus avoid-
ing the inevitable delay involved 
in bringing them to their notice 
through the formal Audit Reports, 
after the completion of the ac-
(.'ounts. The Committee will in 
consequence have to meet more 
frequently than at present. We 
welcome this suggestion and we 
trust that a decision on this matter 
would be taken in consultation 
with the Committee in time to 
come in operation for the next 
financial year." 

Next I pass on to ....... . 

Pandlt D. N. Tiwary (Kesaria): All 
these happened before direction was 
given by the Speaker. 

Shri Barman: I am not contesting 
the hon. Speaker's direction. I have 
not followed what my hon. friend has 

'just now said. 

Shri Ferose Gandhi: The hon. 
Speaker's directive was conveyed both 
to the Ministry of Finance and to the 
Public Accounts Committee. 

Shri Barman: I am referring to the 
t'arlier incidents. 

Again it is an extract from the 
Seventh Report of the Public Ac-

counts Committee, 1952-53. At that 
time Shri B. Das was the Chairman . 
The proceedings of the meeting of the 
Public Accounts Committee held on 
Saturday, the 26th July, 1952 read 
thus-

"The Committee first considered 
the suggestion made by the. Comp-
troller and Auditor-Generai· .. of 
India at an earlier meeting that 
he contemplated to separate self-
contained paras, involving gr'l':ve 
irregularities etc. in his Audit 
Report which did not contain any 
direct reference to the Accounts 
themselves and present them in 
the form of preliminary reports. 
Such reports, the Comptroller and 
Auditor-General said, would en-
able the Committee to examine 
these irregularities as soon as 
possible after their occurrence tBWI 
avoiding the inevitable lielay 
involved in bringing them to tlieir 
notice through the final reports. 
The Comptroller and Auditor-
General also undertook to prepare 
Part I of the Audit Report on· the 
Appropriation Accounts (Civil) 
for the year 1951-52 and forward' 
it to the President in the usual 
manner for being laid before 
Parliament after which it could 
be considered by the Committee 
without waiting for the final 
Report. 

The Committee agreed to the 
suggestion made by the Comp-
troller and Auditor-General." 

The third thing that I want to 
place before the House through you 
is an extract from the report of the 
Public Accounts Committee, 1954-55. I 
will only read a portion of it. It 
reads: 

"In pursuance of this decision, 
the Audit Report (Civil), 1952 
has been presented by the Comp-
troller and Auditor-General in 
two parts viz, Part I, Prelimimary 
Report dealing with cases involv-
ing financial irregularities. losses 
of public money etc., and Part II, 
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Supplementary Audit Report 
dealing with matters other than 
those referred to in Part I and 
also containing audit comments 
and criticisms arising out of the 
Appropriation Accounts, e.g., accu-
racy of budgeting, control over 
expenditure, excesses and savings 
Ert<:. 

The Committee are glad to note 
that 1lbe reporting has now been 
made current and the Audit 
Report at 19M has already been 
presented to Parliament." 
SIlrl PeIrese Gandhi: Will you kind-

ly read the previous paragraph also? 

Sbri Barman: I have not got the 
PN'rious paragraph with me. What 
I have, I have read out. This clearly 
ahcnrs that in consultation with thl:! 
Public Accounts Committee since 1952 
the Auditor-General was authorised, 
or rather had been submitting Audit 
Reports in the form of Part I. Subse-
quently, there were the Appropriation 
Accounts and also Audit Reports on 
other matters which were not con-
tained in Par.t I which had been sub-
mitted earlier. Since that time there 
had been several occasions regarding 
different ministries on which the 
Auditor-General had submitted Part I 
Report separately and the Appropria-
tion Accounts came later on. Even, 
10 far as Defence is concerned, last 
year also the Auditor-General had 
submitted Part I before the Appro-
priation Accounts were submitted to 
the House. These are the facts. 

Shrl FerGIIe Gandhi: May I correct 
the Chairman? ~ was no Part I 
Report last year on Defence. It has 
not come to the House last year and 
it is not in the Library of the House. 

Shr! Tyacl: It is 1959 Report. 

Shri Feroze Gandhi: Does it say it 
is Part I? It will not say it is Part I. 

Shri Barman: I have got a list of 
all the Reports that have been sub-
mitted on different ministries. Of 
course, mostly the Reports have been 
submitted along with the Appropria-

tiOn Accounts. But there have been 
occasions practically in the case of all 
ministries that earlier reports have 
been submitted in the form of Part I. 
I may just verify. 

Shrl Tyagi: I want to know one 
thing. On account of the regularity 
or irregularity, are the main points 
which have been highlighted by the 
Auditor-General irrelevant for us to 
consider the objections that have been 
taken ...... (lntem.&ptionl? I W'II\t 
to know wh:·ther consideration of 
those points to which the Auditor-
General has taken objection in the 
Report which has come regularly or 
irregularly on the Table of the House 
is irregular. 

Some Hon. Members: No. 
Shri Tyagl: Why is this camouflage 

of discussing the procedure ........ . 
(lnterrupt;o" l' 

Shrl Frank Anthony (Nominated-
Anglo-Indians): Yes, yes; that is what 
it is. It is camouflage .............. . 
(Interruption) ? 

Shri Morarji Desai: It is a point of 
procedure that has been raised. 1 
hope to place facts before the House 
which, I am quite sure, will convince 
the House that there is no irregularity. 

Shri Tyagi: But what about the 
main objection? Why is the Govern-
ment not speaking about that? The 
main objections raised by the Auditor-
General are the main concern of the 
House. The House is anxious to know 
your replies about those objections 
and not about procedure or irregulari-
ties. 

Some Hon. Members: It is for the 
Public Accounts Committee. 

Shri Barman: Generally, the prac-
tice is that if the Auditor-General 
submits a Part I Report that Report 
will contain such matters which do 
not depend on the Appropriation 
Accounts. 

Shri A. P. lain (Saharanpul"): We 
have left the hare and are chasing the 
hound. 



13017 Finance BUt VAISAKHA 1, 1882 (SAKA) 

Dr. Bam Subba&" SlD&"h: I associate 
myself with the remark made by Shri 
Ajit Prasad Jain that we have left 
the hare and are chasini the hound 
because I was very much erieved to-
day when I heard so many qucstions-
I also heard the hon. Prime Minister-
regarding the case which is still going 
on in a London court. 

AD. Bon. Member: It has practically 
been withdrawn. 

Dr. BalD Sabbac SiDI'h: I was in the 
beJinning under the impreasion -that 
the Government had filed this suit 
with a view to vindicate the prestige 
of the persons who had placed cer-
tain orders with that firm. But later 
on that firm filed some counter-suits 

, and in one of the counter-suIts I am 
f told-I am not very sure because it 
was published in the papers a year ago 
that the London firm, Sir .James 
Marshal1 Cornwall and Partners filed 
a suit that the opposite party had field 
'an application for the liquidation of 
their firm-they had named some 

".Indian dignitaries. The firm has not 
:':yet been liquidated. I do not know 

what that insinuation was. I would 
"like the Government to give a reply 
':to that. 

Shri Tyagi: He is not listening. 
;: Dr. Ram Subhag Singh: If they are 

not listening, they will go on eom-
mitting so many blunders in the future 
also. Because, the case which was 
raised today also comes into the pic-

, ture here. I do not know whether at 
that time the Audit Report had taken 
note of it or not. This Audit RepDrt 
has, given a special Chapter, 'Other 
Topics of Interest'. And in this men-
tiDn is made about some Japanese con-
tracts, and it is said that on the 9th 
September, 1958, ·the Defence Minis-
try concluded an agreement with a 
Japanese firm, who were not one of 
the oria'inal tenderers. And it say:> 
further on: "A technical team consist-
ing of the Director General, Ordnance 
Factories, and another oftlcer was sent lto Japan to investigate the perform-

"-', ance of the tractors, but after the con-
'tract had been concluded." 

1 do not know whether there is any 
bungling here or not, but on the face 
of it it is an irregular action that pro-
per tenders were not called; and, after 
the contract was signed, officers were 
sent there to inspect the tractors. U 
anybody points out such irregularities. 
I do not know why anyone should 
go against him. 

Apart from that, we have taken the' 
oath to uphold the Constitution. AnAl, 
as regards the post of Auditor-General 
-I do not mean the present incumbent, 
let anybody be the incumbent-but I 
want to uphold the institution of the 
Audiitor-General. Because, if we 
malign any Constitutional post, it is 
not proper. For instance, take the 
President. Whoever is the President, 
it is our duty, when we have taken the 
oath by the Constitution, to uphold 
the institution of the Rashtrapathi I)t 
India. And if Shri Morarjibhai or 
any Minister gets up and says "The 
Rashtrapati is not good", I will 
challenge his authority that he is not 
doing justice by the Constitution. 
Similarly the other day the Defence 
Minister came and got up without any 
information and started saying some-
thing about this Audit Report. As a 
matter of fact, in the Defence debate 
I had raised this point that there is 
nothing in this report which I should 
object to; because I know that so 
many irregularities are being com-
mitted daily, and there is nothing new 
here which I do not know of. There-
fore, it was not a new document for 
me. But they take objection even to 
such innocuous documents because 
they are not in a position to say that 
it is wrong. If they are in a position 
to point out any wrong facts men-
tioned in it, then I will be prepared 
to bow to anybody here and say "all 
right, I am not going to say anything 
against the argument." which are ue-
ing placed here". But they did not 
say, "What about this Japanese firm?" 

If you negotiated a contract with 
Sir James Marshall Cornwall and 
Partners, and after ten years you are 
going to hide your face, this is the 
most shameful action we have taken. 
this Jeeps case. And it was food that 
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they did not pursue it when the Gov-
ernment realised that we are not go-
ing to recover the amount of damage 
,even if we succeed. That was the 
gist of the s. a ement of the Prime Min-
ister. At ttl:!. time also I was getting 
.up and I wanted that you shoUld par-
mit me to ask this question with res-
pect to the initial error. That is, 
there were certain errors committed 
by the persons who placed that con-
tract with that firm. If this realisation 
has dawned on the Government that 
Uley are not in a position to recover 
the amount, I wanted to ask whether 
-this has also dawned on the Govern-
ment or not that the persons who had 
oommitted the error of placini that 
contract with them should no longer 
be allowed to p ace another contract 
with any other firm. I do not know 
what is the 'position, and I would like 
1he Finance Minister to categorically 
-say whether the persons responsible at 
\ hat time to place those contracts, by 
which I mean the 'Jeep scandal con-
tract', with those firms are still in a 
position to place even bigger c.m-
tracts with ~  firms, and bfgger 
foreign firms, in Japan, Germany and 
other countries. If this is the situat-
ion of the Government, then I would 
'acclaim the action taken by the 
Auditor-General and sav that the 
Auditor-General must ;ubmit to this 
House dai'y reports as to what ldnd 
of irregular contracts are placed by 
the Government. We should welcome 
-him here in this nation, and we should 
invite him and say "you must poiut 
out the daily defects of the Ministr-
ies, if they are committing errors (,f 
the nature of this 'Jeep scandal case'." 

Now, there is another thing, ihis 
Nanavati case. On that day I had 
avoided and even today I want to 
avoid saying anything on this, be-
cause this is a human thing. (An 
Hon. Member: What human?) Be-
cause, a day or two after I had spoken, 
I read a statement of the Law Min-
ister in London, not in India. And he 
said that the jurors had agreed that 
he should be exonerated, and some 
judges had also differed. Because we 

are in the Congress we abide by ~  
principles and moral standards; we are 
supposed to have at least some sort of 
moral standard and nobody should go 
by technical nicety. And the Law 
Minister must also be knowing - what 
is the nature of the case and what is 
the truth about that. I do not want 
to go beyond that. This is alSo a 
matter of dai y occurrence, because 
Mr. H. M. Patel was also given a 
fund by the Government to deiend 
himself. Occasionally firin,s also take 
place. There also, even in my State, 
the GOV'etnment had given ~ ~11  
of mon4!y for defending theiroft,icen. 
because when they resorted to firing 
they were on duty. I do not know 
whether he was performine nny 
naval duty in the city of Bombay at 
that time. Therefore, it was irregular. 

My ~  friend Shri Tyagi was 
very correct when he said that if any-
body comes and repudiates the facts 
We must accept it. And I am prepared 
to accept every word and comma of 
the repudiation. But they should go 
and repUdiate it, I deprecate it, and 
deprecate it with full viiour, that it 
should not be the business of any 
Minister to hide facts under any 
technl-!;al nicet.y. 

Now I want to say ano'her thing. 
Because, like the 'Jeep scanda', this 
Indus canal wa ~  di :pu+e is also a 
very big question. Actually I was not 
prepared to speak today, but what took 
place in the Question Hour encourag- , 
ed me to participa' e in it. This is 
about appropriation and accounts 
business. Shri Barman was quite 
right. And I bow to your ruling. 
Whatever you say must be accepted 
here in the House. 

With regard to the appropriation ac-
counts of the Defence ~  and 
Railway Ministry-today it is a ques-
tion of the Defence Ministry-those 
accounts are prepared by the Defence 
Audit people, as was stated by the 
hon. the Finance Minister. And ~ 
Defence Ministry can at ~  pre-
vent the submission of the Appropria-
tion Accounts. It cannot be certifted 
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by ... Auditor-General unless and 
10Iatii the Appropriation Accounts are 
subAitted to him. And that submis-
-lion can be delayed by the Defence 
Ministry. If that right is possessed 
by any Ministry, whether it is the 
.J'inance Ministry or Defence Ministry 
or External Mairs Ministry or Agri-
elture Ministry, then that right is 
not a correct right. It should be taken 
·away and the Auditor-Genera ~ should 
t.e given the full control of demanding 
tIae Appropriation Accounts. 

About railways, talks were going 
on for giving rights to Pakistan for 
_ving their railway between the two 
wings of Pakistan. I think if the 
Government yields here, it will be 
eommitting the gravest blunder of its 
_reer. Government must give full 
epportunity to them to use Indian 
,.olways, planes or whatever means 
of transport we are having, but we 
should never allow any foreign Gov-
ernment to ha'Ve their through trains 
through our territory. If they effect 
negotiations, I wou'd like you, Sir, 
DOt to allow the Government to have 
it negotiated before consulting this 
Bouse. 

My next point is about Dadra and 
],Jagar Haveli. The International Court 
has now given the judgment, and it 
is now proved that the Portuguese are 
no' having any sovereignty over 
Dadra and Nagar Haveli and that 
these places are Indian. I think that 
it is OUr duty that we shOUld accord 
recognition to both Dadra and Nagar 
Haveli, and also encourage the forma-
tion of an Indian Government in Goa, 
Diu and Daman; or, they shou!ll. form 
a Government, and we should accord 
JleCognition to that. They should also 
be given freedom to join India when 
they want to. 

My next point is about the Defence 
Ministry again. The other day I had 
mentioned about one line in the Re-
port of the Defence Ministry for 1959. 
80. The pity is that nobody in the 
:Ministry knows whether any such 
mention has been made or not. I say 
this because I have consulted the 
mxtemal Mairs Ministry, Defence 

Ministry and everyboc!y. When I re-
fer to External Mairs Ministry, I 
mean below and up to the Deputy 
Minister's rank. It is mentioned in 

~ 5, paragraph 5, line 5: 

"A little later when there were 
some incidents on the Ladakh 
border of Tibet, in October, 1959, 
the Army took over similar res-
possibility for the J. & K., 
Punjab, Himachal Pradesh and 
U.P. borders with Tfi>et." 

I think this is another blunder which 
the Defence Ministry has committed" 
because I do not see any sense in il 
Anybody possessing an iota of intel-
ligence ..... . 

Shri Tya&i: May I request you not 
to allow in the House any discussion 
on this matter since this Question is 
being discussed between the two 
Prime Ministers? It may have an 
adverse effect on the negotiations. 

Dr. Ram Subbal' SlDl'h: I very mucb 
respect Tyagiji and I am always pre. 
pared to implement his command, but 
here this, is a printed documen', and 
it is in the market also, and every 
intelligent man will be having it. I 
do not mean non-intelligent people 
who have not read it, but here my 
premise is ..... . 

The Deputy Minister of Finance 
(Shri B. R. Bbagat): What document? 

Dr. Ram Subbal' Singh: The annual 
Report of the Defence Ministry for 
1959-60. 

Shri Tyagi: The passage quoted is 
adverse to our interests. Therefore, 
I am saying ..... 

Dr. Ram Subhag SlDl'h: It can never 
go against our interests. It is written 
in it: 

"A little later when there were 
some incidents on the Ladakh 
border of Tibet, ...... " 

Shri Morarjl Desai: Why should we 
disc1:lSS it now? 



13033 FiMnee Bill APRIL 21, 1960. FiMnee Bill 13024 

Mr. Speaker: The 'hon. Membel' has 
pointed out the discrepancy of one 
statement first, and another statement 
now, but the opinion seems to be that 
the discrepancy th8Jt has been com-
mitted by the officers who prepared 
this Report is not an important mat-
ter to be raised today. Of course he 
will have other occasions. He may 
proceed to another point. 

Dr. Bam Sabbag SiDgh: My point;s 
that the whole premise of this Report 
which runs into 91 pages is that 
some incidents occurred on the Ladakh 
border of Tibet, and I want to re-
pudiate that premise, because there is 
no foundation in that premise. No 
incident occurred. on the Ladakh 
border of Tibet. All the incidents oc-
curred deep inside Indian territory, ... 

Shri TJaci: That is true. 

Dr. Bam Subhag Slnrh: ..... 45, 50 
and 100 miles inside. One incident 
occurred in 1949-50. According to 
Mr. Chou En-lai's letter, thousands of 
Chinese solidiers were sent to con-
struct that road which runs over 100 
miles in Indian territory, and that also 
40 miles south of the Indian border. 
That was the first incident. The second 
incident occurred when they visited 
the Shipki La pass in 1954. Again in 
1956, they visited Bara Hoti, and in 
1957 they visited the Khumak Fort, 
Spanggur and MandaI. Then they ar-
rested our solidiers 55 miles inside our 
territory in July, 1958. Then again, 
they arrested. OUr patrol personnel in 
September, 1959 about 65 miles inside 
our territory, and the latest incident 
of October, 20-21, 1959 was in Kongka 
pass in Chang Chenmo Valley where 
they killed nine Indian patrol person-
nel and arrested 14. Any Defence 
MinistrY worth the name would have 
stated that our patrol personnel were 
arrested by the Chinese 50 or 60 miles 
inside our territory, that they were 
killed. by the Chinese 45 miles inside 
our territory, and not bow to their 
feet saying that the incident occur-
red on the Ladakh border of Tibet. 

There is anoUler thing. Here is the 
latest Chinese communication, and in-
('icie.atally the !two are similar in 
nature. 

Sbrl TJa&1: Border means on the 
side of the border, not exactly on the 
border. 

Dr. Bam Subha( SiDgh: Yes, two or 
three miles, as in the case of Pakiatan 
where we are having that experience. 
They are incidents a mile or two this. 
side of the border. 

This is what the Chinese communi-
cation says: 

"For China Ute occurrence some 
time last year of tension and un-
fortunate incidents on the border 
of the two countries was totally 
unexpected. ... 

Mark the words Hthe border of the two 
countries". Is the Defence Ministry 
going to recognise that, and if they go 
to recognise that I oppose them, and I 
will go on opposing them, and I will 
see that they are never allowed to do 
that. 

Shri Braj Raj Singh: See to it that 
they are not allowed to be in office. 

Shri Birenclra Bahadur Sin&'bjl 
(Raipur): May I make a suggestion? 

Dr. Ram Subhag Singh: I am not 
yielding. 

Accidentally yesterday I read the 
Hindu of Madras, in which there is an 
article about the misunderstanding 
that arose in 1950 when India sent a 
communicatiOn acknowledging Chinese 
suzerainty over Tibet and renouncing 
the special privileges enjoyed by her 
in Tibet. It appears that the Indian 
Embassy in Peking decoded the term 
"suzerainty" into sovereignty through 
a clerical error. I do not know whe-
ther that was a clerical error or whe-
ther that was intentional. Had it not 
been intentional, it would have been 
rectified long ago, but today, it is about 
ten years since then. It OCCU rt'ed in 
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Hl50 and today we are in 1960. There-
fore, I have always been sayini about 
the mistakes committed by these per-
aons; they are in Peking or othell' 
places and here also. 

Shri M. R. KrisIma (Karimnagar-
Reserved-Sch. Castes): Which per-
50116? Our ~  

Dr. Ram Sub"", Singh: Today the 
position is that negotiations are go-
ing on. Like Shri Tyagi I also wish 
that an amicaLlle settlement is rrived 
at. I wish godspeed to the two Prime 
Ministers and pray that they succeed 
in their efforts, but not at the cost of 
India, because I want to be clear. ~ 
know our recognised boundary, we 
also know about our culture and tra-
dition, we also know that for the 
Chinese it is one of the ten fingel'F. 
And they consider that also as some 
mole or some such thing on one finger, 
and all the other nine fingers are all 
right. But, for us, there are only 
three sides. One side which was the 
aa1est up till now has now become a 
live boundary. And it is going to be 
so in future. Therefore, for us. it is It 
quution of life and death. For them, 
it is a very easy question. Therefore, 
I want that the country should stand 
behind the Prime Minister. In his 
speech at the airport, which I read in 
yeaterday's paper, and also in his 
speech yesterday at the banquet, he 
has expressed the sentiment of the 
country; he has reflected the we sen-
timents of India. Therefore, I support 
him and give him wholehearted sup-
port, and I assure him that the coun-
try will be behind him; and he must 
uphold the dignity of India and pro-
tect the frontier of the country in the 
negotiations, and I hope that he will 
protect. 

For the future, I would say this. 
Two thines are going on now. One is 
the Chinese colonisation corps in the 
Ladakh area. I want to speak !tbout" 
it again this time. There, they have 
brought soldiers and they are colonis-
ing our area. You know, Sir, that 
when Shri Karam Sinlth was travellin, 

through that area, he was made to 
travel through that area by OIDe 
truck--bigger truck. The point is that 
they have developed a net-work of 
communications, a system of roud 
commJ,lnications. Last Sunday, I saw 
the latest map of the fronier of India, 
and I find that they have constructed 
an airport also in our territory just 
very near Chusul near Chan, Chenmo 
Valley. When they have developed 
their area to such an extent, it is most 
unfortunate that we have not so far 
developed our area, and we are not 
making any concrete efforts towards 
developing them either. For, tod8J. 
about the Badrinath Road, it was said 
that since December, nothing was be-
ing done on that road; and the hon. 
Minister said that that was the con-
cern of the Defence Ministry. If that 
is going to be the ca.se, how can things 
develop? Any Indian, however patriO-
tic he may be, living in the villages 
in our border territory, if he would 
see Chinese jeeps and all sorts of im-
plements etc. will begin to think 'What 
sort of Government are we having?'. 
We are not even havine a bullock-can, 
what to speak of jeeps and trucks and 
other things. 

Therefore, it is necessary that we 
must develop India. And I would 
appeal to the Finance Minister, that 
he being a practical man, he should. 
see that all other Ministries are 
roped in, and no development fioun-
ders at the door of Finance. Let the 
country finance the further develop-
ment of those areas. We must raise 
all sorts of taxes, but tor developing 
those areas and not for filling the 
pockets of corrupt officers and people. 

I would like to say a word here 
about the NCC and the Territorial 
Army. r was talking a little while 
ago about the Chinese colonisatioa 
corps; they are colonising our area. 
Here, our proeramme is to train the 
students. It_ is good that our students 
should be disciplined, and we must 
train them, but no student can go there 
and remain. It is only the ex-soldiers. 
if they are sent there, who can form 
a baati and do some work. Or traID. 
the illiterate and send them in as larte 
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a number as you like. Invite the or-
dinary youth of India and train them, 
in the Territorial Army and others. 
Otherwise, this mere business of gett-
ing salute from them and doing these 
small things would not do. I am giv-
ing this warning here. Of course, 
what is being done in the Nee is a 
useful thing, and the Nee people can 
become better officers, but they can 
never go and stay in the Aksaichin 
area. It is necessary that we should 
prepare persons to go there and s ~  
there and develop some rivulets, cut 
the snow and do other things there. 
This realisation is not there at present, 
namely .to develop our country, not 
only the frontier but the entire man-
ppwer and other resources on the line 
that the freedom of the country and 
the country's defence require. T.le 
Territorial Army and the Nee are 
good at their places, but the rE-ally 
vigorous and virile people shou. d be 
trained, and we must pay them well 
and send them there. And light ar-
maments and other things also should 
be manufactured. Every day, this song 
of increased production in the ~ •• 
factories is being sung. I am very 
much for that, and let them go on do-
ing ~  but ordnance factories are 
not bania-shops where we should try 
to manufacture something for profit. 
We require solid things for protecting 
our frontiers, such as light armaments, 
radar, fighters, bombers, jeeps, small-
tonnage tractors and so on. But I find 
that there is an argument going on, 
and we are carrying on with all sorts 
of arrangements. I want that there 
should be a c'ear realisation of the 
situation. So far, there is only a hazy 
realisation. I do admit that our Prime 
Minister has fully gauged the ~
ment of the nation, but below him it 
is necessary that there should be a full 
realisation of the situation, for, only 
with realisation, there can be adequaw 
preparation. 

Several BOD. Members rose-

Mr. 8peaker: Shri Frank Anthony. 
Thereafter, I shall call Shri Braj Raj 
Singh, Shri Vajpayee and Shr! 
Khadllkar. 

Some Bon. Members: What abQut 
the hon. Members on this side? 

Shri BaDe (Buldana): Yesterday, !to 
many ~  spoke from the Oppo&it-
ion. But only a few Members have 
spoken from this side. 

Shri Raghunath Singh (Varana .. i): 
Sir, you have got two eyes, the left 
eye and the right eye. You must sec 
on both sides. 

Shri Morarka (Jhunjhunua): You 
may extend the time. 

Shri Khadilkar (Ahmed nagar ) : You 
may increase the time. 

Mr. Speaker: What can I do for 
time? 

Shri Kane: The idea was that those 
Members wno had not spoken either 
on the Motion on the President's Ad-
dress or on the budget should be 
given chance, but yesterday, I found 
that many Members who had taken 
part either on the Motion on the Presi-
dent's Address or on the budget were 
given chances, and other Members 
from our side are ~ because 
of that. 

Dr. Ram Subhag Singh: I support 
this. I fu.ly support Shri Hane's sug-
gestion, and he should see that all 
Members who have not been put on 
any committee so far, and who have 
never got any chance should be put 
on committees now and they should 
also be given chances. Otherwise, 
what is the sense in making this sug-
gestion? 

Mr. Speaker: I have before me a list 
of the names of the Members of the 
Congress Party who want to speak. 
But it so happens that only those per-
sons who constantly speak remain in 
the House.. As for the other persons. 
I have been Rein&: around alld the 
hon. Deputy-Speaker also has been 
trying to catch their eyes; they never 
care to catch OUr ~  but we try 
to ~  their eyes, but they are DOt 
here. While I have been repeatecDr 
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saying that I shall live opportunities 
to those people, I find here in the list 
before me a cross noted against their 
names, saying ,that they are not avail-
ab_e in their seats. 

Shri Mullammed Elias (Howrah): 
We have been sitting here since yes-
terday morning. 

Mr. Speaker: I know, I shall give 
• opportunities. 

• With respect'to this debate on 1.'Ild 
, Finance Bill, I would like to give 

opportunities to all sections which 
have distinct political affiliations, in 
addition to other persons who have 
not taken part. 

The time is limited. Sometimes the 
speeches of some hon. Members are 
very ~  and some new as-
pects are dealt with and the House 
seems to be in a mood to go on hear-
ing. And, I am a little afraid of dis-
turbing. Therefore, hon. Members 

~ will put up with this ~  
1: They will have many opportunities. t 07l,tp.rroption). -

Shri Muhammed Elias: At least one 
Member from our party may be allow-
ed. 

Mr. Speaker: If the hon. Members 
.. are willing to have only a couple of 

hours for the clause by clause consi-
deration-the hon. Minister has con-
ceded a number of things and I do 

, not think we expect any other concego. 
sions-otherwise we can extend this 
general discllssion. <Intem.(1)timv). 
Whatever they want to say may be 
said in -this discussion. I will call 
upon the hon. Minister at 4.40. 

,. 
Sbrl Morarjl Desai: If you call me to 

speak at 4.40, that means the amend-
ments will be taken up at 5.40 and 
they will go up to 7.40. 

(_ Mr. Speaker: I said previously that 
~  I will call him at quarter to three. 
.: Now, I will call him at quarter to 

~ . four. 

Shrl Morarji Desai: Then, I think it 
will be at 3.40. 

Mr. Speaker: Yes; I will call him 
at 3.40. 

Shri Morarji Desai: You wore ,oin, 
to call me at 2'40; now with this ex-
tension it will be 3'40. 

Mr. Speaker: He will carry on the 
reply till 4.40. Then, we will hllve 
three hours up to 7.40. So far as the 
one hour discussion is concerned, we 
can postpone it till tomorrow. 

Shrl Morarji Desai: May I know 
whether the House is going to sit till 
7.40 or till 6.40? 

Mr. Speaker: We shall finish it to-
day. 

Shri MorarJi Desai: That is all right; 
afterwards it will be very difficult. 

Mr. Speaker: Shri Anthony. The 
hon. Member will be brief. 

Shri Frank AathoDy: Mr. Speaker,. 
Sir, I intend to be very brief. Ac-
tually, I have come to my feet to aml-· 
wer the position taken up by Shri. 
Feroze Gandhi because as one af the· 
most senior Members of the House 1 
think the issue he has raised is basi-
cally an extremely important issue . 
While Shri Gandhi has purportecL 
under the guise of some particular aff-
ection for procedure, to question .he 
right or the propriety of the action 
taken by the Auditor-General I fct>l 
it raises the question basically of the 
position of the Auditor-General not 
only uis-a-uu the Conlltitution but t""-
a-ui.'I this House RJSO 

Shri Gandhi referred to article 151 
of the Constitution. Sometimes lay-
men know more law than lawyers. 
But he left me ~  unconvinc· 
ed. I hope you will bear out my read-
ing of this article. Article 131 reads 
as follows: 

"The reports of the Comptrollor 
and Auditor-General of India 
relating to the accounts of the 
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[Shri Frank Anthony] 
Uniun shall be submitted ....... " 
I am unable to find ..... . 

Shrl Fera. GaacJhl: Do not refer 
to me. That is the finding of the 
,Speaker--not mine. It is the Speaker's 
ruling. 

If.OS bn. 

[MR. DEPUTY-SPEAKER in the Chair] 

Shri Frank Anthony: I am inter-
preting article 151 literally. And, you 
Sir, who have got considerable judi-
cial experience know that it is a basic 
maxim of interpretation to give the 
ordinary, plain, grammatical mean-
ing. And the plain grammatical 
meaning of article 151 is this. that the 
Auditor-General should report relating 
to the accounts and the report shall 
be submitted to the President. There 
is not a single word or phrase here 
to suggest that the report of the 
Auditor-General and the Appropriation 
Accounts should be presented to the 
President simultaneously. There is 
nothing in the ~  to suggest that. 

Then, I have here an extract from 
the Audit Code. Shri Feroze Gandhi 
suggested that the Auditor-General has 
powers by and large; but, in any 
eVf"nt, in this particular case he acted 
in a way which was repugnant to some 
kind of Code. I have before me an 
extract from the Code which reads as 
follows: 

"He" (that is the Comptroller 
and Auditor-General) "has com-
plete liberty in reporting relating 
relevant facts and of expressing 
opinions upon the conduct of de-
partments and of Ministries in re-
gard to their financial trans-
actions". 

. And this is the most impo'ttant part. 

UN othing can fetter his discre· 
tion or judament in any manner as 
to matters which he may bring to 
the notice of Parliament in the 
discharge of his duties." 

What I want to emphasise is this 
'1hat apart from the extraordinary 

status the framers of tlle Constitution 
have advisedly invested. the Auditor-
General with, the Auditor-General, in 
the final analysis-I wont's say he is • 
servant of Parliament--has not ~  

a duty but a right to report to Parlia-
ment. And, I think we have to be 
very clear in our own mind as to how 
we are going to regard the Auditor-
General. Because, in certain ways I 
consider the Auditor-General has been 
placed in a position which is almost 
co-equal with that of the President 
of India. In certain ways he has a 
position more exalted than even \.he 
Chief Justice of India and the Judge. 
of the Supreme Court. I am reading 
from article 148(4). 

"The Comptroller and Auditor-
General shall not be eligible for 
further office either under the Gov-
ernment of India or under the 
Government of any State after he 
has ceased to hold office." 

We have aeliberately placed on him. 
this extraordinary seal of independ-
ence so that unlike the Judges of the 
Supreme Court who tomorrow may 
become a Governor, even the Chief 
Minister of a State who may become 
something less exalted than a Gover-
nor, the Auditor-General has been 
given a peculiar position in the matter 
of high status. 

I do not understand quite frankly 
Shri Gandhi's apparently deep con.-
cern at a new ground allegedly ~  
broken by the Auditor General. The 
Finance Minister said, I think it was 
day before yesterday, that no more 
than one occasion-I forget the num-
ber of occasions and he will tell us-
that on. several occasions, in fact, the 
Audit Reports have been presented to 
this House before the Appropriation 
Accounts. 

Now, this has happened in the pub 
and no objection has been taken.. I do 
not understand why somebody should 
suddenly acquire sorne kind of hyper-
sensitive rash and come to this House 
and under the pretext of procedure and 
irregularity ..... . 
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Shrl peroze Gandhi: Will you please 
use proper English; otherwise you will 
find it rather hot. Do not talk about 
rash. What is this laJtguage? 

Shrl Frank Anthooy: I repeat what 
I stated. that somebody with a hyper-
llensitive rash-what is wrong there ... 

Shrl Feroze Gandhi: Do not use that 
language in this House. Otherwise, 
you will find it very hot for you. Speak 
decently. 

Mr. Deputy_Speaker: Order, order. 
(InteTM£ptions). I am calling f{lt: 
order. Is it necessary that everybody 
should get up. 

Shrl Frank Anthony: I must strong-
ly protest against Shri Gandhi ..... . 

Mr. Deputy-Speaker: The hon. Mem-
ber may leave it. 

Shrl Frank Anthony: It is highly 
improper for Shri Gandhi to threaten 
me that it· will be very hot. I am 
quite prepared to get heat from Shri 
Gandhi, and Shri Gandhi's bpttl"rs (T,,-
-teTM£ptions) . 

Mr. Deputy-Speaker: Order, order. 

Sbri Feroze Gandhi: Is this the 
kind of language to be used in Par-
liament? 

Sbri Frank Anthony: Are you tell-
ing me what kind of language 1 should 
use? You are not the Speaker. What 
is wrong in saying hyper-sensitive 
Tash? It is a refined expression ..... 

Mr. Deputy-Speaker: Order, order. 
Would the hon. Member listen to me? 
Am I to stand in a queue to get an 
opportunity to speak? Every hon. 
Member begins to speak and does not 
care whether the Chair is standing. 
The hon. Member 'should attend t.o me. 
I have called him to order because I 
thought when these words were used 
that they were not objectionable. So 
he might continue his speech instead 
-of having a fight over that. 

Shri Frank Anthony: When I use 
that language, I $Ubmit I used it with 
restraint. 
'289(Ai) LSD-5. 

Mr. Deputy.Speaker: If I do not 
take exception to that, though it has 
been objected to, why should the 
Member then get so much sensitive? 

Sbri Frank Anthony: I am objectinc 
to the threat that Shri Gandhi has 
been pleased to hold out. 

I was saying .... (InteTM£ptions). 

Mr. Deputy-Speaker: Order, order. 
Now, let us listen patiently. 

Shrl Frank Anthony: Let him wear 
it if the cap fits him. I was saying that 
the Finance Minister has underlined 
the fact that on several occasions the 
Audit Report had preceded the Appro-
priation Accounts. My friend, Shri 
Jaipal Singh, who has very particular 
knowledge in these matters tells me 
that the Defence Report in 1958 was 
presented to the House, at least tbree 
months before the Appropriation Ac. 
counts. That is with regard to the 
audit report in respect of the Defence 
for 1958. I am also told that in 1959. 
the Defence audit report was sent to 
the President ,three weeks ahead ~  

that it was only because Parliament 
was not in session that the report and 
the Appropriation Accounts were pre-
sented simultaneously. In this parti-
cular case, ;the Defence Audit report 
relates to the accounts of 1958-59, that 
is, they have been signed almost a 
year after the close of the financial 
year. I think it was Shri Barman-
Or, I forgot who it was-who referred 
to the fact that in 1952 the Public 
Accounts Committee specially askl!d 
the Auditor-General to report before 
the accounts were presented in order 
to avoid any undue delay. 

Mr. Deputy-Speaker: U I can inter-
rupt at :this stage, I may say that the 
hon. Speaker only said that the 'hon. 
Members should be brief. But he 
desired that they should try to con-
clude their remarks within ten minu. 
tes. I was going to ring the Bell. 

8bri Frank Anthony: I will finish ill 
two minutes. I think it was on the 
22nd of February that the hon. 
Speaker himself was pleased to say 
that he had himself asked the Auditor-
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General to submit an interim report 
to the House. As has bt:en pointed 
out, I think by Shri Tyagi, the De-
fence Ministry is in a peculiar position. 
Some people may think that it is 
fortunate or unfortunate according to 
their point of view. They have their 
own accounting organisation. I ~ 

with my hon. friend Dr. Ram Subhag 
Singh when he suggested that the ac-
counting in respect of Defence and the 
Railways shOUld not be separate. It 
should, like the other Ministries, be 
under the direct control and direction 
of the Auditor-General. Now, what 
has happened? I am told by my 
friend, Shri Jaipal Singh, that the 
Auditor-General has sent a letter to 
the Speaker; the Speaker mentioned 
it in the House. Has the Auditor-
General stated in that letter whether 
there was any attempt-I do not say 
it was deliberate--because of incom-
petence or any other reason to de-
lay in the presentation of the Appro-
priation Accounts? What would be 
the position of the Auditor-General if 
in the event, in the case of these two 
Ministries which have their own ac-
counts organisation, deliberately-or, 
let us give them the benefit of doubt,-
from sheer incompetence there is ~
ordinate delay about the Appropria-
tion Accounts? Is the Auditor-General 
-knowing that irregularities are be-
ing perpetrated and have been per-
petrated-going to keep this House in 
the dark? I say it would be dereliction 
of duty. 

Shrl Barman: I am subject to cor-
rection. I think the Director-General 
of Defence .Accounts is under the 
Auditor-General ... (Some Hon.. Mem-
bers: No.). I am subject to correc1-
tion. 

Shrl Fraak AnthoD7: I do not know. 
But the position is that all that the 
Auditor-General can do with regard 
to Defence is to certify the accounts. 
It the Defence Department, for some 
reason or the other deliberately does 
IIOt place all the requisite documents 
before him, he is helpless. If there is 
inordinate delay and the irregularities 

grow, which in the case of Defence 
may go to the very root of the security' 
of this country, is the Auditor-General. 
going to keep his mouth shut and not 
report to Parliament? I agree with 
Dr. Ram Subhag Singh. He wou:d like' 
to see this practice harden into a rule, 
of law that in the case of Ministrie$ 
like the Defence and the Railways. 
where they are their own separate' 
organisations, as a matter of law, '.)t' 
shall we say convention that has hard-· 
ened into law, the Auditor-General's. 
report should always come to this. 
House in time. I would also like to' 
endorse what my hon. friend Dr .. 
Ram Subhag Singh said. F'rom time 
to time-there should be no time-
limit-whenever the Auditor-General 
considers it expedient or necessary in 
the interest of the country, he must 
report to this House in respect of the 
irregularities. I feel strongly on this. 
matter and I think this House should 
take a firm stand and congratulate the 
Auditor-General for ha'ving perform-
ed his duties with an extremely hig}r, 
sense of duty. I do not know-Shri 
Feroze Gandhi has gone out-why he 
should have been ultrasensitive. Some 
of us here feel that under the Con-
stitution we have set up deliberately 
a person with this High office and' 
with extraordinary powers. What are' 
we seeking to do? We are seeking-: 
whether Shri Feroze Gandhi ~ 
it or not-to make the Auditor-
General an appendage of the Central 
Government so that he should toe their-
line. Shri Feroze Gandhi said that 
it would be hot for me. I do not 
mind. I have got broad shoulders but 
I do not know whether he is sug-
gesting that it will be hot for the-
Auditor-General. 

Mr. Deputy-Speaker: Now, I must-
express my regrets. I shall not be-
able to give more than ten minutes to. 
anybody. It would .be difficult. Four 
hon. Members from the Opposition, 
want that they should be called and 
there are other hon., Members also_ 
One hour and thirty·. minutes is ali 
that we have IOl 
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8hrl M. B. Thakore (Patan): I have 
aot spoken at all. I may be given 
time. 

Mr. Deputy-Speaker: There may be 
many others also. Now, Shri Braj 
Raj Singh. I hope the hon. Members 
would acco ate me today. 
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t I ~~ ~ ~ ~ <n"lf 1 ~ <tiT 
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~ ~ ~  '<fl%' ~~ 'liT ~ {t 
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\lffTT'fT ~  ';3C'1Tr:'f 0<t1f rn mm 
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t<fAT it ~~ :;fr>3fT t ~ it m 
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om: 'tiT ~ t, ~  ~ 0l:flI' 

IIi'T ~ t, ~  ~ it ~  <fi;ft 

srt-l 'aOTlfT \iITaT t m ~ 1 ~ 

~ ~ ~ f.t; zfui ~ 11ft lit 
~ if{T f.t; OIl ~  ~ "" 

\ilirifiT ~ <tiT1f mr ~ ~ UCfim t I 
~ ctft ~ t ~ iifoffiT ~ ~ m-
om: tR: ftN1: ~ t I ~ ~ tkr 
<fmfT t ~  m it ~ iIfif ~ 
~ f.nffif if{T lfi''{ lfli t 
fiJi fit;m ~ ctft quem: 'til' /'" 
~ 0<t1f rn "I'm t I 
~~~ m!:f'ti ~ ~ ~ ~  
~  ~ ~ ~  t? ~ oti't ~ t 
fflq. ~ ~ ~ ~  'lifiT ~ t 
f.t; mq ~~  ~  ~ ~ ~ 

~~ ~~~~ 11 ~~ 
W f'ti 'tiCf ~ 'I;I1'q' ~~  ~~ ~ ~ 
~ ~~ 1 ~ ~~  ~ ~ 
'f'1'fT ~  ~ om; if"'iRIl l.'fiT ~ 

~ ~~ I ~~ mi IT' mr:'f 
~ ~  ~ f'fl ~ ~~ ~ 
~ ~ f<r. ~  'flT q<rrcm: it ~  

0l:flI' rn ~  t 9lR \ifCf ~ 
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fi!:lfT t I ~ 1  <tiT q'ffi "1t.Y 
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lfi'lIT ~ Q«N 1f'f ~ ifi4ft ifi4ft ~ 
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1fi) q'ffi if(\' t lli U'flJffi i fiJi ~ oe 
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~ ~ m ~  ~ ~ 
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~~~~ ~  
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~ ~ ~ ~ 'fiT CfiTlf ~  

.n ~ IItnft ~  ~ ~ '.5f'iffiT 1FT 
I. ~~~~~  ~ l "fOil ~ m t, ~ ~ ~ ~ 
~ ,? ~~ ~~ m 
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~ 1  ~ \ij'T ~  t, ~ ~ ~ 
mlfiiT ~ t, ~ ii11 ~ m ~ 
qf t, ~  ;jT ~ ~ 1 ~ t I 
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~  
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[151'1 ~ ~~ tq] 
~ lJ.f.ll;f ~~ iI'RI' ~  ~  t fifi ~~ cit 
. ~  ~  ~~~ ~ rn t f.t; ~~ tR: 
~ 1 ij'ifi! m ~ t ~  'liT tt'fiTifffi' 
IfiVrr ~~  t I m"l' ""olffr ~~ ~ 

l ~~ ~  'Ii t fifi 1 ~ ~ ;fioiT 1fr 
\iI'Rr t ~ CfiTt ~  1fr \jfffi'f ~ m ;p:fT 

~ ~ ~ ~ \imT ~ ~ I ~~ ~ 
~~ ~~~~ 
tit ~  11 1~ ~~ 
"liT ""i'fflT 'liT ~ ~ 1 ~ 'liT t ;sIT f.t; 
w6' ~  <til ~ ~ t, w6' 
arnff <til ~  ~ t ~ ~ ~ 
~ ~  ~  ~ ~~  ~ ~ I 
~  1l' ~1  fifi 1fif <filff 'q'f tflfl' t 
""if ~  <til 1f'loiT w6' ;"fro tR: 
~  ~  ~  fqiff"{ ifit.;r ~~ I 
~ ~  t fifi ~ ~ t ~~ ~ 
~ if ~  t, ifiii« qyif t ~ 
mlfffi ~ I ~~ ~ ~ 
~ ~~  ~ ~ ~~ 
q"{ ~ \.<fro m ~  t ~ ~ ~ 
~ ~1 1  <til ~  t ~  ~~ ~  tit 
tflfl' ~ fifi ~ ;sIT fifi ""olffl' t srfufifN 
ifif 'tit ~~ ~  t, ~  ~ ~~ "liT 
\;I'traT ~ ~ ~  ~  >ifolCIT ifiT ~  ~  
;ftffflff ~ 1fqlfff ~ I wFri 1l' 
!.tim- fifi ~  ~  ~  <til ~ 'tit 
~  ~  t ~  1frif, ~  ~~ 
~  ~ ~  ~ ~  ~  ~ ~ I 
~~~ ~ ~  ~  
fifi ~ ~  ~ ~ 1(<< ~~ if ~~ 
q t, f.t; ~~ cit >ifi'fflT ifiT >if1fA t ~ 
~  \;I'm if ~ ~ 'liT ~  tit.;r 
~ I ~~~ ~ ~~  
~  ~ ~ ~  ~~  tl fifi ~  

~ ~~~~ I 
q"{ >ifiI' ~ if Cfitfi cit ~ ~ 
tfim ~ • ~ if ~~ 
~ if ~ ~ !fit fttrftr mt ~ • 

~~ ~ ~ fiI;rrr 61fT ~ 'tit .. 
qj !fIT,oiT It ~  ifiT ~ I 
~ ~ ,;ft' It ~  ifiT ~  ~ 
~ t, ~~ cit ~ m ;f ~ 

~ ~ ~ ~~~  
~ ~ ItiT ijl'if ~  ~  ~ cit m ~ 
~  cit ~ ~ t, ~ ~ ifiT wr.r itr 
~~ 1 ~ ~~~ 

~ ~~ ~ ~  
~ f'fi" ttf.Rr ~  it!' ~ tl fiIi 
mm, ~ m1f iffif ifi'U, ~  
ifi'U, MOfiOf 'q'fq' ~  t ~ ~ 1  Of(f 
vi I 1l' ~~  ~ ~ f'fi" w ~ ..n 
~~ ~~~ ~~~~  
~ ~  ""1lT m ~~ <it ;ft'ft:r if ~ 

~ ~  ~ I ~ ~ ~  t ft;rq 
m ~ ~  ~ aT 4' ~ 1 ~ 
~ ~~ ~  ~  ~ fifi t ~ ~ ~ if 
~ q-rif cit ~ ~ ~ 1 ~ 

~ ~~~  ~ ~ ~  ~ f-ij"&lc(I( 
~  I ~ ~ 1  ifiT ~  ~ ~  
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m ~1 1  if ~  ;ft'Fo ~  ;rr ~  

~ I 4' ~  ~ fOfi ~  ~~  ~ 
~ ;rrq mt >ifro ~ ~ ~ I 
~ mlfCf, ~ "fm emit ~~ i!iT 
~ ~  ~ ffi' ~ ~~ ifiT m;rr ~ ~  t 
~ ~ cit ~ iR ~  t I ~ 
~ ~ iffif ifiT ~ ~ ffi' m>if ~ 
ffi' ~~ ~ ~ ~ it ~  Iflffliti 
~ cit GfOfff{ ~ I 

Dr. Awhamamba (Vijayavada): 
Sir. it is proper that we should give 
first priority to defence because we 
want to protect our borders against 
external enemies. But we have in-
ternal enemies alsot to fight against, 
and the greatest enemy that we have 
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.ot in our country is poverty. The We know that in the third Five 
best way of attacking it is to see that Year Plan, the amount of money al-
we have sufficient food for all the lotted is just enough or perhaps not 
hungry mouths. large enough to finish the projects 

In order 1:0 achieve this, we must 
conserve all water that is available 
in our country. Conservation of 
water means prosperity of a country. 
America and India are similar in 
that respect. They have the same 
quantity of water resources-1300 
acre feet of water. At the beginning 
of the century-that is, 1900-Roose-
velt, the then President of America, 
saw this very clearly and he appoint-
ed a commission to go into this mat-
ter. At that time they had conserv-
ed water only to the extent of 14! 
million acre feet of water. But today, 
after Roosevelt took up this work, in 
1960, we have in America 600 mil-
lion acre feet of water conserved. 

They have plenty of food, we know, 
and they are sending food to other 
countries like India. Even then they 
are going on with this process of 
conservation. In India also we have 
1,300 million acre feet of water 
resources. Even after finishing the 
Bhakra-Nangal and other projects 
which we have started in the first 
and the second Five Year Plans, we 
will not have more than ten million 
to 12 ·million acre-feet of water con-
served. The conservation of water is 
necessary for production. Only then, 
the irrigable land that lies in our 
country will be able to produce food. 
We must know that in sipte of the 
fact that America is quite big and 
all that, we have twice the amount 
of irrigable land in our country com-
pared to America. Yet, we have got 
today only about 12 million acre-feet 
of water conserved. That means, we 
will have to buy crores and crores 
of rupees' worth of food from other 
countries which really we do not 
want to, and that again means so 
much of money goes out of the coun-
try. At the same time, fOr feeding 
Our people, We must have more and 
more of these projects. 

that have been started in the first 
and second Five Year Plans. Then 
what are we going to do? Are we 
going to buy food from other coun-
tries eternally? 

Another thing is family plannjna. 
Of course, the population is increas-
ing though it may be slowly increas-
ing. But still it is inCil"easing. So, 
as it is, We are not able to provide 
food for the population that is today 
mentioned in the census figures. After 
ten years, what are we going to do? 
What we have to do is this. We 
must give great priority to food, next 
only to defence. Food' is of great 
importance. In the third Five Year 
Plan, if We are not going to have 
mOIre projects, I must say that we 
are going to suffer from want of food 
and other things, and the progress 
of the country will suffer. That is 
one important aspect. 

The next is with regard to educa-
tion. We have to pay special atten-
tion to technical and scientific educa-
tion of our people. Scientific pro-
gress means the progress of the coun-
try. Progress of any country de-
pends upon its scientific progress. In 
this connection, I must say that we 
the people of this country as well as 
the Government are developing a 
peculiar and a very dangerous atti-
tude, and that is, We think that any 
foreigner from any foreign country 
knows better than any of us, any 
of our technical people. For every 
simple thing, we are anxious to get 
a foreigner and we pay enormously 
and We get as many foreign techni-
cians as possible. Not only that. If any 
foreign technician, or supposed foreign 
technician, says this is good and this 
is bad and passes his judgment, we 
are prepa.red to accept it with cent 
per cent conviction rather than ac-
cepting the view of our own techni-
cians who may be hundred or thou-
sand times better than the foreign 
technicians. I feel that this attitude 
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[Dr. Atchamamba] 
of our people must change. Maybe 
it is remnant of the slavish attitude 
that we had developed because of 
the hundreds of years of foreien roe, 
but we have to change this attitude. 
There is no USe of getting independ-
ence without changing this attitude 
of course. We find that this country 
today-please excuse me for saying 
it-is exploited much more by the 
foreigners than it had ever been. 
That is how I feel. The number of 
things, the amount of foreign con-
tracts and the amount of foreign ex-
perts fOi[" whom we are paying enor-
mously and fabulously go to prove 
that. 

We know recently there was trouble 
in the Bhakra dam. We have got more 
confidence in Mr. Slocum from Ameri-
ca, who is not even an engineer, than 
in our engineers who tackled it an in-
stant and in a very simple way! Some 
of our g.reat engineers are considered 
as the greatest engineers in the world 
arena. Yet, we have no confidence in 
them. So, this attitude must change. 
Otherwise, we would be getting into 
a very, very dangerous morass. I am 
afraid about it. 

Finance is very important. But 
along with finance we have to do a lot 
of propaganda to change the attitude 
of the people. They must be made to 
teel that these Five Year Plans a.re 
their own and that they must all join 
hands with the Government in order to 
make these Plans a success. For this, 
we must educate the people and get 
the help of the masses. Otherwise, we 
will not be able to do anything. Man-
power is one of the greatest of finances 
that We have to get hold of and which 
we have not tapped at all practically. 
When we go to the villages where these 
projects are being developed or where 
some of 'the social welfa.re projects are 
being worked, the people feel-that is 
what we find-that it is all the job of 
the Government and they say, "the 
Government can do this and that" as 
jf they have no part in it at all. Un-
less this attitude changes, progress 

is impossib:e, and We will have to 
spend more money and involve our-
selves into greater debts. How long, 
are we to depend upon our countries. 
like this, if our own people are not 
coming forward to join hands with 
the Government in the Five Yea.r 
Plans and see that they can be a 
great success? 

Of course, in the education in our 
schools and colleges, we have to at-
tach importance to this subject and 
teach these people to take pride in 
our own country and not think only 
in terms of foreign countries. The 
other day, I was seeing that our own 
hon. Members got up one after an-
other, in the course of discussing the 
Bhakra-Nangal damage, and they 
were condemning our engineers and 
saying "Our engineers a.re no good; 
get forei,gn engineers". They were 
clamouring for foreign engineers. 
When this attitude is with us, Mem-
bers, we are supposed to be represen-
tatives of OUr peop]e. I want to know 
how the attitude will be in the case 
of our commoners who do not know 
many of these things. Naturally. 
then the commOn people believe that 
we in India have no good engineers. 
Even when people from small foreign 
countries like Norway, Denmark. 
Sweden, Switzerland, etc. come here 
and say, "We are experts in this or 
that," we say they are good and take 
them at their WOi["d and use them. So, 
we must change this attitude. In the 
schools and colleges, we have to teach 
the students to respect our own coun-
try and to have pride in our own cul-
ture and in our heritage. This is a 
very important factor. 

Then, we haVe taken up compul-
sory and free education for children 
from 6 to 11 years of age. 

Mr. DepUty.Speaker: The hon. 
Member's time is up. 

Dr. Atchamamba: I shall finish in 
three minutes. That programme is 
very laudable. But we have neglect-
ed the age-group of 3·6. That is the 
beginning age-group fOi[" purposes of 
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education but we have completely Shri Tyqi: Should not each mother 
neglected it. It is a very important be entrusted with the children? 
age-group. As a doctor and a mother, 
I can tell you that it is only in the 
age-group of 3-6 that the greatest 
absorption of knowledge is done in 
any coun try in any kind of society. 
At this time, that is, at this age-
group, if we neglect the children and 
begin the education only at the age 
of six, it means we have lost much 
time and by that time the children 
reach the age of six, the brain would 
have aLready ~  to a very 
great extent. 

There is a story which I may nar-
rate in this connection. A mother, 
with her child which was three 
months old, went to Dr. Johnson and 
asked him when she could begin the 
education for her child. Dr. Johll.\ion 
asked her how old was the child 
and she replied it was three months 
old. Dr. Johnson said, "You have 
lost three months". So, that means 
the child, as soon as it is born, be-
gins to take in knowledge and espe-
cially, in the age-group 3-6, the 
brains and senses begin to sharpen, 
and that is why we have the Montes-
sori schools and other ancient me-
thods of teaching being started at 
that age, when both the brain and the 
other senses are sharpened. But we 
neglect that aspect of the matter and 
give no thought to it at all. If we 
neglect this aspect, it will be a very 
disastrous thing for our next gcnera-
tion. That is why I must bring it to 
the notice of the Government. Re-
garding free and compulsory educa-
tion, we have endeavoured to bring 
in a number of schools and teachers 
to the maximum extent possible sO 
far. That is very good and that is a 
very useful thing. We have to think 
of further measures in this regard. 

Then there is the question of pover-
ty. Poverty is so great that most of 
the poor children, even at the age 
of six, are sent out for work either 

, in the field Or in private houses., For 
, these people, unless you feed them, it 
l is not possible to send them to school 

Dr. Atcbamamba: I am referring to' 
children between three and six years 
of age and in that case, not on,y the 
mother but the specialists come into 
the picture. That is why the Montes-
sori system and other systems havl!l 
come. Every mother cannot be a 
specialist in using the techniques and 
all that. Special facilities cannot be' 
given in each home. As it is we are' 
very poor and so these facilities can 
be given in schools, specially for this 
purpose. Now, I take up the ques-
tion of justice. I must say that in 
our country justice can be had only 
by the rich and not the poor man, and 
it is so because of the delay and also 
the cost involved. The cost is enor-
mous and no man can afford it unless 
he is very rich and has the leisure 
to go .round the courts for years and 
years. There is a case of a simple 
woman who is asking for the pro-
perty that she should get. Now, it 
is ten years since that case has been 
going on. Even then it is not finish-
ed. It is in the high court. Of-
course, there is not one but there are 
hundreds of similar cases. 

Mr. Deputy-Speaker: The hon., 
Mernber must finish. 

Shrl Khadilkar: I will try to be . 
very brief in my observations. I wel-
come some of the token mercies 
shown by the Finance Minister. Un-
fortunately for me and fortunately 
for the Finance Minister, so long all' 
attention was diverted to defence, 
forgetting one aspect that defence of 
a count.ry depends entirely on the 
growth of economy. That aspect is-
completely ignored and perhaps the 
Finance Minister is quite happy 
about it. Before touching some of 
the theoretical problems which really 
deserve immediate attention, I want 
to point out certain aspects or cer-
tain interests which he has ~
ly neglected while declaring the con-
cession. y.sterday. 
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[Shri Khadilkar] 
F.i.rstly, I would like to draw his 

-attention to the imposition of income-
tax on productive co-operatives. He 
knows fully well that in Maharashtra 

;.and some other Southern States also 
.- co-operative form of production has 
-, taken roots and the credit for that 
goes to the former Finance Minister 

"of Bombay State and his one-time 
. colleague, Sh.ri Vaikuntbhai Mehta. 
~ They deserve some concession. Wbat-
. ever little concessions he has given 
"are not going to benefit those socie-
- ties which are already in production. 
Though he has now extended the 
limit of development rebate to 

- seven years, I would submit that 
-those co-operative societies are not 
going to get any benefit out of it. 

-'These societies are building up the 
primary accumulations, laying down 
the new pattern of development 
which, as a matter of ideal, your 
party has placed before the country. 

--They are already hit very hard and 
therefore, if you want to develop the 
production sector this is the time to 
show them some concession. I am 
not basing my argument just on the 
recommendations of the Taxation 
Enq,uiry Committee, who have exa-
mined this p.roblem very thoroughly, 
but on a simple pragmatic conside-
ration. .1 would appeal to him that 
they should be given some conces-
sion. Now, according to their pre-
sent method of accounting, their 
financial year ends in July. That 
shou1d also be taken into considera-

·tion while assessing them and the 
income-tax authorities should pay 
,due regard to their present account-
ing method so that they will not 
suffer much. I do accept that the 
that the statement he has made is 

ore-assuring, so far as the co-operative 
sector is concerned, but this aspect 
perhaps went unnoticed. If co-ope-
rative societies, particula.rly produc-

'tion societies, are taxed like that, they 
will lose much. 

Another crucial aspect relates to 
-. transport. Transport in our country 

is as important as having more 
water canals fOO' agriculture. The 
development of transport is absolute-
ly necessary in a developing econo-
my. Unfortunately, that aspect has 
been completely ignored. Recently, 
the Chairman of Lever Brothers has 
drawn pointed attention to this as-
pect of our economy and others have 
stated that the Central Governments 
a.re treating the transport industry as 
if it is a milch cow. The concessions 
announced do not benefit them. They 
were on strike for some time and 
now because of their difficulties they 
have withdrawn it. I would appeal 
to the hon. Finance Minister to apply 
his mind afresh to our transport eco-
nomy_ In a backward country you 
should oreally assist the hinterland 
in bringing their produce to the com-
mercial centres and making our eco-
nomy more broad-based by having a 
little more mobility in it. The third 
point relates to a small industry. I 
feel that our Union Government has 
rather come down in the estimation 
of the common people when the Fin-
ance Minister announced a tax on bi-
cycles. I thought that bicycle tax 
was meant for a municipality, be-
cauSe the municipalities used to tax 
these things. Now the Finance Mi-
nister of the Union Government, in 
search of some resources, goes out 
of his way to tax a bi-cycle, the poor 
man's vehicle, which does not be-
hove the dignity of the Finance Mi-
nister of the Indian Union. 

Coming to the theoretical aspect, 
one or two things must, of course, 
be mentioned. Three wise men-by 
'wise men' I mean the leaders of the 
International Bank Mission-who had 
come here, it seems as if they are 
going to lay down the size of the 
Plan, as also the pattern of invest-
ment. Are we going to tolerate all' 
this? Is it really beneficial to a deve-
loping economy like ours? 

Shri Naushir Bharueha (East 
Khandesh): Beggars cannot be choos-
En'S. 



:13053 Finance Bill VAlSAKHA 1, 1882 (SARA) Fitl4nce Bill 13054 

Shri Khadilkar: The borrowers can 
be choosers, provided they are self-
Teliant. For the benefit of the Fin-
nance Minister, I would like to point 
out that recently a senior Cambridge 
.economist who has no bias, has point-
ed particulHly to this aspect of the 
International Monetary aid that is 
-aimed at helping the backward eco-
nomies to develop, and develop in 
such a way that they could stand up 
with the socialist development across 
the border. What has he got to say? 
"I will just make a small reference, 
'because the time at my disposal is 
:short. He says: 

"Nevertheless, there can be 
little doubt that private invest-
ment is not a sufficiently broad 
'::3S1S rn which to start a sclf-
generating process of expansilln. 
Inasmuch as foreign investors 
have exerted their pressure 
:against State enterprise, they may, 
in the long run, do harm rather 
than help the poor countrie3." 

'This observation of an independent 
1!conomist and eminent thinker must 
be taken into consideration. Though 
we are needing help, we must de-
pend upon ourselves. I do agree 
that we are not choosers; we are 
.borrowers and We have no other go. 
But, at the same time, as the hon. 
. Dr. Atchamamba has pointed out in 
this connection, there is some slavish-
ness which is really disgusting. Our 
Food Minister, instead of growing 
more food and trying to devise ways 
and means to achieve self-sufficiency, 
goes to America and says "I am going 
10 get food from there to the tune of 
'so many crores" and we feel proud 
about it. Is this the patriotism? Un-
less We change this outlook, I am 
afraid, we are not going to ~  any 
.progress. 

So far as the present budget is 
-concerned, this timid and inftationary 
budget is neither capable of measur-
ing up the stem necessities of the 
present, nor the swiftly increasing 
needs of the future. We are;n a 

sort of rut and we talk of the take-
oft. We do not know when the take-
oft gear will be lifted up and the 
country will be taken out of the 

• economic rut in which we are all 
the while moving about round and 
il'ound. If we want to apply our mind 
very seriously to this problem when 
there is a challenge on the border 
and we are very much exercised about 
defence, that feeling would be wrong-
ly placed unless we on the home 
front and On the economic front are 
prepared to build ourselves. Keeping 
this in mind, when I look at the bud-
get and the taxation proposals, what 
do I find? Yesterday, two ex-hon. 
Minister POinted out ......... . 

Mr. Deputy-Speaker: They may 
be ex-Ministers but not ex-hon. Mi-
nisters. 

Shri Khadllkar: The hon. Member, 
Shri Jain, pointed out that so far al 
taxation goes, when profits He going 
up, production is going up, we find 
the contribution of direct tax to the 
revenue is very very limited. This is 
a phenomenon which needs to be 
examined. 

One word more and I am done. Our 
problems, basic economic problems, 
are not usually discussed in this 
House. They are discussed usually 
in the Federation's annual meetings . 
And when they were discussing this, 
what did our Prime Minister say? 
I will just read only one sentence. 

He has observed: 

"A war could not be left to be 
fought to any ftrm of free enter-
prise. In the same way only 
through planned approach and not 
through individual enterpri:le 
could a nation go fOil'Ward in a 
short time." 

He said: 

" .... and I believe in this ideal. 
It may be difficult to reach it.-
in an egalitarian society with no 
great differences. I dislike the 
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[Shri Khadilkar] 
vulgarity of the rich as much as 
the poverty of the poor. Both are 
degradine." 

Unfortunately, While framing the 
Budget of course the Finance Minis-
ter has not oraised that hypocritical 
cry of socialism anywhere, either in 
his opening speech or in his reply. 
I congratulate him-to be very frank 
about it. But, at the same time, he 
has had two things before him. One 
thing he is looking at is the ideal of 
the emerging Swantantra Party in 
opposition to the Congress outside-
of cource, the oreal opposition is in-
side. That Party is acting as a veto 
on Indian progress. Whether it is 
the question of co-operation or of 
State trading, on every question 
directly or indirectly the Swantantra 
Party from outside is exercising a 
certain amount of veto on our think-
ing and on our programmes. 

Another aspect which he had be-
fore him is that he wanted to appease 
the international bankers, the three 
wise men who are emphasising pri-
yate enterporise and the pruning of 
the Plan. They have already said, 
·'Your Plan is a little too big. Have 
• nly the core." They have made 
another suggestion. Particularly Mr. 
Frank who is a leading banker wants 
to advocate dear money by increase 
in the bank rate. What effects it 
will have on our economy he has not 
pointed out. 

Therefore, in the present context 
of our situation I would appeal to 
the hon. Finance Minister, though I 
have said certain things of a minor 
nature which need his immediate at-
tention, that the basic problem of 
our economy must be looked at from 
this point of view. If the hon. Fin-
ance Minister is going to look at it 
having one eye on the Swantantra 
Party and another eye on the inter-
national bankers and caorry on the 
Indian economy in this way, then I 
think you might just look at the 
frontiers but the home ~  will be 
weak and it wi1 collapse. 

With these words I conclude. 

8hri Morarka: Mr. Deputy-Speak-
er, Sir in the short time that you 
have allotted to me I would like to· 
refer only to two points. One of 
them is about the Audit report which, 
has invoked so much of cont.roversy 
and has raised questions of Constitu-
tIonal propriety. The other, time 
permitting, I would like to say some-
thing a bout the customs. 

About the Audit report O,st of all •. 
I would like to place before you some 
facts. This Audit Report, 1960, was. 
placed on the Table of the House on 
the 8th April, 1960 and at that time 
on that day no objection whatever 
was taken by any hon. Member here. 
On the 9th Ap.ril, 1960, for the first 
time when Shri Goray wanted to· 
make a reference to that report a 
point of order was raised by Shri 
Jaganatha Rao. And what was the· 
point of order? He said that since 
this Report was to go to the Public 
Accounts Committee and since the 
Report was placed on the Table of' 
the House only On the previous day • 
it should not be allowed to be .refer-
red to. At that time there was nG 
procedural irregularity pointed out. 
There was no other ground on which 
the placing of the Report was ob-
jected to. Only the practical diffi-
culty was printed out, namely, that 
since the Report was placed on the 
Table of the House only on the pre-
vious day it should not be allowed 
to be referred to. That point of 
order, as you know, was over-ruled. 

Thereafter, another objection was 
taken about this Report namely, that 
this Report has been hustled that 
this Report was not submitted in the 
usual course and that six weeks· 
time, Which is usually given to the 
ministries, was not given in this case. 
Later on it transpired that out of 
eight chapters seven chapters wei'. 
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submitted to the Ministry in the or-
dinary course and only the last chap-
ter was not submittel!. That point 
was also then given up. 

Later on the question was raised 
that this Report contains matters too 
old and when it was found that the 
.English report contains matters of 
the time of William the Third even 
today that point lost its validity. Then 
it was suggested that this Report con-
:tains matters too new, that means 
-cu.rrent matters, and also that be-
fore the end of the financial year the 
Beport should not have been sub-
mitted. When it was pointed out to 
them that this Report relates to the 
Appropriation Accounts for the year 
1958-59 and not for the year 1959-60, 
even that point was given up. 

The final point on which objection 
was then raised was that this Re-
,port was not accompanied by the 
Appropriation Accounts. Technically 
and strictly speaking there may be 
some validity in this point. I am not 
here to quarrel about that. But there 
are two main points on which you 
must test this issue. The first is 
whether it is the first time that an 
Audit Report has been submitted to 
this House without the Appropriation 
Accounw; or has there been such a 
pardonable lapse even in the past. 
What has happened is that even last 
'year and the year before last the 
Audit Reports concerning this very 
Ministry have been submitted to this 
House witihout the relevant Appro-
priation Accounts. The Appropria-
tion Accounts came later on. As it 
was pointed out here, the Approp.ria-
tion Accounts relating to the Minis-
try of Defence are compiled and pre-
pared not by the staff of the Auditor-
General but by the accounting staft' 
1)f the Defence Ministry. The Audi-
tor-General is, so to say, at the mercy 
'of this staft' and has to certify the 
accounts only when they are submit-
ted to him. I believe there have been 
instances when there have been sev-
iral reminders sent by the Aud;.tor-
General for the submission of these 
accounts and in spite of them the 

accounts have not been submitted. 
Under such conditions what does this 
House expect the Auditor-General to 
do? Does it want that the Auditor-
General should not submit his report 
81'ld keep it pending till the accounts 
are fo.rthcoming which may be at the 
sweet will of the Ministry or should 
he proceed with the submission of 
the Audit Report and say that .. 
and when the Appropriation Ac-
counts are submitted he would sub-
mit them to this House? 

As my hon. friend, Shri Tyaei., 
pointed out this morning, in this 
whole controversy the main issues 
have been clouded. The question is 
this. Is this Report a serious enough 
ireport to be brought to the notice 
of this House or is it only a trivial 
report for which the Auditor-Gene-
ral could have waited for some time? 
With great respect I may say that I 
am one who has read this Report with 
care and in detail and I tind that the 
Report discloses serious i.rregularities. 
If the Auditor-General has made this 
Rt'port availab'e to the House at a 
time when the Defence Ministry's 
demands were about to be discussed-
I am prepared to concede that the 
Auditor-General deliberately did it-
even then, I think, he has rendered 
yeoman service to this House. He 
has done nothing wirong. 

Shri Naushir Bharucha: On a point 
of order, Sir. It is unfair to the Audi-
tor-General to say that he has deli-
berately synchronised his RCI:ort with 
the ......... . 

Mr. Deputy-Speaker: No. He has 
conditioned it. He says that even if 
it were so, then too he has not done 
anything wrong and has done a ser-
vice to this House. This is what he 
said. 

Shri Tyagi: The same light. 

Shri Morarka: The one minute 
must be taken away from his time. 

I was saying that if the Auditor-
General has submitted this Report to 
this House to enable hon. Members 
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[Shri Morarka] 
to comment at the time of the discus-
sion on the demands of the concern-
ed Ministry, I think the Auditor-
General has only performed his duty 
the way this House expects him to 
perform. 

Shri Tyap: But the hon. Members 
have not. 

Shri Morarka: UnfortWl<ately, as 
the hon. Member said, the Report 
came just a day previous to the dis-
cussion and all hon. Members did not 
have the opportunity to study it in 
detail. Usually the Report is sub-
Dlitted in the month of June or July. 
This time, with some effort, it could 
be submitted in the month of March. 
I think this is good progress made by 
the Audito.r-General and We must 
congratulate him. 

1 would not say anything more 
about this except that this contro-
versy has served no purpose other 
than this that it has encouraged some 
of us to make some re3earch about 
the past precedents and past pronoun-
cements of the Public Accounts Com-
Dlittee. It has extracted an assur-
ance from the Government that soon 
they are going to bring forward a 
Blll which will define the powers and 
the authority of the Auditor-General. 
I hope that it would not be taken as 
a reflection in any quarter in this 
country that it is this controversy 
which has persuaded the Government 
to bring this Bill because the Gov-
ernment feels that the Auditor-Gene-
nl has exceeded his powers. I want 
the hon. Finance Minister to make 
this point quite clear in his speech 
today that the Auditor-General did 
Dot.hJng more and nothing less Ulan 
}lerforming his duties and that the 
proposed Bill which the Government 
Is bringing fo.rward was under con-
templation since long and is not be-
cause of the present controversy. 

Shri Morarjl DesaI: May I say that 
I am bringing the Bill at the instance 
of the Auditor-General? Where is the 
question of any reflection. or anyth.i.nt? 

l5 hn. 

Shri Morarka: Sir, only a few words 
about Customs and I have ftnished. I 
hope the Finance Minister would agree 
with me that the smuggling of import-
ed goods have not yet been fully 
checked. As a matter of fact, the-
feeling is that when more and more-
curbs are put on the import, we ftnd 
more and more smuggled goods in the-
market. 

Since the time is very short, I would 
only mention briefly the points. 

The first is about bonded ware-
houses. I feel the control on them is: 
very loose. 

The second point I want to make is-
that the goods which are confiscated 
by Customs are nol disposed of by the-
Customs authorities in time. I believe 
the goods confiscated in the year 1951 
are still pending disposal, so much 
so that they have deteriorated, and 
U&ey would be sold only as 'scrap. Here 
lakhs and lakhs of rupees are ~ 

The third point I want to make is: 
that even from the strong room of the-
Customs authorities ~ goods' 
are stolen, such as gold and Ciiamond. 
I hope ~ Finance Minister would 
give -his personal attention to this: 
matter, make enquiries and tighten Up' 
the administration. 

Before I sit down I want to make a 
reference to one case, and that also· 
concerns the smuggling and is related 
to Customs. I believe there was one-
officer of the Indian Navy who was 
apprehended by the Indian Customs 
for smuggling. This officer was handed 
over to the Naval authorities for 
court-martial. He was found guilty. 
Convicted. Sentenced to two years" 
dgorous ~  He was imme-
diately handed over to the Arthur 
Road prison, civil authorities. He 
served his term there for some time. 
'!ben he was transferred ,to Yerwada 
jail, Poona. He served his sentence 
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there for little mOTe than a month, 
and then pe filed his apeal to the 
Naval Headquarters. I do not know 
what happened to the appeal. But I 
.arne to know that he was released 
iromthe prison and departmental 
action was taken against him where 
lie lost his seniority or some such 
~  

Shri C. D. Pande (Naini Tal): Not 
ki8 job? 

Shrl Morarka: That officer is still 
serving in the Navy in Lonavla on 
SS Shivaji. I do not know how the 
Navy rules can permit a pe?:son who 
is convicted and sentenced to impri-
sonment and who has served his term 
ef imprisonment to some extent in a 
eivil prison, to be reinstated. I would 
like the Finance Minister to tell the 
House as to the circumstances under 
which this officer was convicted, what 
was he guilty of, and how he was ulti-
mately released and taken back into 
service. 

Shri Tyagi: Thank God he was not 
,romotedl ~ 
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Shri lNauslUr Bharucba: I desire to 
invite the ,attention of the HOUle to 
one phenomenon which has developed 
recently and to which no ~  b.u 
been made so far in the entire debate. 
I refer' to the recent credit squeeze ap-
plied .by the Reserve Bank with the 
object of arresting price inflation, and 
with· the object of arresting what the 
Reserve Bank considers speoulative 
tend:mcies on the s,ock eXchanJe8. 

It appears to me that in apPlying 
this credit squeeze, the Reserve Bank 
has wrongly diagnosed the df8ea., 
and I do not know whether this wron, 
diagnosis is due to the fact th,t the 
Government does not desire to.1atl 
out the correct causes. ' ... 1 

It will be appreciated that the heavy 
expenditure of the Second Plan, 1 ~ 
financing, expansion in the circulatiob 
of money which today stands round 
about Rs. 1,900 crores, the heavy taxa-
tion in the form of internal excise9-
all theSe have contributed to that in· 
fiationary spiral which is vainly sought 
to be arrested by make-shift remedies 
such as the credit squeeze. As a re-
sult of this, the value of the rupee .hM 
gone down, and today though the. ez.. 
change rate in tenns of the 'dolllir is 
4·75, nowhere do you get one dpllar 
for Rs. 4: 75. The market ~ ac-
tually is round about Rs. 6. If· thJa 
is so, I should like to ask the Finance 
Minister whether he has got in. hia 
financial armoury any more effective 
remedy than this vain attempt' 01. a 
credit squeeze. , 

Wha t the Reserve Bank has done is, 
that it has issued a directive' to the 
scheduled banks asking them to depo-
sit with the Reserve Bank 25 per cent 
of time and demand liabilities accumu-
lated with the scheduled banks after· 
11 th March, 1960 and it has asked for 
mainbnance of a minimum margin of 
50 per cent. against advances on sharet, 
and prohibited scheduled banks from 
engaging in boola transactions. I ask: 
what was the object of this ~ 
squeeze? 
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It was stated that in recent time 
~  had been speculative advance in 
shares, and as a result of that the 
Reserve Bank wanted to check the 
speculative activities. May I point 
~ that if the Reserve Bank had only 

'-ken into consideration the price 
range of leading shares such as Tata 
steels, Indian iron and steel, Indian 
copper, tea shares, jute shares 
etc., 1t would be found that all 
these shares are totally undervalued, 
and if there has been some rise as a 
result of the Budget which the share 
market has interpreted as favourable, 
I do not think that the credit squeeJle 
was called for. 

What is happening actually is that 
as a result of the credit squeeze, genu-
ine industrial investment is being inhi_ 
bifled. It is not a credit squeeze, it is 
a squeeze on investment in industries 
and new industries. Today, on fbe 
one hand we are striving hard to see 
that our industrialisation advances. 
What tYPe of method is this that you 
apply a credit squeeze on the one 
hand, and then expect that your indus_ 
mes will find sufficient investments? 
If at all there is a rush for investing 
in indusLrial shares, it is due to the 
fact that the nation has become cons-
cious of one thing, namely that the 
value of the rupee is depreciating 
rapidly, and as a hedge against infta-
~  there is a rush for investment in 
industrial securities. I theTefore sub-
mit that this type of tampering and 
tinkering with the credit structure of 
the country should be given up by the 
Reserve Bank. If the Government has 
not got any remedy for arresting in-
flation which is due to causes totally 
different from those which the Reserve 
Bank has diagnosed, I am of the opi-
nion that the Government had better 
-revise its concepts of fundamentals of 
economics. 

Coming to the taxation measures, it 
is a strange phenomenon that the more 
oil we discover. we futd every time 
that the price of kerosene and motor 
!pirit is rising. I am surprised also 
at the various arguments advanced by 
the hon. Finance Minister when he 

increased the duty on motor spirit; and 
par.icularly trucks were hit hard. He 
naturally said that it worked out to 
one naya paisa per mile, but he forgo' 
that a truck usually plied 150 miles a 
day and that duty worked out to near-
ly Rs. 500 per annum; and that wu 
not a small tax. 

Today, we find in the budget, not-
withstanding the meagre concessiOl18 
he has made, that everything imagin-
able has been taxed, such as cycles, 
footwear, electric fans, electric bulb&, 
discI oil, industrial fuel oils, mot.or 
vehicles, internal combustion engines, 
electric motors, cinema ft1ms 
and what not. In 1957, when the 
duties were increased, as a matler of 
curiousity, I counted on how many 
items the duty had been increased, and 
I was surprised to find that there were 
no less than 403 items. In this manner, 
if taxation is increasing, and if that 
taxation goes, as has been ably point-
ed out by my hon. friend Shri A P. 
Jain, not for the Plan expenditure but 
in the day-to-day revenue expendi-
ture, -then inftation is bound to come. 

TheTe are two more points on which 
I shall touch and I shall enJarge ari. 
then finish. Government do not seem 
to have any firm policy about any-
thing. At one time, they swore that 
State trading in foodgrains was essen-
tial in the country's interests, and to-
day ~ Food Minister of the Union 
Government point-blank Says that this 
is impracticable. It is immaterial to 
me whether you are having State trad-
ing in footgrains or any type of trad-
ing in foodgrains, but I do expect that 
the Union Government will have 
some ftrm policy and not keep on 
vascillating on a most importa9t issue 
like this. The problem of fOOd in 
India means feeding one-seventh 01. 
the world's population, and on a vital 
and important matter like this, I alll 
surprised at the Union Government 
and the Prime Minister swearing by 
State trading in foodgrains, and the 
Food Minister declaring equally em-
phactically that this is all impTactiea-
ble. I want to know what exactly is the 
policy of this GoveTnment in the 
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matter of State trading in foodgrains, 
_hether they believe in building up 
~  stocks, whether they believe in 
eternal import of foograins or what 
else it is. It is necessary 'that once 
and for all, we should decide this and 
finish with the controversy. 

In conclusion, I shall say one word 
about defence, which consumes huge 
part of our revenues, nearly Rs. 273 
~  Today, what do we find? At 
a time when China is knockinB at our 
doors, when, we shall have to fight, if 
at all we have to fight, in a terrain 
which is inhospitable and inaccessible, 
where the entire Army stra'egy would 
have to be changed, where there will 
have to be reorientation in the matter 
of equipment as well, as recruitment, 
where our entire Army will have to be 
re-equipped in a different direction, 
what do we find? The ordnance facto-
ries are manufacturing not the type of 
arms that we require in that parti-
cular terrain, but pressure cookers 
B.nd hair-clippers. Is this the 
time to manufacture hair-clippers; I 
ask. Have not our Defence Minister 
and our Defence O:··.::misation under-
stood that We have got to fight an 
Army which has got a population of 
600 million souls to recruit from and 
which can a:ng into our terrain a mil-
lion or two of its soldiers, who can 
.C8l'ry on guerilla warfare, and we 
have to rna .ch our Army with that? 
That has to be understood. For that 
type of terrain, for that type of war-
fare, most of the modern equipment is 
completely useless. 

Mr. Deputy-Speaker: Why should 
the hon. Member then say that China 
:is knocking at our doors? He can say 
that it has entered without knock-
ing. 

·SbrI Naushlr Bbaracha: Yes, Sir I 
accept that amendment, without hesi-
tation. The point I am making is that 
today we are spending crores of 
rupees on aircraft carrier which il 
utterly useless. Nobody has given me 
an explanation in this House as to wh,. 
we require aircraft carrier for ftghting 
with China. 

Shrl ltaPauth Sbarh: Because the 
Navy will be useless without aircraft 
carrier. 

Shrl Naashlr Bharacha: I refuIe to 
yield, Sir. 

The fact remains that all our modem 
equipment is totally useless, and our 
Army is ~  in that directioD. 
That is a place where you cannot use 
bombers, you cannot use fighters, ,.ou 
cannot use tanks, and you cannot 1De 
anti-aircraft guns; you can onl,. use 
there small ammunitions, small arms, 
portable machine-guns and stenguna. 
You can manufacture all these thin .. ; 
you can have enough land-mines there 
which can effectively prevent the 
Army from crossing into OUT frontier. 
We are capable of manufacturing all 
these things, but what are we manu-
facturing? Hair-clippers? I, there-
fore, Sir, protest against this. 

Mr. Deputy-Speaker: Now, Shri S. 
C. Samanta. 

Shrl Raghunath SlDeh: America 
has 79 aircraft carriers. 

Mr. Deputy-Speaker: Order, ol'der. 
No spe2Ches should be there in be-
tween speeches. 

Shrl Naushir Bharucha: We have 
not got far-flung possessiona lilDe 
America. 

Shrl S, C. Samanta (Tamluk): Yee-
terday, my hon. friend Shri A. P. Jam 
was telling the House and the hon. 
Finance Minister, that as reg8l'ds edu-
cation, heal.h, community develop-
ment anG! other things, we were not 
going to spend from our internal re-
sources, but I do not know whether 
the accounts will say so. U we take 
the accounts into consideration, then 
it is our bounden duty to create inter-
nal ~  and that cannot be done 
without more production. We are 
. trying for more production, more foo4 
production and other necessary thin,., 
and We are giving thought to ID8DT 
)ther things also. 
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I think, ftrst of all, increased food 
produc .ion should be our target. In 
tha First Five Year Plan and also in 
the Second Five Year Plan, we put 
stress on food production, and from 
the beginning, We find that food pro-
duclion is increasing, but not to the 
extent that we would require for our 
eonsump jon. So, we have had to im-
port food from Outside. I would re-
quest the Finance Minister to give 
thought to this matter why we are not 
able to produce foodgrains to the ex-
tent .hat we want. There is some 
difficulty somewhere, and that has to 
be looklld into. 

Now, I would draw the attention ot 
the Finance Minister to another thing 
from which we earn much. I am re-
ferring to ahe Calcutta port. This port 
has created an alarm in everybody's 
mind. The other day, the shippers 
met at Calcutta and they unanimously 
passed a resolution expreseg their 
concern at the alarming way in which 
the Hooghly river on which the Cal-
cut.ta port is situated is being silted. 
It is not b:rlng silted in a day. In our 
childhood, we read that little drops of 
.. ater, Ii.tle grains of sand, make the 
mighty ocean and the pleasant land. 
There are fourteen bars from Calcutta 
to the Bay of Bengal These bars were 
not created in one day. There are ex-
perts in the Ministry. They might have 
eenceived that when the ftow of water 
from Ganges is not available in such a 
proportion as to help to clear the silt, 
mmthing should have been done. But 
ttua, was neglected. 

I PUt it to the House that it wu not 
in this century but from the 
Jaat eentury experts were .. y-
in, that there ahould be • 
barrage on the Ganea to save the port 
fill Calcutta and the river IIooghly. 

fte port, of Calcutta and the river 
Hooply are important. It boats can-
ftOt run and the river is silted, I woulcl 
IUbalit that a big limb of India will be 
paralJRCi. I am glad that Government 
have thought over it; better late than 
M'NI'. They have taken it seriously. 

I cannot but praise the, work of our 
Minister of State who is in charge of 
ports and shipping. He is continuoUJ-
11" trying to handle the matter abl;r 
and to get a solution. But the solutioil 
will not come in a day. 

There are three solutions. SiltinlJ 
away the river; that is we have to 
train the river. Then, for the present, 
a BUubsidiary POrt is necessary. And. 
for a permanent cure, the Ganga bar-
rage is necessary. 

I would request the hon. Finance 
llinister through whom all the money 
goes to think over this mat.er. If tor 
the Calcutta port a big sum is neces-
sary, he will kindly look into it an. 
see that it is given. It is not needed 
tor the Calcutta port, nor for Benpl 
nor for Assam; but it is needed for the 
Indian Union, to save the economy of 
the country. This thing should be 
carefully handled and nurtUJlled bT 
Government. 

Sir, you know the problem of 
Bengal Luckily or unluckily, the 
rehabilitation problem at last has fal-
len on the shoulders of the Unloa 
Government and West Bengal There 
are complications; and it is not an 
ea.,. thing to solve. We are glad and 
thankful that the Central Government 
is not lagging behind to meet the ex-
penses required for the rehabilltatioa 
01 these cUapIaced JM!'I'8OD8. 

I would not go into controvenfa 
There are diftlculties here and then. 
I would request the hon. JlbUster to 
see that the Dandakaranya IIdIt!IIIe 
which has been taken up by GoYem-
ment is Yigrously carried on and the 
displaced persons are reaDy rehabilita-
ted. 

Lutly. I would request the IncUan 
Govemment ~ the PIDaee 
IIinI8ter to note that tbo8e people .... 
are aald to have been rehabiHtated .. 
partially rebabWtated are not ....-

• 80. So, some sort of eompeuaw. 
should be given 80 that they are ~ 
rehabilitated once and tor all and they 
beeome aood citizens of the eountpy. 
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SIIri Dlnesh Singh (Banda): Mr. 
Deputy-Speaker, discussion in this 
Housa and elsewhere on the Budget 
presented by the Finance Minister 
shOWs clearly that this very controver-
sial matter in the past has become re-
latively less controversial now and the 
Defence Minister has performed a 
very delicate task .... (An Hem. Mem-
ber: Finance Minister) .. I mean the 
Finance Minister. He has performed 
a delicate task of presen ~  a balanc-
ed ~  in terms of money but 
balanced in the gense of stability. At 

'this particular time when we need 
-resources for the entire country's 
. development that is ahead of us, we 
. should have the support of all sections 
in the country. The Finance Minister 

'has in this task done a very remark-
able work and I think we need to con-
gratulate him on this. 

Having said so, I should like to 
point out to a few matters that we 
need to consider. Fjrst of all. there 
is this question of rising prices. This 
has bzen referred to by some hon. 
Members and the Finance Minister 
himself has mentioned that hr. is con-
cerned about it. Now. what is to be 
done? Prices are rising. When prices 
rise, the cost of living goes up. As 
800n as the cost of living' goes up, the 
wages go up. When wages go up, the 
price of goods again go up. This 
vicious circle continues. How are we 
to break this circle? Unless we do 
thal all the planning that we have 
will be of very little use. If we look 
at the wholesale price index, in 1955-

.. 58 it was 92' ~ and in 1958-59 it has 
, rieEn to 112' ~ difference of 20' 4: in 
· these years. Now, they have risen 
further. ThM means that all the plan-
ning that was done in 1955-56 has al-
ready been reduced by 20 per cent in 
1958-59 and further reduced today. 
Tltis isa very important matter be-
caU!e 'unless the 'Planning Commission 
fa able to take into consideration all 
these- factorS, just planning on a parti-

· eular 'subject Will be' of little use. 
What is really' happening today? ThE! 
Planning Commisslcn il making these 

· plans aDd laying down certain pro-
Kramme and al80 indlclUn, how and 

where We can raise these taxes fJrom. 
But the taxes that we raise are DCIi 
enOUgh to finance the Plans becaUle 
by the time they are raised. the .. 
has gone up. 

Last year we took for study the 
question of the growth of civil expen-
diture. This matter il before the J:sti-

~ Committee. I need not go into 
the details. I would only like to draw 
the a.tention of the House to a book-
let issued by the Planning Commis-
sion named the Apprai8al and Proe-
peets of the Seccmd Pllln. In pagel! 11-
12 of this booklet, it says: 

"The aggregate yield from the 
measures of additional taxatiOID 
adopted so far by the Centre ill 
estimated at RI. 725 crores over 
the five-year period." 

"This is an improvement 01. 
Rs. 500 crores over the tax target 
suggested originally in the Plan 
(viz. RI. 225 crores)." 

What has happened to this additional 
RI. 500 crores is well known. This 
has been already brought out. Then 
it continues: 

"TIus means that despite the im-
provement in tax receipts by 
Rs. 500 crores over the original 
plan target, the revenue resources 
available for financing the Centre's 
plan outlays are expected to show 
an improvement of only RI. 45 
crores as compared to the plan , 
estimate." 

Now, the Finance Ministry has very 
kindly brought out another booklet 
last year which explains the grOwth 
of civil expenditure. My point il tIrla, 
that explanations are of lifITe use. We 
have the Planning CommissiOn and we 
have the Finance Ministry. They 
should haw a co-ordinated plan where 
they should take account of all'these 
factors and the plan shouldnol be 
upset by the cost of living going up. 

In this regaro, Sir, I have two COIIi-
&truetive suggestions to make. J'irst 
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of all, efforts should be made to keep 
tbe price of essential commodities con-
stant during a Plan period. That 
means that we must have the food 
prices and also the prices of other 
esSential commodities constant during 
the Plan period. If we can manage 
that, then we would not have this up-
set. The other thing is, if we could 
ask the manufacturers to mark .the 
prices on all manufactured goods it 
will not be possible for the retailers 
to have hoarding and blackmarketing. 
We can make over-charging a criminal 
offence and ask the manufacturers to 
stamp all manufactured goods with 
the prices so that the public will know 
who is over-charging. 

Now, Sir, about the growth of ex-
penditure that I was mentioning, if I 
may refer to the Explanatory Memo-
randum, we see on page 94 that the 
general administration costs is really 
going up. Whatever the explanations 
may be, from Rs. 12 crores it has gone 
up to Rs. 17 crores. There are certain 
factors in it which are interesting. We 
have here the administration of reve-
nue. From customs it was est'mated 
lut year in the revised budget as 
Rs. 160 crores. This year also it re-
mains at Rs. 160 crores. But the cost 
of collection has gone up from Rs. 
9,72,00,000 to Rs. 10,91,00,000. In this 
way, the general administration costs 
is going up. I feel that some measure 
should be taken to go into this matter 
more deeply. 

'Rlere have been some proposals 
made about reorganisation of govern-
mental system. I hope the Ministry of 
Finance will consider them seriously. 

Now, while on this question of ~
~  I would suggest that the Cen-

trAl Government should really take 
steps to reorganise the Ministries under 
it. There are ~  ministries which 
are dealing with purely State subjects 
like the Ministry of Health, MiniStrY 
of Education and Ministry of Labour. 
'!"hey can easily be combined into a 
MiniFtry of Social Services. Then, 
llieT£ are the Ministries of Food and 

Agriculture, Community Development, 
and Irrigation and Power. What ill 
really happenin, today is that the 
Ministries of Community Development 
and Agriculture are doing prad:cally 
the same thing. Why should we not 
have these integrated ministries where-
by we can have much economy. 

In conclusion, I should like to refer 
to the Audit Report. It was not my 
intention to refer to this matter that 
has come up here before this House 
and say anything about the report by 
the Auditor-General But the turn 
that it has taken has been rather un-
fortunate. There has been a feel!n, 
that it is a conflict of personalities 
more than a conftict of principles. I 
am ,lad that this matter has been gone 
into in detail by various Members of 
this House, and I have no doubt the 
hon. Finance Minister will explain the 
position in greater detail. But I would 
like this House to bear in mind that 
people come and go. It is the office 
that stays and whatever we might do 
today will have its repercussions for a 
long time to come. Therefore, when 
We consider this matter, We should not 
go on the basis of people but on the 
basis of IV'inciples and the principles of 
democracy which are very dear to us 
rather than anything else. . 
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Shri Morarji Desai: Mr. Deputy-
. Speaker, Sir, I have been carefully 
listening for more than 8 or 9 hours 
to the debate on this Finance Bill. The 
scope of debate is sky-wide. There-
fore, it will not be possible for me to 
cover all the points raised by many 
bon. ·Members who spoke on this sub-
ject. If 1 am not able to cover all the 
points raised, I would request ru.n. 
Members not ~ think that 1. am not 
attaching importance to any of them. 
I attach importance to .all the ,points 
raised and I shall try to look into those 
matters which they have raised even 
if J have not referred to them. 

Before I go to the points relating to 
the Finance Bill, I must refer to the 
poinl ,raised by my hon. friend, Shri 
Fer02e Gandhi. 

I' had hoped that it would not be 
neclssary for me to '0 into this alain 

but the point that he has raised is im-
portant because he has raised a po:nt 
of procedure. But I did not understand 
what he meant by saying that he did 
not want to retaliate. I do not 1mow 
what he wanted to retaliate against 
and against whom. I do not want to 
do any:hing to deserve any retaliation. 
If I said anything on that day with 
which he had any quarrel, I said that 
only with a v:ew to explain what he 
was saying as an interjection. It wu 
not an a!il!l: on him in any way. I 
leave that attack to him alone. I do 
not want to attack anbody in thla 
House. It is not my function to do so. 
I would be wrong if I did so. It is, 
therefore, that I hope he will not think 
of any retaliation in this matter . 

The point he has raised about the 
ruling which he referred to as havlne 
been given in 1957 and which he thinks 
vitiates every!hing that I had said or 
which he thinks makes whatever has 
been done in the matter of the Audit 
Report on Defence out of order, reallv 
speaking, does not apply. That is ~  
I would like to explain. 

I am glad that now it is accepted by 
him too that it was as a result of the 
decision of the Public Accounts Com-
mittee that the Auditor-General was 
asked to give separate reports. He-said 
first that it was prel'minary and that 
this was not marked 'preliminary'. He 
now sees that what has been said there 
is that it should be Audit Report No.1 
and the second one, that is, afterwards 
when the Appropriation Accounts are 
submitted, should be called° Audit Re-
port No.2. That· is the ~  
His objection is why this Defence 0 Re-
port is then not called Audit REPOrt 
No.1. The explanation is very sJmpln. 
The reports as regards Defence haVB 
always been given separately, thougn 
they may have been presented all ~  

while together. The Approp$tion Ac. 
counts are not prepared by the 
Auditor-General They are prepared 
by the'Finance (Defence), that is, ,by 
the D.F.A. who is in charge of ~  
They are, of course, certified by ~  
Auditor-General and he prepareshia 
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Audit Report. I have here more tnan 
!O Audit Reports beginning from 1940. 
They have all been termed the same 
way as the 1960 Report has been term-
ed. They have all been called Audi \ 
Report (Defence Services) 1940 in-
cluding the report on the Appropria-
tion Accounts of the Defence Services 
beginning from 1938-39. It has gone on 
like th'lt till today. It is, therefore, 
that it is not called Audit Report, Part 
1. It has been the same system in the 
matter of Defence reports. If my hon. 
friend, Shri Feroze Gandhi, did not 
know it, I do not blame him becau&e 
he could not have known all ~  This 
is what I said on that day too, namely, 
that the facts are more with me than 
with him. That is why r have said it. 
lt was not to attribute anything to him 
that I have said that. I have more 
accesll to these things than he can ever 
have with all his capacity. That 1. 
quite certain. Therefore, I had said 
it. 

Shrl Feroze Gandhi: How did the 
question arise with the hon. Speaker? 
How did the question with regard to 
the particular report arise with the 
hon. Speaker? I was not able to 
fo]Jow that. 

8hri Morarji Desai: About 1957? 

Shri Feroze Gandhi: Yes. Why did 
the quest;on arise that they should be 
iiubmitted togethl'T and why did the 
hon. Speaker have to give that direc-
tion? 

.8br1 MOl1Lrji Deea1: 1 am coming to 
that. I am gOing to ~  the whole 
thing. I only hope that he will bear 
with me in this matter. 

. Sbri Feroae Gandhi: Oh! yes. I 
thou,;ht he had finished. 

Shri Monrji ntsal: I am not trying 
to sidetrack anything because that is 
not my method. I need not, therefore 
now refer to what the P.A.C. decided 
in 1952, and w·hy it was done; becau!!e 
that js all now accepted ground. 

16 hrs. 

The question now, therefore, relat .. 
to what was done in 1957. But it is 
ae<:epted by everybody that it was as a 
result of the direc:ion of the P.A.C. or 
of the agreement between the P.AC. 
and the Auditor-General, which waa 
also acquiesced in by the Speaker that 
wherever it was found that the Appro-
priation Accoun:.s could not be submit-
ted quickly or there would be delay-
and there must be reasons, legitimate 
reasons, for the delay in the submis-
sion of the Appropriation Account..-
then the Audit Reports should be given 
separately. That is an accepted ground. 

Now, whether that has been vitiated 
by the decision given by the Speaker 
in 1957 is a matter which requires con· 
sideration. But in this matter also, I 
should like to make one thing very 
clear, that the Audit Report which tne 
Auditor-General gives concerns itself 
not merely with matters arising out of 
the Appropriation Accounts; it also 
deals with financial irregularities, 
losses of public money, etc., and he b 
free to do what he likes in that matter, 
and I do not want to fetter his disct'e-
tion in any way. The discretion WIll 
be with him. If he does anything 
wrong at any time, certainly I wouid 
be the last person to say that he should 
take shelter under his preserved posi-
tion. I am not saying that. But what 
I say is this, that when he has been 
given this extraordinary position by the 
Constitution-and it has been delilK-

'rately done, it is done with a purpose 
which is beneficial to the Constitution 
and which is necessary in the interests 
of the proper functioning of the Gov-
emment--then we should see that his 
authority should not be questioned 
without very grave and serious reasons 
which call for an examination of his 
conduct. Otherwise, Sir, it will be dim-
cult for any independent authority to 
function, especially w,hen the powers 

'of the Parliament are wide, and it is 
the highest authority. Other people 
would feel, what will happen to us if 
we are treated like this? That feell:', 
should not be created. I do not say for 
a moment that that was the attempt 
in this matter. I do not say that; I de;> 
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[Shri Morarji Desai] 
.ot believe it. But we should also 
pard against such feelings being 
created anywhere. That is all my pur-
pose in saying this. 

Again, it is not the fault or the merit 
at. the Aud tor-General if the report. 
are presented to Parliament early 0:' 
late, after they are sent by hun. His 
function ends when he sends the re-
port to the President through the Fin-
ance :Ministry. Then the Fmance Mh-
JIItry comes in. If this report has been 
put in early, and with indecent haste. 
.. seems to be hinted at, :hen 't would 
be the fault of the Finance Ministry, 
DO doubt; and I should be taken to tE'.sk 
for it. I have no grievance about :t. 
But has that happened? 

The Finance Ministry gave an 1m der-
taking as early as 1951 to the P.AC. 
Tb.ia is the Report of the P.A.C. y,iven 
in 19/p-52. There the Finance Ministry 
.ud like this: 

"In future, the Finance Minilitl") 
will arrange to present to Parlia-
ment such of the Appropriation 
Ac:c:ounts and Audit Reporus as are 
received from the Comptroller IUld 
Auditor-General immediately after 
they are received by them, if the 
Parliament is in session then. 
Otherwi8e, arrangements will be 
made to have these documems pre-
1lelDte4 to Parliament early in thr: 
following session." 

.And that is what is beiDa doDe by U.e 
Pinance Ministry. 

In this particular case, we recetvP.Ci 
the report on the 30th March, and Mnt 
It to the Lok Sabha Secretariat on the 
"th April. It was presented hl"re nn 
the 8th April as arranged by the Lok .bha Secretariat. That was not the 
function of the Finance Ministry aftet-
warda, but we bad to present it. I am 
.orr,- in lIOIDe c:asea it took about M:a 
or twelve claya before it was sent by 
the Finance Ministry. I shall fry to 
see that it Js done within ~ or fn1l1' 
.,... The time taken should be only 
for presentation to the Presidt:nt and 
return to the Finance Mini!ltry. 

Mr. Depaty-Speaker: There ia OM 
thing I should make clear. I howe 
been advised that when the At::port .. 
sent to the Lok Sabha SecreiarJat. it 
is not the business of the Lek SablLa 
Secretariat to choose the date .... hen it 
ja to be presented. The date ill ehOlCll 
by the Department of Parli8lI'entarJ' 
Affairs. It is put down on the alenda, 
on their own initiative, and that • 
done by them. 

Shri Morarji Desai: I did not WIlDt 
to enter into the relations between 
the Lok Sabha Secretariat and the 
Minister of Parliamentary Mairs. 

Mr. Deput7-Speaker: I only wanted 
to make the position clear. 

Shri Morarji Desai: I knew the poll-
tion very well, and I did not want tit 
enter into further details and crea:e a 
further controversy. It was, ~ 
I said what I said. What I meant to 
say was that once the Finance MinisU7 
sends it, its duty also ends, and it can-
not be said it has done this or lb." 
When it is presented here, it cannot be 
blamed on the Finance Ministry att __ 
wards. 

Now, let us take the decision in II". 
That was read out by my hon. frieDcI 
here, therefore I do not now read It 
out. I got hold of it only last eveniag. 
Till then I was searching for it, • 
cause he had informed me. 

Sbri Jl'erose GaDt1hi: I had Ii.,.. 
him. 

8hrl MonrjI BeaM: I know .... 
but bPlore he had given, I had foud 
it. He had also found it. We found It 
at the same time. 

Shri FeI'OH GaDdIal: I asked rum. .' 
look for it, and said that there waa 
lCIIDe such thing . 

SbrI --.rjl o.u: Therefore, I aid 
1 tried to ftnd it because he asked .. 
to find out I could not find It till I.-
evening, and 1t happened by c:olncl-
den.c:e that We found it practlcall,. at 
the same _.. nat Mows that lind 
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... be was not sure of. what he bac! 
laid. This is an additional argument 
tlat he bas brought f.orward now. That 
.. what I have got to say. After all, 
~  bad raised it before that. In the 
ab8ence of this thing, he had raised the 
controversy. Theref.ore, this is an addi-

• ticIIlal argument. So, that argumen.t 
does not apply to h's previous stand. 
That is all that I would like ~  say. 
But I do not want to take shelter even 

ollDder that. 

.. We must see how this decision was 
arriyed at. I must say first of all that 
this decision was not given in the 
House. This decision was given by the 
hon. Speaker on a file. It was a deci-
.ion, and not a ruling. That is the 
difference I make between the two. I 
respect both of them. I do not say that 
[ have anything but respect for both 
of them, but one is not as binding as 
the other: that I must say. That is 
what I want to point out. Otherwise, 
It will create a very difficult situation. 
That ill what I would also like to point 
out. 

The whole procedure went on from 
1952 onwards as descr'bed before with 
the Speaker's own orders. The 
Auditor-General's Reports have been 
IUbmitted to the House. Several re-
ports have been there. Posts and Tele-
graphs ~  have been there, some 
of the RaIlway Reports have t,pen 
there. There have been about ten Re-
ports like that presented to the House 
aeparately. I am on surer ground. 

1' .• hrs. 
[MR. SPEAKER in the Chai,. ] 

Shrl Feroze Gandhi: Now we know 
who did it! 

8hr1 Morarjl Desai: It Is a good 
thing. I do not think that you, Sir, 
*ould be involved in this. I do not 
think anything wrong has been done 
ill that sense. 

What happened in 1957 was that Fin-
ance (Defence) did not consider it pro-
.per that the Appropriation Account. 

should be laid on tbe Table 01 the 
House. They thought there was some-
thin, harmful in that; for what reuODl 
I do not know. That had not been sub-
mitted· to the F:nance Minister. I do· 
not know ~  it was submitted to 
the Defence Minister. But it was lent 
here by the Financial Adviser; and he 
laid that this should not be put before 
the House but that the copip.s can be 
circulated to Members separately, 10' 
that they are not published. That was 
referred to the Speaker at that time, 
an that point whether th's should be· 
put on the Table 01. the House or whe-
ther copies should be circulated to the 
Members separately. That was the de-
cision that the Speaker had to give. 
The legal authority said that it may 
be done and it need not be put on the 
Table of the House. You, Sir, di11'ered 
and said that it should be put on the 
Table of the House. But, 8ODlehOW, 
along with it, th '5 appeared in such a 
way that these should be put together. 
That is the meaning that can be put 
on that ruling, and if my hon. friend, 
Shri Feroze Gandhi puts that meanin, 
on it, I have no quarrel with him. But 
I would say that that would not be-
consistent with what has happened 
before and after. If. the Speaker had 
meant that this was to apply, and both 
the reports were always to be put on 
the Table of the House .... 

An Bon. Member: Together. 

Shri Morarji De<aU ... he would not 
have allowed in 1958 ...• 

Shrl A. p. Jain: You have thrown 
the ball now in the other court. 

Shri Morarjl Desai: .... the putting 
of the report on the Table of the House 
separately for Defence Accounts. The 
Audit Report on Defence was put in 
1958, soon ~  1957, on the Table of 
the House separately, and nobody rais-
ed any objectiOl!l; and even the eagle 
eyes of the bon. Member Shri Feroze 
Gandhi did not detect this at that time. 

Shri FflI'OR Gaadhl: I did not notice 
ft. 

~  MorarjI DesaI: That t. what 1 
say. The eagle eyes also sometimes I.t 
closed. That is what happens. 
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[Shri Morarji Desai] 
In 1959, the report was sent separate-

ly to me, but the House was not sitting 
then; by the fme the sessions ot the 
House came up, the other report also 
vas received, and both the reports 
were Put together, but both ot them 
were separate. Tha,t is what I am 
pointing out. Therefore, this ruling 
would not have that effect. And that 
was how it was understood also by the 
Finance Ministry before and after-
wards. Therefore, nothing wrong has 
been done by the Finance Ministry, 
much less by the Comptroller and 
Auditor-General. I would go further 
than that. 

8hri Feroze GaDdhi: May I just seek 
a- clarification from you, Mr. Speaker? 
I just want to know the difference bet-
ween a ruling and a directive. If the 
Speaker is asked by Government to 
give his judgment in a decision on a 
particular ~  and that decision is 
given, is that decision binding on 
Government or not? That is what I 
want to know from you as the Speaker. 
I do not know. It is not a ruling in 
the House, but it is a directive to Gov-
ernment. 

Shri Morarjl Desai: That can come 
later on. Let us not get involvl'>d into 
this just now. But I am referring to 
that .... 

Mr. Speaker: That is not necessary 
to enable him to proceed with hjs 
8J)eeCh. 

Shri Morarji Desai: Then .... 

Mr. Speaker: The hon. Minister may 
resume his seat for a minute. He has 
drawn my pointed attention to this. 
Lest it should be understood in future 
that I agree with what the Finance 
Minister has said, I may say that so 
far as the procedure is concerned, as to 
what ought to be done here, whether 
Inside the Chamber or outside the 
Chamber, on any matter that arises, 
if I give my decision, it is as good a!l a 
ruling in the House. Even though I 
giVe my ruling here, if, subsequently, 
.nne other facts are broU2ht to my 

notice, 1 do not mean to say that I 
would not change. NotW'ithstand.ini 
the fact that that ruling has been given, 
I have always got the right to change; 
for the time being, each ruling COVerl! 
the factls of that particular case. Bel 
long as those facts continue, that rulinj( 
will apply. 

So far as this matter is concerned, I 
did say, and I said and repeat that we 
need not walt indefinitely, in the nor-
mal course for the accounts to be put 
and the reports to be put. There are 
occasions when the Public Accounts 
Committee will have to be requested 
to look into acco\Ults immediately and 
report on particular matters of great 
consequence. Therefore, it is, that 
that distinction was made. Hence, the 
application of that ruling depends upon 
the ci1'cumstances of each case. 

Shri Morarji Desai: May I say that 
the decision given by you in 195'7 wu 
a decision called for only about the 
putting of the report on the Table of 
the House? 

Mr. Speaker: Yes. 

Shri Morv.Ii Desai: It was not whe-
ther these two should be put simul-
taneously. 

Mr. Speaker: That was not the par-
ticular point at all. -

Shri Morar,tl Desai: That was not the 
point at all. Therefore, it had a ver, 
limited jurisdiction. 

Mr. Speaker: That was not the 
issue. That was incidental. 

Shri Morarji Desai: That was an 
obiter dictum. That is all I would say 
(Interruption.) It has absolutely no 
application to this. 

Shri TYarI: This question is quite 
clear. 

Shri Morajl DesaI: After I finish 
this thing, I want to ask for your deci-
sion. I want to say that after hearing 
all this, if you think that in future we 
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something and if it could be utilised, 
why should it not be utilised! I do' 
not understand. that. Yet I did not 
knowthStt he was ·a military expert 
that he would prescribe to Defeonce 
that they should do this and should do 
that. . But, I do not want to g'o into 
that. What I want to say is this. 
Defence does require a special treat-: 
ment. 

IIlould change the practice We shall 
ebange it. That is quite clear. But, in 
this part:cular matter, this decision was 
only for a particular purpose and this 
purpose was served and the Appropria-
tion Accounts were placed here. 

. But, otherwise, last year also, while 
4alk:ing to the Chainnen of the Public 
Accounts Committees, you asked them 
to !lee that the reports are given earlier 
though the Appropriation Accounts are 
not given. That was only last year. 
Even recently you asked the Auditor-
General to g;ve an advance report on 
one particular item if the general re-
port was not ready. It was as late as 
February. If that had not been so, 
f;J1en, ~ would have said that the 1957 
ruling would have a different meaning; 
but this makes it quite diJferent. 
Therefore, your intention was very 
clear. I have no doubt about it. 

8hri Tyacf.: It is quite clear now. 

8hrl MorarJI DesaI: Therefore, I 
would only SIlly that in this matter the 
Auditor-General will also be told if 
there is a separate ruling that this is 
the position. But so far we take it 
that the ruling is that it might be given 
separately and it should be given sepa-
rately. We will try to see that they 
801'e given as early as possible. 

As I explained before, the dift'erence' 
between this report and the other re-
ports is very obvious-why ~  were 
called Part I and th;s is not called 
Part I. Because Defence traditions 
have been different (Interruptions). 
Not only in this but in many other 
t'hings, because Defence requires to he 
treated in a very SPecial manner. 

Shri C. D. P8.Ilde: In a refined man-
ner. 

8hri MorarJi Desai: I hope my hon. 
friends will also bear that in mind. 

My friend, Shri Bharucha, in this 
aonnection, asked why does the 

~  prepare hair clippers and why 
.does It prepare pressure cookers in-
stead of attending to Defence. Sir if 
1heI'e is any extra capacity to ~  

It was sought flo be made aut here 
by some people that there is some dif-
ference between Defence and Finance. 
There is no difference between Finance 
and Defence. As a matter of fact, 
wh8ltever may be the grievances of 
other Ministries against Finance. 
(sometimes, as there is a grievance 
against the Ministry expressed here by 
hon. Members). the Finance MiniItry 
cannot have any grievance against any-
body. We should not have. 

I believe the function of the Finance 
Ministry is twq-fold. One to get ItS 
much money as it can for public fin-
ances, in a proper way and see that 
more and more money is available and 
the source is not dried up at any time. 
It must be done in such a way that 
more and more revenues accrue. That 
is the function of the Finance Ministry 
on the one side. On the other side, its 
function is also to see that nll the 
finances available are utilised in such a 
manner that production increases and 
the wealth of the country increases 
and the prosperity of the people also· 
increases. 

That will involve two things. One 
is to see that proper priorit:es are ob-
served; and the second is to see Utat 
waste is avoided. There should be no 
waste. Now, when one tries to avodd 
waste or When one tries to give priori-
ties. it is a very difficult matter lor 
the resources are small. Then, there 
are certain dlspleasures incurred and 
one has to put up with it with a smil-
ing face and that is what I try to do. 
Therefore, I hope this controversy wUl 
not be carried on any further. May I 
request you, if you think it necessB.ry" 
to let me know after giving considera-
tion to call these aspects, whether the 
audit reports henceforward should be 
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preaented to the House earlier than the 
.appropriation accounta if they are 
.wen to us earlier or whether they 
mould be given earlier by the Auditor-

-General also? Because if you decide 
ht we should not do so, I would not 
want to do so at all. It is for the pro-
per examination by the P.A.C. and "Iso 
by the House. As a matter of fact, you 
have said that we should try to put all 
theee before the Budget Demands are 

··d:lacussed here 80 that the hon. Mem-
bers are able to consider them. (An 
Hon. Members All departments.) .. Yes, 
.... .an departments. I am not saying 
tb.ia for one department. This time 
*ree reports were put here and we 
will try to do better next time pro-
vided you confirm the procedure that 
ball gone on so far. If that does not 
happen, then perhaps I may say that 
the reports will never come up in time 
to Ule notice of the House and that is 
all that would happen. Then, there 
will be not that sort of urgency about 
it; nobody will feel it and delay will 
take place. 

Mr. Speaker: What is the 1ifftculty? 
In the case of Defence accounts, the 
Auditor-General does not seem to have 
any exclusive jurisdiction; it is in the 
hands of the others and he has to de-
pend upon them. With respect to the 

. -civil accounts, he looks into them. 
Before the audit report is framed and 
presented to the House, he must have 
'looked into all the accounts. 

ShTi Morarji Desai: Not necessarlly, 
. 'Sir. Audit report does not mean mel'e-
ly accounts. It also means other il're-
guJarities; they are also included in 
tile audit report. But the 'lppropria-
tion aCcounts sometimes get bogged up 
because of some difficulties in the ac-

. counts which have to be cleared up 

.and that takes a little time, in civil 

. lIide and other places. 

Dr. Bam Sabbaa' Singh: Regarding 
JIbe Defence appropriation accounts, 
the Auditor-General is not having 
any conkol over the preparation of 

:appropriation accounts. I think the 
:a.on. Speaker means that. Why not 

that right be given to the Auditor-
General in that case alIo? 

M ,'. Speaker: 1. will put in one 01' 
two sentences what all happened. 
The object was this. I myself ~ 
gested that the audit report need not 
wait with respect to certain matten 
which do not depend upon the appro-
priation accounts. Let us divide one 
from the other. There are a number 
of matters to be gone through b7 
this House or by the P.A.C., for 
which the accounts may not be neces-
sary and they could be separated. 
Call it part I or preliminary. Even 
without calling it part I, those are 
reports which eould be appreciated. 
and understood by the Parliament 
and the Public Accounts Committee. 
They could be detached and imme-
diately placed here. No appropria-
tion accounts need accompany them. 
With respect to ~  with regard 
to which the perusal of the report 
necessitates the perusal of the 
accounts for better understanding and 
the House cannot go into them with-
out the aid of these accounts, I would 
like in all those cases that normally 
the appropriation accounts should 
accompany the reports. Let there be 
a distinction made between the one 
and the other . 

Shrl Morarji Desai: May I say that 
these are technical matters about 
accounts and other things? I would 
say that you can discuss these matteI'll 
with the Auditor-General and see 
what is possible and what is DOt 
possible. Then you may issue direc-
tions and they wi)l be carried out 
very rigorously. 

Mr. Speaker: In the ftnt instance 
I will ask the P.A.C. to look into the 
proceedings . 

Shrl MorarU DesaI: I would like 
to say that article 151 does not pre-
vent reports ~ presented separate-
ly to the hon. House but there apin 
if you give your ruUng it is binding 
on me and I will not say anythinC 
In the matter. . 
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Mr. Speaker: I am not going to 
give a ruling contra'ry to it. 

Shri Morarjl Desai: Whatever 
reports are sent by the Auditor-
General, they will have to be sent 
by the Finance Ministry to the Presi-
dent and then put before the House. 
Otherwise, they could not be given 
to anybody. That will be the posi-
tion. 

Sh','i Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): Sir, I regret 
I must intervene at this stage, if you 
will permit me. It is no question of 
whatever ruling you give, whatever 
the Constitution provides, according 
to that you have to give ,the ruling 
(Interruption) . 

Mr. Speaker: Who disputes it? 
Shri Jalpal Singh: Someone has 

disputed it. 
Mr. Speaker: No, no, that is not so. 

I have no right to differ from the 
Constitution or go contrary to it. I 
have no right independently of the 
Constitution, although the difterence 
may arise in the interpretation of the 
Constitution. Somebody has to inter-
pret it, and possibly so far as pro-
cedure is concerned I will have to 
interpret it. I shall hear everything. 

Shri Morarji Desai: Also, in the 
matter of interpreting the Constitu-
tion here, Sir your interpretation is 
final for me. I will not take the 
interpretation of anybody else in the 
House. Therefore, I cannot think 
that your ruling would be against 
the spirit of the Constitution. I can_ 
not think, I cannot imagine, that your 
ruling would be against the spirit of 
the Constitution. It was therefore 
that I said 1>hat, and I have no doubt 
about that in my mind. 

Now, Sir, I should like to come to 
the majOf' debate on the Finance Bill. 
Unfortunately, half-an-hour has gone 
in this explanation only. But I think 
it is good that it has happened 
because that helps us in settling pro-
cedures also for future, and it will 
also be a warning to everybody not 
to raise wrong issues. 
289 (Ri) L.S.D.-7. 

Shri Feroze Gandhi: Sir, I object 
to that. He said that he will not say 
anything like that, but again he has 
s/iid it. 

Shri Morarji Desai: I have said 
that it is a warning to all of us, n01; 
only to one but to all of us, not to 
raise wrong issues. That is all what 
I said. I do not know why the cap 
is WOl"I) immediately-I cannot 
understand. 

Shri Kamalnayan B3jaj (Wardha): 
Is it an arranged affair between Shri 
Gandhi and the Finance Minister? 

Shri Morarji Desai: I always 
include myself in this. I have no 
special position here beyond that I 
represent the Finance Ministry; other-
wise, I may be as good or as bad as 
any other hon. Member. 

Shri Trag!: We understood the 
meaning all l'ight. 

Shri Morarji Desai: Now, first I 
will come to the point of prices, 
which was first raised in this matter. 
My hon. friend, Shri Bimal Ghose, 
said that although there has been a 
rise of 20 per cent in prices no satis-
factory explanation has been forth-
coming. He said that di1ferent 
Ministers have given different 
reasons. What he meant was that 
every Minister said that it was not 
the fault of his Ministf'y. That is 
what he meant, and he asked: 
"Then, where does the fault lie!" 

Well, Sir, there is no question of 
fault in one place or another place, 
because prices are not governed by 
only one factor Itnywhere. Anybody 
can see that there are a few factors, 
three or four, which govern prices, 
and all those have got to be tackled 
if price stabilisation is to be made. 
We do want to stabilise prices, and 
We are trying to do that. I think in 
India we have no reason to feel sorry 
about what we have been doing in 
this country. We have succeeded 
better than other countries in this 
matter. In spite of adverse circum-
.tances our prices have not run away 
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as rices have run away in several 
other countries under similar circum-
stances. But better can be done, I 
have. no doubt about it. And today, 
at any rate, I have no doubt that if 
all of us do not combine together in 
holding the price line our develop-
ment is going to be more and more 
difficult. 

It is, therefore, that Government is 
very anxious on this point, and if 
any suggestions are forthcoming they 
will be very respectfully attended to 
and accepted with gratefulness if 
they are acceptable. 

Shri Bima! Ghose: Sir, may I ask 
one question? Does he agree with 
the hon. Minister of Labour and 
Employment that he is not at all 
responsible, I do not say wholly, even 
partly responsible? 

Shri Morarji Desai: I do not want 
to distribute blame. He is very kind 
to one Minister but he does not want 
to be kind to other Ministers; pro-
bably, he has som& inferest there, i 
do not know. 

Shri Bimal Ghose: It is the interest 
of the labour. 

Shri Morarji Desai: But, Sir, I 
would say that a rise in prices may 
occur becaUSe of an overall shortage 
of resources relatively to the 
demands. ,It can also occur because 
of an imbalance between demand and 
supplies in particular commodities, 
and it can also be traceable to large 
distribution of wages and profits, 
where the Labour Minister does come 
in. It is an attempt on the part of 
different sections bf the community 
to pull out for themselves a large 
share of the given lot. That also is 
one of the reasons why it happens. 
But all these reasons go together and 
they have got to be tackled together. 
It is no use trying to put the fault 
at one place and not at another 
place. These have all got to be co-
ordinated and a co-ordinated attempt 
should be made to see that prices do 
not run away and that we do not 

suffer from inflation. May I assure 
my hon. friends that we are very 
careful about this, within our limited 
capacity, to see that we achieve the 
results, and we are very carefully 
considering this matter at Jbe present 
moment as to what steps we should. 
take in various directions to see' that 
we hold the price-Une during thEt 
third Plan"? 

Shri Anthony PlUai (Madras 
North): He is evading the issue. 'l'he 
main issue that the Labour Minister 
had raised was that wages have not 
been the cause of price-rise; not at 
all. Now, does he want to imply that 
wage-rise has been the cause of 
price-rise? 

Mr. Speaker: Along with other 
factors. 

Shri Morarjl Desai: The han. Mem-
ber wants me here to raise some con-
tradiction and then make USe of it. 
I am not going to walk into that trap. 
He must realise that. Therefore, I 
am not going to enter into that and 
not give him any reply in this 
matter. I hold my own views and 
those views, unless We discuss 
together, will not be known to the 
hon. Member. That is all that I have 
got to tell him. 

Shd Anthony Pillal: Tell us that 
you do not agree. 

Shri Morarji Desai: I will not 'say 
anything. about it. (1nterruJ)tion,l. 

Mr. Speaker: Both are correct, he 
says! 

Some Bon. Members: He did not 
say that. 

Shri Bimal Gbose: That is not 
possible. 

Shri Morarjl Desai: Sometimes that 
becomes possible. Sometimes both can 
be wrong. Therefore. there cannot 
be any verdict on such matters. At 
least I cannot pass any verdict on 

such matters. 
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Then my hon. friend also quoted 
the. figures of national income in real 
terms and then tried to deflate them 
by rising prices. I would say that it 
is because of that that he thought that 
national income in real terms has 
gone down. The factual position is 
that apart from 1957-58, during which 
period the national income in real 
terms went down by 1.5 per cent., 
there has been a rise in national 
income all through the last decade. 
For 1958-59, the increase in real 
national income was about 6.8 per 
cent. Obviously this means that there 
has been a rise in the per capita 
income also. Roughly speaking, the 
rise in real national income for the 
last decade or so has been at the rate 
of 3.5 per cent per annum which is 
above the rate of growth of popula-
tion which has been about 1.8 per 
cent. Therefore, there is no mistake 
in the fact that real income per capita 
has been rising. 

Then I would come to the criticism 
of my· hon. friend Shri A. P. Jain. 
He described the budget as a super-
budget. 

Some Hon. Members: The Plan. 

Shri Morarji Desai: I am sorry. I 
missed that word. He described the 
Plan as a super-budget. I would say 
that that is not a proper description. 
The proper description of the Plan 
would be that it is a broad frame of 
the budget. That is what it should 
be called. It cannot be called a super-
budget in any sense. 

Shri A. P. Jain: I can make a com-
promise. 

Shri . Morarji Desai: I am very 
happy If he does so. But if we want 
to develop properly and if we want 
to use our resources in the best 
manner possible, we must have a 
Plan. About that also there is no 
~  If there is no quarrel about 
It,. then the Plan must have all these 
thmgs. I do not see what the Plan 
can do otherwise. It is not that the 
Plan makes the Finance Minister in 

anyway helpless. On the contrary. 
the Plan is an aid to the Finance 
Minister. That is my proposition, 
because the Finance Minister also 
helps in the Plan. Not that he does 
not do so. If the Finance Minister 
finds that he is incapable of produc-
ing the resources, the Plan also gets 
framed accordingly. Therefore, it I' 
not that the Finance Minister is driven 
by anybody. But the Finance Minis-
ter is certainly governed and infl.uenc-
ed by all reasonable and intellectual 
efforts that can be there before him. 
]f I would not be influenced by what 
all the hon. Members say here and I 
would be as rigid as a stone, I do not 
think you will have any use of such 
a person as Finance Minister. 

Shri Raghunath Singh: We want a 
dynamic personality. 

Shri Morarji Desai: At the same 
time, if I yield to everybody, I will 
be of no use to you. Therefore, one 
has got to strike a balance somewhere. 
where to yield and where not to 
yield. Sometimes one yields a.nd 
sometimes one does not yield. 

Shri A. P. Jain: In spite of all that 
argument I hope he understood what 
I meant. 

Shri Morarji Desai: I understand 
my hon. friend very completely, 
because we had been colleagues for 
so many years. Even now we are 
colleagues but in a different and sepa-
rate sphere. Yes. I understand him 
correctly and he understands me very 
correctly. I do not think there is any 
likelihood of misunderstanding bet-
ween each other in this matter. 

I would like to say that the Plan 
is not inflexible in the matter ot 
resources also. Every year the 
Finance Minister has got to consider 
what can be done and what cannot 
be done He docs co-ordinate the 
work and say that this must be done 
or that must riot be done. That is 
what I meant when I said this. 

Then there was some real mistake 
made by my hon. friend when he 
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accounted or when he described the 
basis of the Planning Commission's 
report about inves,tment outlays. 
There is some real mistake committed 
probably .. , .. 

8hri A. P. Jain: None whatsoever. 

8hri Morarji Desai: I will show it 
and then, I am sure, he will admit it. 
He said that everything has come from 
borrowing, which is not true. 

Shri A. P. Jain: I did not say that. 
I said from the foreign aid, which 
includes loans and grants, and then 
from internal borrowing and deficit 
financing. 

8hri MorarJi Desai: That is what I 
said. What else did yOU say? It is 
borrowing from foreign countries. 
Deficit financing will also mean the 

. same thing, that is to say, amounts 
which did not come from the taxes. 
That is what he said-nothing has 
come from taxes. That is not quite 
true. 

Shrl D. C. Sharma (Gurdaspur): 
Let there be no fight. 

8hri MorarJi Desai: There is no 
fighting at all. That is left to my 
hon. friend. Though he is a professor, 
he ~  many people. 

It will not be correct to say that 
the entire Plan outlay of Rs. 4,600 
crQres will have been financed by 
borrowing. The balance of revenue 
available for the Plan are about 
Rs. 900 crores, if not a little more. 
Now I will show where the mistake 
lies. The mistake lies in thinking 
that drawing down the sterling 
balance is strictly a budgetary 
resource, that cannot be counted 
against Plan expenditure. The foreign 
exchange budget is a separate matter 
and reflects not only the expenditure 
of the public sector but also of the 
private sector. In other words, if one 
has to follow the line of reasoning 
that he propounded to me, then he 
would have to define the Plan outlay 

not as Rs. 4,600 crores but as Rs. 6,900 
crores. When he referred to the 
resources, he did not mention what 
has to be set against the total invest-
ment of Rs. 6,900 crores minus 
Rs. 3,600 crores in the public sector, 
that is, Rs. 3,300 crores in the private 
sector. 

Shri A. P. Jain: May I know how 
much of the foreign exchange was 
utilized by the private sector and how 
much by tne public sector? We can 
only deduct what is utilized by the 
private sector. 

Shrl Morarji Desai: I have not the 
figures here, but I can give them. In 
the Second Plan, it has been utilized 
a great deal. Otherwise, the private 
sector could not have gone up to the 
extent it has gone up. The difficulty 
of the situation arises, not because 
the resources in the public sector 
have not grown but because the 
economy has not been generating 
savings at a higher rate. That is true. 

Then, it is true that the Plan outlay 
of Rs. 4,600 crores represents in real 
terms less than what would have been 
meant by the Plan frame. That is 
what I also said. There is no hiding 
that fact. That is inevitable. But it 
would not be right to deflect this 
figure by the rise in the index of 
wholesale prices completely. That 
would not be right. We will have to 
consider to what extent raw material 
prices have risen, to what extent wage 
costs have risen and to what extent 
the cost of the imported machinery 
and equipment have risen. The 
calculation would not by any means 
be simple. 

I would also agree with him that 
judging in terms of the production 
capacity created, performance, I would 
say, would be roughly 80 per cent of 
what was originally intended. I have 
no doubt about it. In this matter my 
hon. ,friend speaks from close know-
ledge. Therefore how can I contradict 
him on this? But I wish he applied 
his close knowledge to the defect. 
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and why they were there. Then he 
will not have to ask me. He will 
have to ask himself. That is all that 
I will have to say. 

Shri C. D. Pande: He understands 
but does not share the responsibility. 

Shrl Morarji Desai: I would like to 
go to another point about income-tax 
which he had raised and which some 
other hon. Members also had raised. 
He said that income-tax yield has 
increased from about Rs. 150 crores to 
Rs. 170 crores only during the last ten 
years or so while industrial produc-
tion has increased by 50 per cent and 
it shows that there is evasion of tax. 
I would not say that there is no eva-
sion of tax, but there is not this 
amount of evasion of tax which is 
sought to be made out from this. May 
I say that the method adopted by him 
is not very correct in calculating 
these things? One sometimes finds 
that when we calculate by an arith-
metical method and give up other 
factors, arithmetic misleads us though 
the arithmetical calculation would be 
very correct. 

Shri A. P. Jain: I never wanted to 
be very accurate. I wanted to give 
just an estimate. 

Shrl Morarji Desai: Therefore I 
would say that the very increase in 
industrial activity would not imply a 
proportionate increase in revenue 
because there are other factors to be 
taken into consideration. Substantial 
incentives have to be given with a 
view to encourage industrial develop-
ment. That also takes away some 
part. Then, while industrial activity 
might have increased, profits result-
ing therefrom enjoy tax relief, like, 
initial depreciation etc. Then there 
is tax holiday, exemption from super-
tax of dividends received by com-
panies from basic industries etc. 
Further, during the initial period of 
activity though there may be an 
absolute increase in production, pro-
fits on a substantial scale may not 
emerge. This also has got to be taken 
into consideration. The increase in 
developmental activity has also result-
ed in diffusion of incomes amon, 
persons in lower income brackets 

whose contribution to revenue will 
not be in proportion to the absolute 
amount of income received by them. 
All this therefore will not be refiect-
ed in income-tax that would be 
received. And yet in spite of all thie; 
I would say that the figures quoted 
by him also are not very correct. 

I would say that the collectionS 
from income-tax and corporation tax 
have in fact gone up from Rs. 159.66 
crores for the aSFessment year 1949-50 
to Rs. 242 crores for the assessment 
year "'1959-60. It will thus be seen 
that they have gone up by more than 
Rs. 80 crores. Even the total income 
assessed has increased from Rs. 615 
crores in 1949-50 to Rs. 1,184 crores in 
in 1959-60. These figures also include 
income from sources other than busi-
ness. But if we take business incomes 
alone, the increase in the total income 
would be from Rs. 381 crores for the 
assessment year 1949-50 to Rs. 680 
crores in 1959-60. It will thus be 
seen that increased industrial produc-
tion has a reflection and not that it 
has no reflection. But we go about 
saying this many times out of our 
desire to get more and more. That is 
a legitimate desire. I do noi. say that 
it is not so. It is also a hope that we 
have. If we get more and more we 
can spend more and more and go 
further more and more. But our 
desires must not run away ~  
practical considerations. That also is 
a pleading that I would make with 
In¥ hon. friend. 

Substantial results, in fact have been 
achieved in tracking down conceal-
ments to a large extent But there 
will be concealments in spite of this. 
I can ne\Fer say that concealments 
will completely disappear. If all 
crimes can disappear in the world 
this also can disappear. No crime 
will disappear from the world. 
But they can be minimised and 
the lociety can become better and 
better. That is our attempt in this 
matter and that is what we are tryin. 
to do. 

My hon. friend, Shri Supakar. had 
raised a question about the diatribu-



1310'7 Finance Bitl APRIL 21, IDeo ~  ~ 13108 

[Shri Morarji Desai] 
tion of taxes, that is, income-tax and 
other taxes and said that these were 
being distributed according to the 
recommendations of the Finance Com-
mission on the basis of collections 
which left the backward States more 
backward. Sir, it is the Finance 
Commission which does it. And if 
there is anything to be pleaded, let 
it be pleaded before that body. 

But is it the idea that from wher-
ever there is more wealth it should 
be taken and should be dumped all 
in the backward areas immediately? 

8hri Supakar (Sambalpur): Not 
that. 

8hri Morarji Desai: Then what is 
the argument? 

8hri Supak.ar: It should be distri-
buted equitably to ensure uniform 
progress. 

Shri Morarji Desai: It is now dis-
tributed on a population basis, and 
even more goes there than is earned 
there. I do not know what more is 
wanted in .this matter. It is only ten 
per cent.. that goes to the area ?f col-
lection; ninety per cent. goes 1D the 
matter of population. I do not know 
what more is wanted. 

8hri C. D. Pande: Population and 
income, both. 

Shrl Morarji Desai: Population is 
ninety per cent, as far as I know. The 
present distribution is 10 per cent col-
lection and 90 per cent. population. 
There must be ten per cent. on the 
basis of collection. Otherwise there 
'will be no incentive to collection; 1 
do not think that that would be the 
right thing at all. I do not think one 
could go beyond that. And yet, if it 
is desired to go beyond this, there 
will be the Finance Commission 
before which they can plead. 

I would now go to the question of 
trowth of civil expenditure, which 

has been also a perennial subject of 
criticism. It is rightly so, it should 
be so; because, it is a thing which 
requires to be checked every year. 
Government is likely otherwise to 
become unmindful sometimes. Some 
Departments do become unmindful. 
Therefore, it is better that this should 
be constantly drawn attention to. 

But if the attention is drawn only 
in a general way, only from the 
figures given, then it will not catch 
the particular point which requires to 
be arrested. But it will, on the con-
trary, have another effect, of com-
placency and one would say·, "well, 
this is all wrong, and what can one 
do about it?" 

I would like, therefore, to clarify 
how the increase in civil expenditure 
has taken place in this year or in the 
previous two or three years. Last 
year, in reference to a criticism, I had 
circulated a memorandum on the 
growth of civil expenditure from the 
year 1957-58 to 1959-60. I had cir-
culated it last May. And, as men-
tioned therein, the total net civil 
expenditure in 1957-58 was of the 
ordel' of Rs. 427 crores. The budget 
estimate for civil expenditure this 
year stands at Rs. 708 crores. This 
will mean an increase of Rs. 281 
crores. But please do not think that 
this Rs. 281 crores has gone in 
administrative services. This Rs. 281 
crores would mean Rs. 100 crores 
under the group head 'Civil Adminis-
tration', Rs. 68 crores under 'Miscel-
laneous', Rs. 34 crores under 'States' 
share of 'Union Excise Duties', Rs. 33 
crores under 'Debt Services', Rs. 12 
crores under 'Community Develop-
ment', Rs. 11 crores under 'Direct 
Payments on Revenue' and Rs. 10 
crores under 'PL 480'. 

Of the increase of Rs. 100 crores 
under Civil Administration, adminis-
trative services proper account for an 
increase of Rs. 19 crores. The balance 
of Rs. 81 crores is for development 
of social "ervices, namely scientific 

~  education, medicine, 
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to have. I would request him to be 
a little more practical in this matter. 
I am prepared to understand him, and 
where expenditure can be cut out. 
'We will be prepared to cut it out. 

public health, agriculture and allied 
services like co-operation. The increase 
under all these heads is due mainly 
to the larger provision required for 
implementing the development plans. 
Administrative services proper which 
show an increase of Rs. 19 crores 
during this four-year period comprise 
mainly general administration includ-
ing expenditure on audit, police, 
external affairs and tribal areas. The 
increase in expenditure on audit and 
tribal areas amounts to Rs. 2 and 
Rs. 7 crores respectively, and this is 
chiefly the result of larger outlays 
on development plans. The expendi-
ture on police and external affairs 
shows an increase of Rs. 3 crores, 
mainly on account of policing of 
border areas and for meeting the cost 
of India's international obligations. 
The head "General Administration" 
therefore shows an increase of Rs. 2'36 
crores. 

8hri Tyagi: Have 
obligations increased? 
as they were last year. 

our external 
They remain 

Shri Morarji Desai: Some more 
consulates etc. are opened. 

Shri Tyagi: This is wasteful. 

Shri Morarji Desai: There can be 
a difference of opinion on this matter. 
If we want to have a place in the 
world, and a place of importance, we 
have also to pay the penalty for it. 

Shri Tyagi: Have strength in your-
self at home, and you will be res-
pected abroad. 

Shri Morarji Desal: Merely having 
strength at home, sitting here, not 
having contact with the world, we 
cannot go on with our Plan, it is not 
possible. We want the sympathy and 
help of all people. If we want that, 
we will have to keep all these things. 
We will have to work for all this. If 
'We do not, do that, we cannot go 
ahead. The hon. Member is generally 
very studious about all these matters, 
but he sometimes becomes very 
critical because of certain ideological 
or ideal conditions which he want. 

We are now trying to cover all 
Ministries to see that work is done in 
a proper manner so that redundans 
staff is removed, and I think within 
two or three years we will be able to 
cover all the Ministries, and then 
wasteful expenditure in this direction 
will go. It is getting economised in 
various Ministries as time goes on, 
and yet I cannot say that there will 
be no waste whatsoever in this. It 
will be wrong for me to say that. 
Some waste is unavoidable in life, in 
all human affairs, but that waste must 
be such as can be explained, as is 
unavoidable. Even if we eat ideal 
food, we are not able to assimilate the 
whole of it. That is what happens to 
human life, that is how man is 
created. Then how do you expect 
man to regulate his dealings that there 
can be no waste? That is what I 
want the hon. Members to remember. 

Now I would refer to a few points 
about taxation because there is very 
little time left, and I do not want 
myself to be the cause of extending 
the time. 

Mr. Speaker: Can he not reserve 
them for any of the clauses? 

Shri Morarji Desai: Yes, that should 
be quite all right, but I was allotted 
time up to 4-55 and I will finish 
within that time. 

There was a question of tarift 
figures representing a weighted aver-
age of the prices of engines, and it 
was said that those which were pro-
duced by smaller factories have to 
pay also the same, and that was the 
difficulty. If we consider the price at 
Rs. 4,400 at present, which is the 
price of the engine produced by the 
bigger factories, and the price of 
Rs. 2,300 which is the price of an 
engine produced by the small-scale 
industry, the difference between the 
two prices tocIa7 is RI. 2,100. That 
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[Shri Morarji Desai] 
is, ~ smaller industry has got a 
benefit of Rs. 2,100 as price difference. 
What happens afler the tariff which 
we have levied? They arJ getting a 
20 per cent. rebate as I have said in 
my proposals now. Considering that 
20 per cent. rebat", their value will 
be Rs. 2,476, adding Rs. 176 as tax; 
Rs. 220 will be the tax added to 
Rs. 4,400 and it will be Rs. 4,620. The 
difference betwer-n the two will be 
Rs. 2,144, i.e., the difference in price 
now obtained is Rs. 44 more, and not 
less. Therefore, I think there should 
be no cause for quarrel in this matter. 

My hon. friend Shri Morarka 
referred to some questions about 
customs. May I say that some cases 
in which goods were missing from 
customs warehouses did come to my 
notice, to the notice of my Ministry, 
and we soon took SLCPS to see that in 
future this does not happen? We 
have also taken steps to see that 
those who are responsible for it are 
traced. But it is not always possible 
to do so when it is after a long time, 
but we have now made rules and 
arrangements whereby this Is least 
likely to happen in future, and I hope 
that I wlil have no occasion to hear 
such complaints hereafter. 

About disposal of goods also, there 
was a method employed which led to 
misuse. We have, therefore, prescrib-
ed noW definite rules, and definite ar-
rangements have been made to see 
that these things are auctioned regu-
larly and frequently, so that nothing 
decays and nothing is lost and full 
price is obtained. That also· has 
been done. I thank my hon. 
friend for bringing this to my notice, 
and I shall be thankful t6 all hon. 
Kembers if such things are brought 
to my notice, so that these mattera 
ean be remedied as quickly as pos-
,ible. 

Theil, I was· tole! about co-operative 
eocieties, and asked whether due ac-
.ount will be taken of the accounting 
Jteriods adopted by the co-operative 
societies, while app1'ying the new 
provisions. That is, they have dit-

ferent accounting periods. May I 
say that this will certa;nly be done, 
and there should be no cause for 
grievance on that score! 

I shall leave the rest of the reply, 
perhaps, for the clauses. 

Shri M. B. Thakore: May I seek a 
clarification from the hon. Minister? 

Mr. Speaker: Is it something new? 

Shri M. B. Thakore: Here, the 
Finance Minister has said that the 
rise in prices depends upon various 
factors, but in his speech in the 
Rajya Sabha, at page 258 of the un-
corrected debates on 7th March, 1960, 
he said: 

"The general prices in this 
country depend upon agricultural 
prices, and it is the rising of agri-
cultural priCIr$,· which is respon-
sible for the rising prices all 
round." 

May I seek the clarification from the 
hon .Minister on this statement? 

Shri Morarji Desai: The clarifi-
cation would be this, that that is one 
of the factors, no doubt. 

Shri M. B. Thakore: It is the Lnain 
factor? It is not mentioned in it. 

Mr. Speaker: He has repeatedly 
said that there are a number of 
factors, and this is one of the main 
factors. 

The question is: 

"That the Bill to give effect to 
the financial proposals of the 

. Central Government for the fin-
ancial year 1960-61 be taken into 
consideration.." 

The motion was adopted. 

Mr. Speaker: We shall now take 
up the clauses. Since there are DO 
amendments to clauses 2 and S, I 
shall put them together to Vote. 
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The question is: 

"That clauses 2 and 3 stand part 
of the Bill". 

The mJotion was adopted. 

Clauses 2 and 3 were added to the 
Bill. 

Clause 4.-(Amendmer,t of section 9) 

Mr. Speaker: There is an amend? 
ment to clause 4, namely amendment 
No. 57. That is out of order, because 
the recommendation required under 
article 274 of the Constitution has 
not been received. The amendment 
reads thus: 

"Notwithstanding anything con-
tained in such law the amount 
of taxes ~ able on Municipal 
properties the liability of the 
tenants shall be limited to the 
extent of fifty per cent and." 

This is out of order on the ground 
that the States are interested in it. It 
is not that it seeks to increase the 
taxation. Hon. Members are aware 
that when there is reduction of taxa-
tion, no sanction of the President is 
necessary. But when a particular 
tax has to be distributed to the States 
or the States are interested in it, the 
consent of the States and the Presi-
dent is necessary. 

8hrI C. D. Pande: I have got an 
amendment to this clause, namely 
amendment No. 57. 

Mr. Speaker: I have just said that 
I have ruled it out of order. 

Shrl C. D. Pande: It does not in-
crease the tax, but it only reduces it. 
I think there is some mistake in 
cyclostyling. I shall explain it. 

Mr. Speaker: Perhaps, the hon. 
Member did not follow what I saId. 
There are two or three grounds on 
Which an amendment is out of order. 
If an amendment seeks to increase the 
rate of tax, then the sanction of the 
President is necessary. 

Shri C. D. Pande: But my I just 
point that this amendment only re-
duces the tax? 

17 hrs. 

Mr. Speaker: I have myself said 
that this amendment does not come. 
in that category. 

But there are certain taxes in which 
the States are interested and the con-
sent of the President is necessary 
under article 274. Therefore, the 
sanction of the President is necessary 
here. And, so, the amendment is out 
of order. 

Now, the question is: 
"That clause 4 stand part of the 

Bill." 
The motion Was adopted. 

Clause 4 was added to the BilL 

Clause 5 was added to the Bill. 

Clause 6.-(Amendment of section 14)-

Amendments made: 
Page 3,-

lor line 37 to 42, sulJstitute-

"(3) The tax shall not be pay-
able by a co-operative 
society-

(i) in respect of its profits, and 
gains of business carried on 
by it, if it is-

(a) a society engaged in carry-
ing on the business of 
ba."lking 01' providlng cre-
dit facilities to its mem-
bers; or" (46) 

Page 4,-

for lines 8 to 14, substitute-

"(e) a society engaged in the 
processing without the aid of 
power of the agricultural produce 
of its members; or 

(I) a primary society engaged 
in supplying milk raised by its 
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members to a federal milk co-
operative society: 

Provided that, in the case of a co-
-operative society which is also engag-
ed in activities other than those men-
tioned in this clause, nothing contain-
ed herein shall apply to that part of 
its proft'ts and gain as is attributable 
to such activities and as exceeds 
iHteen thousand rupees;"(47) 

Page 4, line 16,-

for "ten thousand" substitute-
"fifteen thousand". (48) 

[Shri Morarji Desai] 

Mr. Speaker: The question is: 
''That clause 6, as amended, 

stand part of the Bill." 

The motion was adopted. 
Clause 6, as amended, was added to 

the Bin. 

Clause 7 was added to the Bm. 
Clause 8.-(Amendment of se.::tion 15) 

AmJendment made: 

page 5,-

for clause 8, substitute-
'8. Amendment -of section 

15C.- In section 15C of the In-
,come-tax Act,-

(a) in clause (ii) of sub-section 
(2), for the word "thirteen", the 
word "eighteen" shall be sub-
stituted; and 

(b) to sub-section (6) the fol-
lowing proviso shall be added, 
namely:-

"Provided that where the asses-
see is a co-operative society, this 
sub-section shall have effect as 
if for the words "four assess-
ments" the words "six assess-
ments" had been substituted.'" 
\(49) 

[Shrl Morarji Desai] 

Mr. Speak .. : The question is: 

"That clause 8, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 8, as amended, WIJiS added to 
the Bill. 

Clauses 9 to 15 were added to the Bill. 

Clause 16.-(Amendment of section 6) 

Mr. Speaker: I think amendments 
Nos. 2 and 35 are out of order. 

Is any hon. Member moving any 
amendment to Clause 16? None. I 
shall put clauses 16 and 17 to the vote 
of the House. 

The question is: 

"That Clauses 16 and 17 stand 
part of the Bill." 

The motion was adopted. 

CZauses 16 and 17 were added to 
the Bill. 

Mr. Speaker: 17A is a new clause. 
That is also out of order, being beyond 
the scope of the Bill. So, I need not 
put it to the vote of the House. 

Shri Karni Singbji (Bikaner): The 
Estate Duty (Amendment) Bill has 
been introduced today. This would 
be in continuation of that. 

" Mr. Speaker: Let him iive fresh 
notice "'hen the Estate Duty Bill 

'comes up. I am prepared to receive 
another notice regarding that. Now, 

~ the question is: 

a "That clause 18 stand part of 
~ the Bill." 

The motion was adopted. 
Clause 18 was added to the Bill. 
Clause 19 wa.s added to the BilL 

'bMr' Speaker: Now I shall take up clause 20., There are a few amend-
ents. 
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Clause 2O_(Am.endment of Act I of 
1944) 

Sbrl NaDShlr Bbaraeha: I be, to 
move: 

Page 9, lines 40 and 41,-

for "Sixty naye paise per tyre or 
fifteen per cent. ad valorem, which-
ever is higher," 

Substitute-
"Five per cent. ad Valorem," (8) 

Shri Braj Raj Singh: I beg to 
move: 

Page 10, lines 1 and 2,-

for "Thirty naye paise per tube or 
fifteen per cent. ad valorem, wli1cn-
ever is higher" 

substitute-
"Five per cent. ad valorem" (32) 

Page 11,-

omit lines 20 to 22. (33) 

;¢t ~ t I ~ C1\1of ~ ~~ 
~ ~~~ ~~ 1 1  
~ ~~~ ~  <liT ~ ~ ~ 
~ t I ~~ ~ ~ 1 if 
~~ ~~  

fifi tnrJ1r ~ if iJ"mu ~ m ~~ 
~ ~ ~ ~~~ 

t I ~ ~ ~ it ~ 1 
<liT ~ ~ if?T ~ m t I ~ 
tt ~~ 1 <liT ~ ~ ~ ~ ~ 
~ t I ~~ itiT ~~ 'Sm 
~  it ~  t, ~ ~ ~ ~ 1  
it ~ ~~ ~~ itif ~ 

~ ~ I ~ ~ ~~~ 1 it 
~~ 1 ~ <liT ~ ~ ~  
it ~ it ~ ;r:rr lIlT I 

Mr. Speaker: Order, order. Is this 
a general discussion? 

Shri Muhammed Elias: All these 
come under clause 20. 

Page 12,- Mr. Speaker: What has that to do 

omlit lines 46 to 49. (34) 

Shri Anthony Pillal: I be, to move: 
Page 12, lines 36 to 38,-

omit hor fifteen per cent. ad valorem 
whichever is higher" (52) 

Page 12,-
omit lines 41 to 43. (52) 

qr ~ ~~ : ~ 

~~ ;sfT, ~  iI1d' m ~~  ~ m 
it ~ 'fT, lI1R qiffi' ~ ~  <1ft ~ 
~ 4' ~ ~ f,", "1lY ~ I 
~ ~~ ~~~~~ 9  
~ ~ 'CtR: ~ ijitflilq qt 
Cf'{ ~ ~ i ~ ~ IIiT arJiI' 
~ '1ft ~ ~ ~ ~  

~ ~~ 
m;:r otT 1tIfi' .. t I q iIF' ~ 

with Howrah and botanical garden? 

Shri Muhammed Elias: I had no 
chance to speak. 

Mr. Speaker: I will certainly give 
him a chance. Let us dispose of this 
quickly and whatever remains on 
the third reading, I will allow him 
time if he wanis to say about Howrah 
and Botanical garden. 

Shri Muhammed Elias: This is a 
very important thing. 

Mr. Speaker: I have no doubt 
about it. But this is not the proper 
place. 

Shri Muhammed Elias: Please give 
me a little time. 

Mr. Speaker: If there is the smallest 
time in the third reading, I will give 
it to him for Howrah: 

Shri Naashlr Bharacha: So :far .. 
amendment No.8 UI concerned, I do 
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[Shrl Naushir Bharucha] 
not want to make a speech but it re-
lates to the tax on cycle tyresand 
tubes and I hope you will permit us 
to press th·s one amendment as a 
token opposition to increases in the 
price of tubes and tyres for cydcs. 

Mr. Speaker: I shall put that sepa-
rately. 

Shri Naushir Bharucha: That is 
about the cycle tax. 

Mr. Speaker: The question is: 

Mr. Speaker: I shall now put amend-
ments Nos. 32, 33, 34, 52 and 53 to the 
vote of the House. 

Page 9, lines 40 and 41,-
For "Sixty naye paise per tyre. 

or fifteen per cent. ad valorem, which-
ever is higher," The amendments Nos. 32, 33, 34, 52 

Clnd 53 were put and negatived. 

Shri Braj Raj Singh: What about 
amendment No. 8? 

Substitute "Five per cent. ad 
valorem." (8) 

Di'lJision NO.7] 
Bharucha, Shri N alllhir 
Chakrayartty, Shrimati Renu 
Dbarmaling.m. Shi 
Elias, Shr j N ohur.mcd 

Gaitwad. Shri B. K. 
Gholll, Shri Aurobindo 
Godaor •• Shri S. C. 
G cpallln Shri A. K 
Jadav. Sbri 
Kani. Shri D. A. 
Kaysl. Shri P. N. 
Kedarla. Sbrl C. M. 

Achar. Shri 
Aney. Dr. M. S. 
Bajaj, Shri Kamalnayan 
Balmiki, Shri 
Balappa, Shrl 
Bb .. at, ShriB.R. 
Borooah. Shri P. C. 
Cbandat. Shri 
Chandra Shankar, Shrl 
Choudhry, Shri C. L. 
Chuni Lal, Sbri 
Dasappa, Sbrl 
Desai, Shri Morarjl 
Dube. Sbri Mulchand 
DwlYedl, Shri M. La 
Dacharan, Sbrl V. 
Gansa Deyl, Shrimatl 
Gounder, Shrl K. Perlaawaml 

Gupta, Shri ~  ICrlaban 
HaW, Shri 
allinn Ram. Shrl 

Jain, Shrl M. C. 
IbBnlde. Shri 
Jedhe, Shrl 
Jhunlhunwal .. Shrl 
JlnlChandran, Shrl 
hotlahl.PanditJ. P. 
l1111U111O. Shrl 

AYES 
Kellr Kumari. Shrimatl 
Keahaya, Shri 
Kelkar. Dr. 
Khadilkar. Shrl 
Khadiwala. Sbrl 
Khan. Shri Oam8n All 
K"<Iiyan, Shri 
Krishnalwami, Dr. 
Kunhan, Shri 
Malin. Qazi 
Mohammed Imam, Shrl 
MulJick, Shri B. C. 

NOES 
Kedaria. Shri C. M. 
Khan, Shri Sadatb Ali 
Kiledar, Shri R. S. 
Kotoki, Shri Liladhar 
Krishnappa. Shri M. V. 
Lacbbi Ram, Shri 
Laxmi Hai. Sbrimati 
MalJik, Shri D. C. 
Manaen, Shri 
Maniyanl1adan. Shrl 

Maluriya Din. Shri 
Mehta. Shrimati KriabDa 
Melkotc ,Dr. 
Milr., Shti R. R. 
Mor.rka, Shri 
Munilamy. Shri N. R. 
Muthukrilhnan, Shri 
Nair, Sbri C. K. 
Nair, Sbrl K uttikriabDlD 
Nan;appa. Shrl 
Nayak,ShriMrhlD 
Nell. Sbrl Nalk Ram 
Nawl. Shrl 
Pande, Shri C. D. 
Pattahhl Raman. Shrl C. R. 
I'l1Ial. Sbri Thllllu 
R .. hublr Squ, SIIrI 
aaj lJaIIaclur. Shrl 

The Lok Sabha divided. 

[17.16 "rl. 
Parulekar, Shri 
Patil, Sbri Balasaheb 
Pillai, Shri Anthony 
Rao. Shri T. B. Vittal 
Reddy, Shri Nali 
Shasrri, Shri Pr.kalh Vir 
Singh, Shri Braj Raj 
Sinsh, Shri Jaipal 
Slnsh;i, Shri Karnl 
Soren, Shrl 
Thakore. SlIli M. B. 

Ramaswamy. Shri K. S. 
Ramaul. Shrl S. N. 
Rane, Shri 
Ray, Shrimati Renuka 
Reddy, Sbri K. C. 
Sabu, Sbrj Rameahwar 
Sai,al, Sardar A. S. 
Samantunher, Dr. 
Sa'yabhama DeYI. :;brlmatl 
Sharma. Sbri D.C. 
Sharma. Shri R. C. 
Sinlh, Dr. Ram ,ubba, 
S:nlb. I.rdar Hukam 
Sinlb, Bbri D. N. 
Singh. Bbri Dinelb 
Singb, 8hri Ralhunatb 
Bmp, 8hri Umrao 
linba, Ihri GajeDdra PrUad 
SIIlha Shrl Jhulan 
61nha.8 hrl'a'ya Narayan 
Sinba, !lbrlmati Tarkelbw" 
Snalat. Sbri Nardeo 
Subramanyam. Shrl T. 
Tarlu, Shri A. M. 
Tiwary. Panclll D. N. 
T,....Shrl 
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Shrl Jaipal Singh: Sir, there is a 
particular hon. Member who is not 
sitting in his place. He is Shri Raghu-
nath Singh. 

Shri Raghunath Singh: This is my 
-seat. 

Shrl J'aipal Slnch: The hon. Minis-
ter ~ :r.'1rliamentary Affairs is also 
·not sitting in his place. 

Shri MorarJi Desai: That is his seat. 

Shri Jaipal Singh: I hope he con-
tinues to sit there! 

Shi Satya Narayan Sinha: I always 
take notice of what the hon. Member 
says when he is in a different mood! 

Mr. Speaker: Now, who are the hon. 
Members whose votes have not been 
'J'ecorded properly and so on? 

Shri Tyagi: My vote has not been 
recorded. I am for Noes. , 

JJi\'",,, ,",0 ~ ~ ~~ ~
1 1 ~  ... r::rd \jf'Jfro): 1 ~ cO'i! ftm 
~ wm ~ , ~ cO'i! """ ~ ~ 
(, 
Mr. Speaker: The result is as 

:follows: 
Ayes 27; Noes 82. 

The motion was negatived. 
Mr. Speaker: The question is: 

"That clause 20 stand part of the 
Bill". 

The motion was adopted. 

Clause 20 was added to the Bill 
Clauses 21 to 23 WeTe add(!d to the 

Bill. 

Mr. Speaker: I shall now take up 
the schedules. All the three amend-
ments to the first schedule are out of 
-order. The amendments are 59, 60 
and 61. Recommendation is required 
under article 274(1), as the States are 
interested in it. The question is: 

"That the First Schedule stand 
part of the Bill"'. 

The motion was adopted. 

The First Schedule was added to 
the Bill. 

Pandit Thakur Das Bhargava (His-
sar): So far as the question of reduc-
tion of tax is concerned, under article 
117 no amendment can be ruled out. 

Mr. Speaker: It is not under that 
article. But when the States are In-
terested in a particular tax ..... . 

Pandit Thakur Das Bhargava: 
I have taken care to see that they 
only affect those taxes which do not 
go to the States. I have given an 
explanation. 

Mr. Speaker: What does it refer to? 

Pandit Thakur Das Bharpva: 
Even an explanation has been added 
to one of the amendments to say that 
the taxes which go to the States are 
not exempted. These amendments re-
late to the first schedule,-income-tax 
and the surcharge relating to the tax. 
The third amendment relates to super. 
tax. 

Mr. Speaker: What an the number. 
of the amendments? 

Pandit Thakur Das Bharpva: 
I forget the numbers. 

Mr. Speaker: In my note there are 
only three amendments relating to the 
Schedules, and they are No. 59, 60 
and 61. I have ruled them as out of 
order. 

Pandit Thakur Das Bhargava: 
I want to know how they are out ot 
order. 

Mr. Speaker: Are the States not in-
terested in them? 

Pandit Thakur Das Bbargava: 
They are moved in this House every 
year. 

Mr. Speaker: That is another mat-
ter. But the States are interested in 
income-tax. 

Pandit Thakur Das Bhargava: 
I know that. But, so far as one of 
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[Pandit Thakur Das Bhargava] 
the surcharges is concerned, it relates 
only to the Union tax. This is for the 
purpose of the Union alone. How 
can that be out of order. 

Mr. Speaker: As long as even a 
portion relates to the States, the 
States are concerned. 

Pancl1t Thakur Das Bbargava: 
There are two surcharges. One goes 
to the States and the other goes to 
the Union. I have suggested amend-
ment to the tax which goes to 1!he 
Union. 

Shri Naushir Bharueha: With re-
gard to the amendments that are pro 
posed to be moved, even if they are 
not hit by article 274 they attract the 
mischief of article 117. 

Pandit Thakur Das Bhargava: 
Reduction of the tax is admissible 
under article 117. I am not sugge!"ting 
the' raising of the tax. The Chair has 
ruled many a time that amendment 
relating to reduction of tax is admis_ 
sible. 

Mr. Speaker: Now let me take them 
one by one, as each is different from 
the other. Amendment No. 59 relates 
to income-tax. 

Pandit Thakur Das Bhargava' 
A portion of that tax relates to ~ 
Union also. 

Mr. Speaker: Even if a portion of 
the tax goes to the State, to ~ ex. 
tent, it is varying the tax and there-
fore, it is out of order. 

Pandit Thakur Das Bhar,ava: 
Under what law? 

Mr. Speaker: Article 2741 says: . 

''No Bill or amendments which 
imposes or varies any tax or duty 
in which States are' interested .... 
shall be introduced or moved ~ 
either House of Parliament. ex-
cept on the recommendation of 
the President." 

Income-tax is one of the tues in 
which the States are interested. 

PaDdit TbaIuIr Du Bhar,ava: 
So far as the surcharge is concerned .• 

Mr. Speaker: That is over. 

Pandit Thakur Du Bhar,ava: 
It does not relate to the States. It 
relates to the Union. In this very 
Schedule it is stated that the sur-
charge shall go only to the Union 

Mr. Speaker: A share goes to the 
States. 

Pandit Thakur Das Bhargava: 
They are not going to the States. 
There are two kinds of surcharges. 
One goes to the Union and the other 
goes to t.he States. I have moved 
rather given notice of an amendment 
in respect of the surcharge which goes 
t:l the Union. 

Mr. Speaker: Which amendment is 
he referring to? 

Pandit Thakur Das Bhargava: 
I am referring to amendment No. 60. 

Mr. Speaker: Let us dispose them 
one after the other. Amendment 
No. 59 is out of order. Now let us 
!ake up Amendment No. 60. 

Pandit Thakur Das Bhargava: 
I have even incorporated an Explana-
tion saying "This exemption shall re-
late only to surcharge for purpo;es of 
the Union". I have taken even that 
precaution. 

Mr. Speaker: Article 274 relates to 
surcharge also. It says: 

"No Bill or ~ which 
imposes or varies any tax or duty 
in which States are interested .... 
as defined for the purposes of the 
enactments relating to Tndian in-
come-tax, or which affects tbe 
principles on which any of the 
fOl'egoing provisions of thi'J Chap-
ter moneys are or may be distri-
butable to the States, nr which. 
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iinposes any such surchargt> for 
the purposes ot the Union as is 
mentioned in the toregoin;t provi-
sions ot this Chapter, shall be 
introduced or moved in either 
House ot Parliament except on the 
recommendation ot the PrEsided." 

So, it relates to surcharge also. 

Pandit Thakur Das BhargavlI: 
. rhen I may be allowed to speak on 
lhe Schedule. 

Mr. Speaker: I have already ~ 1  

ed the Schedule to be passed. So, I 
will give him an ~  ~  the 
third reading. Now let him resume 
his seat. 

The question is: 

"That the Second Schedule stand 
part of the Bill." 

The motion was adopted. 

The Second Schedule was added to 
the Bill. 

Mr. Speaker: Are there other Sche-
dules also? ..... No. 

The question is: 

''That clause 1, the Enacting 
Formula and the Long Title stand 
pad of the Bill." 

The motion "Was negatived. 

Clause 1, the Enacting Formula and 
the Long Title were added to the 
Bill. 

Shri Morarji Desai: Sir, I bel! to 
movp. that the Bill, as amended, be 
passed. 

Mr. Speaker: Motion moved: 

"That the Bill, as amended, be 
passed." 

Pandlt Thakur Das Bhargava: I 
hope all hon. Members who speak 
on this will be very brief, as brief 
as possible. I will call Shri Elias 
also. 

Pandtt Thakur Das Bhargava: Mr. 
Speaker, Sir, yesterday when you 

Wtlre not in the Chair I had some-
thing to say so tar as the question. 
of Hindu undivided family was con-
c:elned. But I find that today the 
hon. Minister has not found time to 
deal with this subject. Last year 
he was pleased to say that he will. 
send a reply to me about his ap-
puinting a committee to go into thili. 
matter. If you will kindly look into 
the history of about the last 32 years, 
you will be pleased to see that not 
one Finance Minister but all the Fin-
&nce Ministers who have adOl1'neci 
these Benches had been saying in 
this House that so far as the Hindu 
joint family was concerned injustice 
was being done to it. One or two of 
them I have already quoted. in this 
House. I do not want to quote them 
again. I haVe quoted Schuster and 
Rowlands. The late Mr. Liaquat Ali 
Khan and other Finance Ministers 
have also taken the same view. Dr. 
John Matthai was one of those who· 
accepted this and made certain inno-
vations also so far as this Schedule 
.is concerned. It was he who first of 
all raised this taxable amount in 
regard to the Hindu joint family 
from Rs. 3,000 to Rs. 3,600. Later he 
increased the amount to Rs. 8,400 in 
respect of families which had two 
members. In respect of those which 
had more than three members the 
amount was raised to Rs. 12,600. This 
was as Ii sort of a palliative because 
the system enunciated in this Bill is 
too harsh. . But after, that I was al-
ways told every year' that the matter 
shall be sent to the Taxation Inquiry 
C')mmission when it was appointed. 

The matter was so sent and I ap-
peared before the Commission. At 
that time the Commission said that 
£ince the Hindu law was on the anvil 
If the legislature this point could not 
be gone into. Now so far as tile 
Hindu law is concerned that has been 
passed and the Hindu law has atlirm-
ed that the Hindu joint family has 
to . continue. It has not abolished It. 

Since the time he sent his reply 
to me some further things have taken 
place which have not been consIder-
ed by the hon. Minister. He is of the 
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[Pandit Thakur Das Bhargava] 
'\'icw that no committee is needed. 
Bllt at the same time he does 110t 
say that so far as the Hindu joint 
'family is concerned there is no case 
for being examined. Even Shri 
Krishnamachari, the previous Finance 
Minister who was all for ~ 
he said, .. 1 am only for revenue, not 
for equity"-all the s::.me recited his 
own story and came to the conclusion 
that the matter must be looked mto. 
Last year the hon. Finance Minister 
told me that he was not all for rc-
venue. Even today he was pleased 
to say that the first concern of a 
Finance Minister is money, but at 
ihe same time 1 know that his view 
is that money must be taken with 
fairness and equity. He is not out 
for money in that way. If ~  
Finance Minister was for money only, 
then I should say that it is better to 
tax the other things, like ail" and 
water also and put to auction posts 
and services. Then the decoits 8."ld 
the thieves also will justify their 
action on the basis of revenue. But 
I do not think that he is of that 
view. Therefore 1 think that taxes 
should only be realised if they are 
fair, reasonable and equitable other-
wise there will be no difference be-
tween a civilised government and 
those who take these taxes without 
any l'hyme or reason. 

Now two things have happened. 
First of all, 1 will call the attention 
of the hon. Minister to articles 13 
and 14 of the Constitution. When 86 
years ago this Hindu undivided fami-
ly was taken as a unit for taxation 
there was no law like our Constitu-
tion. 1 will call the attention of the 
bon. Finance Minister to articles 13 
and 14 of the Constitution. Article 
13 says: 

"All laws in force in the terri-
tory of India immediately before 

the commencement of this Consti-
tution, in so far as they are ~ 
consistent with the provisions of 
1his Part, shall, to the extent of 
'such inconsistency, be void." 

Therefore, according to my min'l, all 
these provisions of law which are not 
jn consonance with article 14 of th£ 
C.mstitution are certainly in contra-
vention of article 13 of the Constitu-
tior. and they are not good. 

At the same time, after the year 
1949 when the Income-tax Investiga-
tion Commission met and the matter 
waft examined by the Taxation En-
quiry Commission, even after that 
this Government has brought up an 
Estate Duty Bill and passed an Es-
tate Duty Act. From 1924 to 1946-
4; the view taken was that it is r.ot 
possible to impose any estate duty 
on the Hindu undivided family as it 
,'ould not be predicated about the 
family that the family's property can 
be treated as partitioned. But when 
the Estate Duty Act was passed, ~  
tl:eory of a notional division was 
accepted, and it was that the separa-
tion had taken place just before 
the death of the person and on that 
~  his property was found out and 
estate duty levied. 

The basis on which the report of 
the Income-tax Investigation Com-
mIssIon or the Taxation Enquiry 
Commission is founded in respect of 
H.U.F. is no longer tenable and can-
not be relied upon. On the con-
trary, when the Govermnent has ac-
cepted the theory of notional sepa-
ration, as a result of a' supposed par-
tition before death, Government 
should have no hesitation in accepting 
that very theory in so far as ~

tax is concerned. 0 

At the same time it would be :iiftl-
cult perhaps for the hon. Minister to 
just now express his views. Because, 
according to me, as a matter of fact, 
even what the Investigation Commis-
sion and the Taxatim. Enquiry Com-
mittee suppooted and recommended-
and accordinog to that recommenda-
tion, for several years the law was 
in force-even that right of the Hindu 
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undivided family was taken awny by 
the previous Finance Minister by 
.one stroke of the pen. Whatever pal-
liative was given was not allowed to 
'be ccm.tinued, and no reason was 
;,iven, I then and there questioned as 
to what was the reascm., and the Fin-
ance Minister then said there was no 
reason behind it; he only said "I want 
money". I know trom what fell 
trom the present Finance Minister, 
after the previous Finance Minister 
-went away: he told me that his con-
tlideraticm. was not solely money. 
"Therefore I respect him. 

Before this question is finally set-
,tied 1 want to make this appeal. This 
'important but complicated question 
,cannot be settled in this manner as 
the hon. Min:ister has been able to 
'write to me. He said to me, "As a 
:matter of fact, now the Hindu Suc-
·cession Act has been passed, and we 
arc watching the results of the Hindu 
:Succession law". For how long will 
.he wait? Will he wait for fifty years 
10 see how that Act is working? If 
that continues, and there is no pros-
pect of that Act being taken away, 
my humble submission is that it 
means that he is not going to decide this 
matter this way or that way. This is 
rather too much. This means that in-
definitely they do not want to decide 
this matter on the merits. 

I once submitied an application to 
the President to allow me to put in a 
Bill in this House, so that I may be 
able to support my case and see that 
this House accepts the theory that 
the Hindu undivided family should 
not be regarded. as a unit of taxation. 
But then the Government did not 
allow me to do that. I want to ask, 
is it fair and just that you do not 
allow me to bring a Bill, you do not 
also want to enter into this question, 
you do not want to decide Or have a 
committee, you do not also want to 
refer it to the Law Commission? Then 
how will it be decided? Or is it said 
that becaUSe they have the authority 
in their hands to say 'no', therefore 
~  should sav 'no'? Is it fair and 
lust? 
289(Ai) L.S.D.-R 

This is not the only thing in res-
pect of which great injustice is beiDI 
done. May I refer you to the provi-
sions of the Delhi Land Holdings 
(Ceiling) Bill in which a Hindu un-
divided family of fourteen, fifteen or 
twenty persons is regarded as one unit 
and thus twenty ~  are said to 
be entitled to thirty acres, whereas 
one person is entitled to thirty acres? 
Similarly, in regard to estate duty, 
as I brought it out and proved be-
fore the House when that Bill was 
being amended in this House, there 
is a great discrimination between 
even a' person and a Hindu undivid-
ed family. III Income-tax here, they 
charge from every person Income-
tax even if he is not a 'co-parcener 
and he is entitled only to mainte-
nance. Even from him they charge 
Income-tax. 

So Government has done three 
wonderful things. In the Hindu Mar-
riage Act We found that on impotent 
persons the paren thood of certain 
children is foisted. So far as the 
Income-tax is concerned, even those 
persons who have got no income but 
are only entitled to maintenance 
under the joint Hindu family, even 
thOSe persons are mulcted. Even 
labourers earning Rs. 30 a month are 
liable or even those who do not earn 
anything at all. In the case of estate 

• duty, it is beirig levied upon the pro-
perty of living persons in the case of 
Hindus and there is no minimum for 
Hindu undivided families. In the 
olden days there was jesia under a 
foreign Government, but do We ex-
pect from Our Own Government which 
says that it believes in the Constitu-
tiOn that a Hindu family be treated 
in a different manner from a non-
Hindu family? In the case of non-
Hindus, even if four persons do busi-
ness jointly in a family, each one can 
get Rs. 4,000 a month. whereas in a 
Hindu family similarly situated, they 
will get only Rs. 1,000 each if the 
income is 4 lakhs in each case. This 
is the distinction. 

What is the basis for it? In the 
~  there are only two insti-

tutions, the individual and the State. 
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[Pandit Thakur Das Bhargava] 
Nowhere in the whole world is a 
family or a family prefenring a parti-
cular religion, but the Hindu family 
which is being mulcted like this. ThY 
is a strange thing that the Govern-
ment is doing. 

It may be a legacy of the past, and 
therefore Government should take its 
time, but the reply we get is that ~  
are watching the effect of the Hmdu 
Succession Act and the Minister does 
not know ~ he will appoint a 
commi ttee. If he is not prepared to 
appoint a committee, let him send the 
matter to the Law Commission, be-

'cause the Taxation Eriquiry Commis-
lion had definitely said that it was 
not going into the matter as the Hindu 
law was on the anvil of the legisla-
ture. The Income-tax Investigation 
Commission was not charged with 
this at all, it had only to find out the 
evasion part of it. Still, it went out 
of its --way and made certain obitor 
observations. It said that in regard 
to super tax there should be no 
differentiation, and that in fre case of 
a Hindu joint family, the amount 
should be proportionate to the num-
ber of members constituting it. The 
recommendations of both the Com-
mission which are in favour of Hindu 
undivided family have been given 
the go by. I have never seen a case 
of such injustice being perpetrated in • 
this Parliament. 

I would therefore request the hon. 
Minister to go into the matter' in 
order to do justice to these people. 
If he feels himself incompetent to do 
so, he should entrust the matter to 
some other body. I invite his atten-
tion to articles 13 and 14 of the Con-
stitution, and to come to his own 
eoncluskn, and I will be hapJ:.Y even 
if it goes against me, but all Finance 
Ministers for the last 32 years have 
refused to look into the question. 
Last year our Finance Minister said 
he did not know the intricacies of the 
problem. It he cannot decide it him-
self, let him entrust it to some other 
body, but the refusal to decide the 
matter cannot be tolerated. He can 
live relief if he wants to. 

Shri C. D. Pande: Next year. 

Pandlt Thakur Das Bhargava: Next 
year? I had occasion yesterday to tell 
the story of the kikar tree. Every 
time a person went to his debtor', 
home, he was asked to come the next 
day. After twelve years in this way. 
one day when he went, the debtor's 
wife was present, and she said: "Here 
We have got some kikar seeds. We 
will sow it, and when the tree grows 
out of it, it will be cut and then we 
will be able to pay your debt." He 
has not given relief during the last 
three years. It you do not change 
the Act, how can relief be given? It 
means the patient should be ~ 
so that there should be no question 
of relief at all. Because he is so un-
just to the Hindu undivided family, I 
also propose to him to finish it up, I 
am agreeable, I will support him here. 
I have always said so. Since this 
Government is unable to do justice. 
it is better it finishes the institution 
rather then regarding it as a milcb 
cow and getting hundreds of crores 
from it, realising it unconsciouably, 
unjustly and without reason or rhyme. 
Therefore, I would beg of the Mi-
nister to come to grips with' thIS 
question and not relegate it to some 
future generation 50 years later, 
after he has watched the results or 
the Hindu Succession Act. 

~ ~~~~  ~ 
~ ;;rT, ~  1l ~ crvr <tr 

~ 1  it; am: if ~  ctt 1 ~ 
Cfi"{ ~ 'IT flJi ~~ ~ if cr;f ~  ~  
'tiT a'r ~ ~  ~ ~ ~ ~ ~ ~ 
~  ~ ~~~~ ~ ~ 'iT, 
00 m flffi, ~ ~ ~ ~
~ 'tiT iifil«ql"11 <t< ~~ 

~~ ~  ~ ~ if ~ fCfilt ~ • _ 
m;;r ~ ~~ if ~ ~ 1~ 1 ~ 

~~ ~~ I ~ ~ 
~~ ~ ~~~~  

~ ~~  otT ~ lIT 'filr ~ ifiJf 

~ ~ ~ ~ ~ 1 lfiT<7 ~  ~ 
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~  ~ ~~ ~ 
11ft' ~ mtAft' ~ \j('(i'fi ~ t 
~  'tiT ~ fiIT'fT( ~ ~ ~ 

~~ ~~ ~~  \ 
,.t '«IT ~ ~ ~ 111:1: i(Rf wq ~ I 
~ li' ~ ~ ;;n;rer ~ fifi ~ 
• if, ~ ~ 'fIT 'tiPOill ( '"I'm 
'<t t, mtt'ir ~ '<t t, ~  ~ 

~  ~~~ ~~ 
~~ ~ ~~~  I ~  
~  ~ ~~ it; ifi11ff 'fIT rn 

1~~~ ~ ~~  
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~ ~ I ~  1 ~~ ~ ~ 
~ ~ ifIT ~ ~ ~ 

\l1rr \ 
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~  ~ ~~  ~  
ft;rQ: ~ qm ~ vf ~ ~ itr 
~ ~~ ~  I ~1 ~ 
~ ~ ~ 41  it; ~ it 
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[-sfi ~~ ~4  

~~ Ifi1' ~~ '"'" .. ~ '" 
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~  ~ 1~ ~ ~ I 
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~ \Ii\1r 1f'lT ". ~ ~ ". 
~~~~~~ 

~ ~ I ~ "" ~ ~ 
tft1T ~~ " ~ Qlfcflf6l., ~ iJ'll ". 
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~ ~~~ 

~ {m I m If'lfil'if ~ ~ iltff ~ 
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~ ~ ~ ~~  ~~~ 
~~ 11 ~~ 1 ~~ 
~ ~ ~1  ~ =q1R ~ ~  
~  ~ ~ ~ en ~ ~ If'lfil'if f« 
\iITll I ~ ~ mq<ti'T @Tij" ~  ~ 
szrr;r \ifAT ~ I 

Sbrl N. B. MUDlswamy ,.o.e-
Mr. Speaker: Is it necessary to con-

tinue? 
Sbrl c. D. ~  I can forego my 

rights. 
Sbrl N. B. ManJswllmy (Vellore): 

Sir, I may be permitted to make a 
few observations regarding the recent 
merger of the CUltoms with the excise 
4epartment We ,etcrorea by wq of 

these duties and 80 We should see that 
we keep the collecting agencies COIl-
tented. At the time of their merger, 
it was stated that each wing wlll have 
to fill its vacancies. Bu I was told 
that after the merger recently, much 
against the desire of the collectors of 
the Central excise some officers were 
promoted to Class I posts from cus-
toms wing. So, I beg to submit that 
while making promotions due care 
should be taken to see that there is 
no discontentment between the two 
wings. Recently, I am told that some 
four or five vacancies have arisen in 
excise wing and only the officers in 
the customs wing have been promot-
ed whereas people in the excise wing 
who have put in a good record of 
service have not been given a chance. 
The explanation is alleged to be 
that promotions are eligible only from 
certain categories. There are three 
grades in the collectors-Class 1-
grades I, II and III. Again 1n the 
customs wing certain emoluments are 
granted. They' are, for instance, 
started and put in the scale of 
Rs. 1300-1600, 800-2000 and so on. 
When vacancies arise we will have to 
see in which grades those vacancies 
have arisen. I find that irrespective 
of the grades to which people belong 
emoluments are given on the customs 
aide. 

I only want to request the hon. 
'Minister to look into this matter. In-
stead of giving promotions or incre-
ments in an ad hoc manner, I would 
suggest that an expert committee may 
be appointed to go into this question 
and see that people Are contented. 
There should not be any sort ot dis-
contentment among these people, be-
cause they have to deal with the job 
of collecting revenue. If they them-
selves are not given their due emolu-
ments whereas such emoluments are 
given to other categories of staft, it 
will create some discontentment. 1, 
therefore, request the hon. Minister to 
appoint an expert committee consist-
ing of members belonging to ot'her 
departments-not customs and excise 
departments-to go carefully into thia 
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question of merger with emoluments, 
promotions and distribution of vacan-
cies as and when they arise when 
these two wings begin to function. 

Shrl ADtbony PHIal: I would like to 
draw your attention, Sir, to the ex-
tr.eme delay that the Finance Ministry 
is guilty of in the matter of pension. 
I would like to quote one single epi-
sode to show that all this apparent 
over-flowing of the milk of human 
kindness which the hon. Minister has 
described here is not true. As far 
back as 1946 an order was passed 
granting pension rights to certain 
medil!al employees !employed in 
the Medical Stores Depot at Madras. 
The Accounts Department raised a 
query in 1946, and that query was not 
answered for ten to eleven years. When 
it was brought to my notice in the year 
1957, I wrote a letter to the Department 
of Health-the Ministry of Health-
quoting the fundamental rules and 
pointing out that the same categories 
in other centres like Bombay and 
Calcutta had been granted the pen-
sion. The Ministry of Health was 
pleased to agree with me that the 
fundamental rules covered this parti-
cular case, but on the insistence of 
the Finance Ministry they added a 
rider: "Yes, the pension is due, but 
it will be paid if the men are still 
alive". I replied back: "I have heard 
that justice delayed is justice denied, 
but this is the first time I hear jus-
tice should be denied merely be-
cause it has been delayed". Again 
the Ministry of Health was kind en-
ough to agree with me and it has 
been lying with the Ministry of 
Finance for the last one year. 

Shri MorarJl Desai: I do not think 
it has been lying with us for one 
year. It cannot lie with my Minis-
try for one year. 1 should like to 
be told about that. 

Shri Anthony PHial: Sir, t'he cor-
respondence with me shows that it 
bas been lying with the Ministry for 
the last one year and for 14 years 
pensions due to the people have not 
been paid. It is not an Isolated ins-
tance. I ~ seen from letters appear-
lac in newspapers time and a,ain 

how pensions are delayed, how pen-
sioners have to go from office 0 office 
to collect pensions. Why? On17 
two months ago 1 wrote to the Minis-
try of Transport with regard to pen-
sion papers in a case Which was 
delayed for more than one year. 
Though the concerned departmental 
head has said that the amount is clue 
and it would be paid, one year has 
passed and it has not been paid. It 
is not a matter in which the liability 
ot the amount due is denied. 

Mr. Speaker: The hon. Member will 
bring such things to the notice of the 
hon. Minister. 

Shri Anthony Plllal: Time and again 
I have brought it to his notice. 

Shri MorarJi Desai: I have not re-
ceived anything from him. 

Shri Anthony Pillai: Sir, I have with 
me my correspondence. I do not go 
running round from Minister to Minis-
ter. I would prefer to put it down 
in writing. 

Shri Morarji Desai: That is what I 
ask for. 1 do not want him to see 
me. 

Shri T. B. Vittal Rao (Khamam): 
He has written to the Minister. 

18 b.rB. 

8hrl Morarji Desai: He has not writ-
ten to me; as far as I remember, I 
have never received a letter from 
him. 

Shri Anthony PUlal: I would like 
him to look into this question. It is 
not as if there is only one complaint. 
There are SO many such complaints. 

Shri MorarJi Desai: Write to me and 
1 shall look into it; not otherwise. 

Shrt ADthiony PUla1: I have seen 
80 many letters written to the news-
papers by pensioners pointing out 
their grievances in the ma tter of 
clelq in the payment of pensions. 
Therefore, I would ur,e upon. the 
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Kinister to look into this wifh a little 
extra care and expedite the grant of 
pensions wherever they are due. 

Then I would like to state that the 
Minister has been very evasive in his 
reply today. There has been a cate-
gorical statement, which I believe is 
a statement on behalf of the Govern-
ment, that wages are not the cause 
of the price rise. But again we got 
an evasive reply, and a very double-
edged reply, from the Finance Minister 
as though it is possible that the wages 
might be responsible for price-ri.e. 
Now, it is not as though the workers 
are asking for a wage-rise merely for 
the sake of asking for some increase. 
It is precisely and largely due to the 
fact that the prices have risen, and 
the policy that the Ministry or the 
Government has been following has 
not been able to arrest the rise in 
prices. Of course, it is platitudinous-
ly stated from time to time that Gov-
ernment are not interested in arrest-
ing or holding down the price-line. 
No one denies their sincerity, but we 
only doubt their ability or their capa-
city to hold it in view of the past 
experience. 

Again, they said categorically that 
"we cannot expect ord'erly develop-
ment without being able to hold the 
price-line." Having said that, have 
they at any time outlined what pre-
cisely they propose to do to hold it? 
At one time it was said that the 
panacea would be at least State 
trading in foodgrains, because, as they 
said, the cost of living has gone up 
and, as the Minister himself said, 
mainly because of the rise in the price 
of foodgrains despite abundant crop. 
But, Sir, from the statement made at 
Nagpur to the present pragmatic philo-
sophies .of the Minister of Food, we 
see that there is no. going down of 
prices except some vain, problematic, 
strategic holding of the price-line by 
stacking and amassing foodgrains at 
points and that too ~  on 
some aid from outside which mayor 
may not be ~ But labour 
baa come with the decision that the 

Government are incapable of holdina; 
the price-line. 

It the price-line cannot be held, the 
question then is whether labour-
should not ~  its due share at least 
on its own standard of living. W .. 
are told over and over again that if 
labour should increase its productivity 
if labour should prove efficient, of 
course, their -due share will be given. 
But let me point out that from ad-
vertisements issued by the railiway 
the position comes to this. Let us 
take the ~ Coach Factory. 
The Integral Coach Factory proudly 
announces the fact that as far as man-
hours are concerned, for the produc-
tion of a coach, the man hours is the 
same as the number of man-hours 
required for the production of a coach 
in Switzerland. Is it not true, that 
the real wages of a skilled worker in 
the Integral Coach Factory has gone 
down during the last five years? The 
Hindustan Machine Tools has given a 
full-page advertisement saying that 
productivity has increased but have 
wages gone up in proportion to it? 

Then, I find from the Jha Commit-
tee's report that the overage rate of 
efficiency of labour at TELCO is more 
than 70 per cent. of its German com-
peer. But have the real wages gone 
up at TELCO? Therefore, when we 
hear these plantitudinous statements, if 
labour should increase its producti-
vity, if its efficiency should go up. 
then surely labour should get its re-
ward. The millowners themselvel 
have said in giving evidence before 
the Textile Wage Board that un-
doubtedly the efficiency of the textile 
workers has gone up by 25 to 30 per 
cent. But then, have the real wages 
increased by five per cent? No, Sir. 
The real wages have gone down by 
15 per cent., while productivity hu 
gone up by 30 per cent., during the last 
four or five years. Therefore, if they 
expect that labour will be contented 
under these circumstances, then they 
will be sadly disillusioned. There-
fore, if the price Hne haa to be kept 
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the labour has to be given a fair deal. 
Now we have On the one side a state-
ment to the effect that Government 
intends to implement the Wage 
Board's decision, but, at the same 
time, we find other Ministers not so 
very careful about treating them as • 
governmental policy decision. 

Then I would like to point out one 
?ther aspect of the question of hold-
i.,g the price line. With regard to 
ro1d transport one would have 
thou,ht that the greater the efficiency 
of transport, it would at least have a 
bearing on bringing down the prices. 
Everyone admits that transport is the 
AchiUes heel of planning in Indi •. 
Though there are these admissions that 
transport is the Achilles heel of plan-
ning, nothing has been done about 
transport. Let us take, for ins-
tance .... 

Mr. Speaker: The han. Member 
should not forget that this is the third 
reading. What the han. Member is 
DOw saying can be said only during 
file second reading, when we take 
the Bill for clause by clause con-
lideration. Now he can only la,. 
whether the Bill should be accepted 
or thrown out. 

Shri Anthony: I am now coming to 
the question of specific taxation 
measures. 

Mr. Speaker: Not now. I have al-
ready given him sufficient time. I 
will give him two more minutes. 

Shrl Anthony Plllal: Coming to the 
specific taxation measures, t\lere is an 
element of discrimination with respect 
to the taxation provision on motor 
vehicles. With regard to motor vehi-
cles with less than 15 h.p. the excise 
duty is Rs. 1,000 but for motor vehicles 
with more than 15 h.p. it steeply rises 
to Rs. 3,000. In addition to that, there 
is an ad valorem tax of 15 per cent. 
Then, with regard to vehicles costing 
anything less than Rs. 20,000 it comes 
to Rs. 2,500. If the motor vehicle 
costs more than Rs. 20,000 it rises to an 
~ valorem charge or 12lper cent. 

Now, motor vehicle manufacture ia 
rather unknown in this country. 
There are only two manufacturers whe-
are doing this job and it is unfortu-
nate that these two manufacturers are. 
from South India. There is an ele-
ment of, shall we say, geographical 
discrimination with regard to thesn 
taxes. It is not as if these taxes are. 
being levied on these motor-manufac-
turing concerns, merely because there 
is an extra demand a higher demand 
tor the products of the manufactures 
in the South. That is not true. In the 
Jha Committee's report, it has stated: 
clearly and categorically that, as tar 
as the medium trucks are concerned. 
the demand has increased, and has in .. · 
creased considerably, but as far as 
heavy trucks are concerned, the de-
mand has not increased and that. 
therefore, there is no necessity for any 
control of their prices. Having said 
that and having accepted this report of 
the Roael Transport Re-or.ganilsation 
Committee. they assume that there is, 
some surplus capa'City which can be' 
tapped from the self-same manufac-
turers of heavy trucks. Obviously, 
that is going against the very finding 
of the Jha Committee's Report and this 
is going to be discriminatory tax levied' 
on the motor manufacturers in South 
India. 

Let us take again another instance 
with regard to passenger car. After 
a great deal of trouble, in the South 
the motor industry managed to manu-
facture a small passenger car, but then 
it found it difficult to stand in compe-
tition with other passenger cars in 
North India. Therefore, it switched 
on to the production of a larger 
model. Now a tax is being imposed 
on those manufacturers who are pro-
ducing bigger models. Let us take, 
for instance, another instance. When 
Studebaker fell, they started going in 
for Bedfords. Now we are giving 
artificial stimulus to the manufactur-
ers of Bedford by putting them at a 
disadvantage I 

Then again, the whole policy with 
regard to the motor transport seems 
to be in • vety lluid stage. On the. 
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one hand, we have the Ministry of, 
'Transport who seem to give the 
impression that the Road Transport 
'Re-organisation Committee's recom-
mendations are generally being accept-
.ed. But, then, what is being done on 
the financial side goes counter to the 
limpression that is being created. The 
recommendations of the Committee 
'were generally found acceptable to all 
·quarters of the South, including the 
'Treasury Benches. Then I would say 
-that the imposition of tax on diesel oil 
is utterly illogical. 

Mr. Speaker: All that has been 
:laid. 

Sbri Antbony PWai: He made a 
.Itatement yesterday to the effect that 
some of these matters are still under 
consideraion. That is why I am Un-
,pelled to .... 

Mr. Speaker: Now today the con-
oaideration is over with this. 

Shri Anthony Plllal: Therefore if 
motor transport is to play a larger 
part in holding the price linE:, then I 
would hke him to consider whether 
Gther steps should not be taken to 
.i!nprove road transport. 

.n ~ !i"nf ~ ~  
~ ~  ~  ~ ~ ~  ~ ~  

.. ~~ ~ I ~~~  

~~~~ ~~ ~  
,.m:: qrnr lfmIT ~ f<fi ~ If"( m fCfilIT 
~  I 

~~ ~ ~~ ~ 
·t, ~ {ffiT1f ~ illT illTmr <it 
~  ~ qR ~  ~ m if 
~~~~~ ~~ 
~ ill ~  ~ I ~ ~  ~ If'iJ'tt 
1 ~  ~ ~~ ~~ 
~  II ~  if ~~  ~  

~~ ~~ I 

~ lrtt, ~ q t fCfi u 
em III'l' ~ AilIT ~ ~ ~  

~ m a;q"{ flfier;rr '1111"", < ~ ~ 
~ ~ It'fi ~  ~ ~ 
~ lit iiIToft ~  I ~ ~ ~ 
~~~~ ~  
~~~~  ~  ~ ~ 
q difl<l .. 't ~ ~ 1  t ~ if ~ I 

1{..J tu ~ ~ f<fi ~ ~ ~ 
~ ~ <fi) ~  rn I ~~ 
~ it ~ 'q1lifT c;o<f'f ~  if ~ ~ 
Ii{ \iT{ ~ ~ qR ~ ~ :-

''We recommend that an expert 
committee be appointed to exa-
mine the whole question and to 
advise the Government on the 
prinCIples which should deter-
mine the appropriate form of 
organisation for the various types 
of undertakings." 
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Dr. MeIkote (Raichur): Sir, let '"De 
add my tribute to the Prime Minister 
for expressing the sentiments of the 
people bodly before the Chinese 
Prime Minister .. 

Then I wish to say that the price 
structure of the difterent commodities 
mould be stabilised somewhere. We 
have reason for saying that. But 
particularly the recent statement 
made by Shri Kasturbhai Lalbhai 
with regard to the decisions of the 
Wage Board has come in for a lot of 
criticism from the working classes. 
And in this connection I welcome most 
heartily the statement made by the 
Labour Minister this morning in the 
House. It is a welcome feature, and 
it almost means that the Government 
has accepted the challenge that Shri 
Kasturbhai Lalbhai threw on the deci-
sions of the Wage Board. Govern-
ment has done well in coming .Lor-
ward with that statement this 
morning. 

If there is any place where there 
bas been considerable profit made, It 
is in the textile industry, where due 
to rationalisation and various other 
factors the profit has gone up con-
siderably, but the wage increase 10 
the working class has been the mini-
mum. If anything, the wage struc-
ture has gone down, instead of going 
up. I do not want to deal with thilo 
any further than to say that the state-
ment made by the Labour Minister is 
most welcome. 

Then I would like to deal with one 
important aspect which pertains to 
the Finance Ministry itself. That is 
with regard to the tax eollectlOll. 
If one goes through the different 
data supplied by the Finance Depal·t-
ment with regard to tax collectiGn, 
it could be seen that the disposal of 
cases in the Income-tax series in 1957 
was somewhere about 4,40,000 or so, 
and in 1958 it was about 4,60,000, and 
1n 1959 it was somewhere abou t 
40,70,000 or so---'Which means that 
during these three years the number 
of auessees has not increased very 
much. That is one of the reason, w..,. we have been feelln, in thil 

country that Income-tax evasion !las 
been increasing, whereas Income-tax 
collectIon has not" been sufficiently 
Jseared up. 

.It was said a ~ years back that 
they wanted 250 officers to be select-
ed by the Public Service Commis-
810n to gear up the collection. 13ut 
due to some difficulty-possibly the 
.f'ublic Service Commission was ov"!r-
burdened with work-this selection 
does not seem to have taken place, 
and the number of cases to be asse&·· 
seC! has been increasing. In fact, 
Shri Tyagi himself, in 1953-54, for a 
period of three years stopped the 
assessment of new cases. 'l'hat;8 
one of the reasons why in the matter 
of collecting the taxes new assessee. 
have not been taken into considera-
tion. And that seems to persist even 
today. Therefore, this cycle of ac-
cumulation of arrears and assess-
nlents seems to be increasmg, and the 
department seems to be even today 
where It was in 1953. That is a very 
important aspect of the question 
Which 1 feel the Finance Minister has 
lot to tackle. There is a general 
feeling that the amount of tax evad-
ed-either not shown, or under-
estimated, or not paid by fradulent 
means as in the case of sales tax-
has been increasing to such an extent, 
that the amount of tax uncollected is 
estimated by some competent persons 
as between Rs. 400 and Rs. 500 crores 
annually. The Finance Minister him-
sel! stated last year that it might be 
anything like Rs. 250 to Rs. 280 crores. 
Possibly that may be the assessment 
of the department. Even so, it is a 
considerable amount, and I personally 
feel that the maximum attention 
should be paid to the collection of 
this tax which may help in bringini 
down the burden of taxation to the 
benefit of the taxpayer. 

Shrl T. B. VittaJ. Rao: I only want 
a clarification. Yesterday, while 
replyinc to the debate on the De-mands of the Jliunce Klnistry. the 
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Finance Minister gave the figure of 
&. 1,400 crores as the investment in 
the road transport industry, while 
explaining the incidence of taxation 
on diesel oil. But the figures that 
we have as also the figures given by 
the automobile associations show tnat 
it is only Rs. 400 crores. I would 
like to know his source of infor-
mation. 

Sbri Morarji Desai.: I had only 
quoted one of the members of the 
industry who had given the figure of 
Rs. 1,400 crores. That is not my 
figure. 

Sbri T. B. Vlttal Rao: That is • 
wrong figure. 

Sbri Morar.ll o.at: Kay H. 
Then, tell him. 
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tl 
Shri Anthony PllIal: On a point of 

clarifi.cation, Sir,-

Mr. Speaker: I have given him en-
ough time. 

Shri Anthony PiUal: I am only ask-
ing for a clarification. Yesterday the 
hon. Minister said that he would be 
changing the duty on motor v.hl·, 
cles- from 15 h.p. to 20 h.p. But· 
no such amendment has been moved 
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[Shri Anthony Pillai] 

today. I would like to know the 
zoeason for his silence today. 

Mr. Speaker: The hon. Member 
.IIays that the Minister stated that he 
will reduce the taxes on motor 
:'\·ehicles .... 

Shri Anthony Plllal: In the Bill It 
:is stated that motor vehicles up to 
15 norse power will have one rate 

;and others above 15 h.p. will have 
.another rate-Rs. 1,000 and Rs. 3,000. 
But the Minister said that he would 

.. change 15 horse power to 20 horse 
!power. Not only is it something which 
1 have heard but it is also reported in 
'the newspapers. 

Shrl Morarji Desai: I said that or. 
-those cars Which are medium cars 
Rs. 3,000 will not be taken but 
Rs. 1,000 will be taken. That will be 

. done by notification. (lnterruptiOft,. 

Sir, I am grateful to the hon. Mem-
"bers for their cooperation in getting 
this Bill passed withln the shortest 
1ime- possible. 1 can only say that I 
:t.hall carefully bear in mind whatevp.r 

the hon. M;embers have .aid OD till 
third reading and try to benetlt b, 
their suggestions and their criticism. 

Mr. Speaker: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

11.41 hrs. 

BUSINESS ADVISORY COMMITrEJ: 
F'uTY-FIRST REPORT 

Shri Bane: Sir, I beg to present the 
l!'ifty-ftrst Report of the Business Ad-
visory Committee. 

Mr. Speaker: The House will now 
stand adjourned to meet again at 11 
tomorrow . 

J8.4Z hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, April 
22, 1960lVaisakha 2, 1882 (Saka). 




